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SHRI CHANDRIKA PRASAD: Sir,
I beg to lay on the Table Minutes of
the sittings of the Committee on
Absence of Members from the Sit-
tings of the House held on the 27th
September, 31st October and 17 De-
cember, 1974,

SHRI S. M. BANERJEE (Kanpur):

Sir, where ig Mr. Tulmohan Ram
these days? He is not coming to
the House. How does he get his

salary and other allowances?

MR SPEAKER: It is much better
that he has not come,

SHRI S. M. BANERJEE: For rail-
way worers, the Government says,
“no work, no pay”. Even the DA
instalments are not paid to them.

How is Mr. Tulmohan Ram being
paid his salary?

MR. SPEAKER: His ghost is all the
time pervading here.

SHRI S. M. BANERJEE: 1 am not
afraid of ghosts. Let us know where
he is these days.

MR. SPEAKER: I shall enquire
where he lives these days.

. 1343 hrs.

MOQTION RE:REMOVAL OF SHRI L.
N. MISHRA FROM MEMBERSHIP
OF THE HOUSE FOR ALLEGEDLY
COMMITTING IMPROPRIETIES AND
MALPRACTICES IN AFFAIRS OF
BHARAT SEVAK SAMAJ

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Sir, I beg to move:

“That this House resolves that
Shri Lalit Narain Mishra, a Member
of this House and a member of Ca~
binet be removed frnm the mem-
bership of this House for commiting
serfouts improprieties and malprac-
tices ag could be seen from the
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Report of the Commission of En-
quiry into the affairs of Bharat
Sevak Samaj and in particular as
reported in the said Commission
Reports in Volume II (Eleven) page
97, paragraphs 29.94, 29.95° 20.96,
page 98 paragraph 29,100, page 103
paragraphs 28.128, 29.129, page 110
paragraphs 28.146, 29.147 page 126
paragraph (xxi) and page 127 para-
graph 29.194.”
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13.44 hrs, y

[SHRI JAGANNATH Rao0 JOSHI in
the Chair]

Trust me, Sir, today i1t is a very
mmportant job....

SHRI D. N. TIWARY (Gopalganj):
Sir, this report of the Kapur Commis-
sion relates to a time when Shri L. N.
Mishra was not a member of this
Houyse. According to tne practice es.
tablished here, no motion can come
about charges concerning a member
during the period when he was not a
member of this House. So, how can
this motion be moved?

MR. CHATRMAN: Already the mo-
tion has been admitted by the Speaker
and it has come up for discussion. You
can express your views when your
turn comeg to speak.

SHRI JYOTIRMOY BOSU: Sir be-
lieve me, 1 am particularly unhappy
because I have to do this unpleasant
task to stand and impeach a fellow
member of this House whom I have
known for 9 years. I have nothing
personal against him because 1 am
neither a Congressman who would try

to get his job if he goes nor am I in’

his organisation trying to fight him in
bis State or elsewhere. He has done,
a lot of drum-beating and tomtom-
ming. This he is doing for years and
1 shall prove with decumentary evie
dence as to what he deserves. I we
go through the debates of 26th August
1973, Shri L. N. Mishra says:

“On my part, I would like to cate.
gorically state that at no time did 1

have gny precuniary or other interest :

ot
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in any of the contracis of the Kosi
Projeet or any other Government
work. Further, I categorically deny
any suggestion that 3 have inter-
fered with the transfers and postings
of officers relating to the Kosi Pro-
ject or brought my influence to bear
on the award of any contract relat-
ing to the project.

Por the information of this hon.
House, 1 would however, hike to men~
tion a personal matter—I have four
‘brothers and during the life~time of
my father, who died in May 1951—
some 22 years ago—we effccted sepa-
ration among ourselves, Ever since
then, we have separate esiablishments
and are completely independent of
each other. We have ne 10int finan-
cial interest in any shape or form.)”

1 do not want to go wmnto all those
detailg here.

Recently he hag stated:

“My revered {father, the late
Pandit Ravi Nandon Mishra, expired
more than 23 years ago. We opened
a charitable hospital for honouring
his memory soon after his death. At
the time this hospita] was opened, 1
was not even a Member of Parlia-
ment.

8ir, I am compelled iy strike a per-
sonal note. It has beer a tradition in
our family to commemorate the de-
ceased by building, exclusively out of
the family resources, some public ins-
tiutions of a charitable nature. Ac-
cordingly, during the lasi some 100
years, the memory of my great grand-
father, grandfather, grandmother,
father u.nd mother has been honoured
by the family members by building
hospitals, schools, public libraries and
temples and naming them after the
deceased family members....”

Now, let us get an account from
the other side of the counter. Last
also he beagged. that he would

it anything is proved against him.

1 sincerely hope that he will be able

.
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to disprove what I should be stating
today and have the benefit out of it.
Otherwise, he should be true to his
words and act as he has stated earlier.

I will now quote one or two things.
A newspaper report says:

“Mr. U. S. Dikshit today assured
the Parliamentary Consultative
Committee attached to his Ministry
that due procedure will be strictly
followed and the charges against
the Railway Minister, Shri L. N.
Mishra, fairly and jmpartially gone
into.”

But, after that, we have never heard
anything. Then I wrote to Shri L. N.
Mishra a letter on the 25th July to
which he never replied. I have said
in that letter:

“I had brought widely publicised
allegations on the floor of the House
against you and in reply to the same
you in your wisdom stated the
following: —

‘1 am prepared for any probe.
1 am prepared to retire from
public life.’

The allegations could be proved
or disaproved only if a thorough
and impartial enquiry is instituted
in the matter. May I, therefore,
request you to be good enough to
come (within ten days) with a
request that a Parliamentary Com-
mittee be constituted for speedy
action? And till such time you are
fully cleared of the charges remain
outside the Government.

1t you do not choose to do so,
I shall be left with no other option
but to take it that you are afraid
to face a Parliamentsry Commission
of Enquiry because there is substance
in my allegations.

Kindly do write to me by return
of mail”
Believe me, nothing came out of this
letter. 1 wrote to the Prime Minister
and, as usual, that also did not bring
me any replv in the sense no reply
which has some substance,
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My motion is not one where voting
could decide the fate of it. Neither
ghould we hurl words here. 1 am
making an honest submission before
my respected fellow members in the
House today whether, after what I
have stated and after you applied
your mind to this, this gentleman
should be sallowed to continue as a
Member of the House and also as a
Minister of the Cabinet.

Sir, I regret to say that from the
records which I am going to cite and
from the debates that have taken
place on the floor of the House during
the last so many days—in fact, 1t
started in the last session and
continued the whole of this session—
would we not be right in calling him
a “perpetual offender”? ‘They have
been talking about “habitual offen-
ders”. I would much rather like to
use the term “perpetual offender”
because from the documents it has
been established by Mr. Justice Kapoor
that everything has been done
gystematically from mid-jog to
enrich some individuals, they have
robbed the exchequer of the poor
people of this country to enrich
themselves. So, I shall say very little
of my own,

The Kapur Commission, which was
appointed under the Commission of
Inquiry Act and, 1 suppose, based on
the recommendations of the Public
Accounts Committee of the House, was
presided over by a Supreme Court
judge, that is Justice Kapur and, there-
fore, its findings should be taken as
good as a Bupereme Court judgement,

Now I am reading from the Report
;; tl#dczmnunion. This is from page

“Both the Bharat Sevak Samaj
and the Planning Commission agreed
that the Consolidated Accounts
showing the overail financial posi-
tion was necessary but as no steps
were taken o maintain the Conso-
lideted Acoounts, the matter was
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commented upon in the Central
Government Audit Report for the
year 1964, The Public Accounts
Committee, in its 34th Report (Third
Lok Sabha) for the year 1964-6%
commented adversely about the
non-preparation of the Consolidated
Audited Accounts of the Bharat
Sevak Samaj showing the overall
financial position and wanted the
Planning Commission to nsist on
the submission «f such accounts by
the Bharat Sevak Samaj from the
beginning They alowed a time
limit of six months for the submis-
sion of such accouni8 and recom-
mended that no further grants
should be given unless and until
this was done.

“The Bharat Sevak Sumaj could
not render the quisite Consolidated
Accounts within the six months
allowed by the Public Accounts
Committee and they requested for
the release of grants and also asked
for a proforma for the submission
of the Consolidated Accounts to be
prescribed by the Government.”

“The Public Accounts Committee of
the Fourth Lok Sabha again reverted
to this matter... " ete. ete

That is how this Commission came
into existence.

Shri L. N. Mishra had been the
Convener of the Bharat Sevak Samaj
at the crucisl time and also, if I am
right, the General Secretary of the
Central Bharat Sevak Samaj. He gave
this reply in the last Sessicn when I
wanted to raise this issue, equating it
with the Mudgal case. 1 wrole to the
Prime Minister that 1 wanted to move
a motion for his removal from theé
membership of this House. He had
given a reply at that time. I will prove
that the reply has no substance; it is
nothing put an empty vessel. He had
said: .

“A complete account of the dis-
bursement of this amount was
furnished by the Minister to Shri
Lakshmi Narain Jha, Convener,
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Communijty Savings Fung Com-
mittee, Western Embankment Side,
Bharat Sevak Samaj, by a regis-
tered letter dated 23 May, 1963, A
copy of the letter along with the
enclosure is enclosed. The Kapur
Commigsion has included the
statement of the disbursement in
its report as obtained by the Com-
mission from the Planning Com-
mussion, but I regret to say that
the Commission -has not believed

this...”

I will quote from the Commission’s
report extensively, You will kindly
give me, Mr. Chairman, a little more
time, so that I do not even look that I
am doing something out of malice, I
will dwell on the documents that I
have here.

He says:

“The Kapur Commussion has re-
ferred to facts without making any
comments on the Minister’s action:’
Then he says;

“But, ag has been stated above,
the evidence is not comp]ete to en-
able the Commission to give a defi-
nite finding.”

Then it goes on:

“To sum it up, it may be said
that the Commission has at no
stage given any adverse finding or
conclusions against the Minister.
Moreover, details of disbursements,
ete. . ..

Mr, L. N. Mishra contends. : (Inter+
ruptions) 1 will prove from the
documentary evidence as to what you
are doing. 1 was mot out of context.
I am quoting one paragraph. Then 1
will cover extensively. This is para-
graph page 126, volume XI:

“According to the statement made
by Mr, L. N, Mishra before Parlia-
ment he ceased to be the Convener
of the Kosi Project B.S.S. in 1957.
But it is not clear in what capacity
he withdrew Rs. 2,10,000 in the years
1959 amd 1960, ..
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In 1857 he ceased to be the Convener
but in 1958 and 1860 he draws Rs. 2,10,
000 from out of the Community Sav-
ings Fund. Then,

*“Mr. Mishra haqd also stated that he
rendered the accounts of the
amounts he had drawn to the
Bharat Sevak Samaj and they were
satisfied with those accounts....

Now, Sir,

“But those accounts have not been
produced by BSS which, if produ-
ced and found satisfactory, would
have been an adequate reply to the
criticism levelled in the legislatures

Xand even outside.”

The Commission did not believe.
That I have already mentioned. 1
want to ask. Why is it that after six
years the accounts have tp go to the
people who have paid the money?
They have published. Before I give
details, I wanted to demolish the argu.
ments he has put forward in his let-
ter in on the last session and I will do
fu#het. |

Strangely enough, he ran away from
the Commission. That is a very ee-
rious matter. What does the Commis-
sion say?

Now, Vol. I page 6...(Interrup-
tions) Now, I come to Volume I...

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): Which page?

SHRI JYOTIRMOY BOSU: Page 6.
Mr. Chairman, they want to hnow the
page. This report has been in their
hands for more than a year. Haven't
they processed it? Haven't they
studied it? But now they want to
know the page numbers.

SHRI D. P. DHAR: 7 must submit
that I have not got such a great me-
mory that I can memorise all the 28
volumes.

SHRI PILOO MODY: (Godhra): At
the moment, the problem is: can you
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read 25 volumes? But you have asked
us to memorise the CBI report.

SHRI JYOTIRMOY BOSU: Mr. L.
N. Mishra thought it to be wise to run
away from the Commission because
the inconvenient cross-examinations
may bring out more skeletons from
the cup-board.. (Interruptions) I
will read out from the paragraph.

“Notices were issued to the office-
bearers of the Bharat Sevak Samaj
who hold or held high offices in
the Government of India whether
as Ministers or in the Secretariat,
to make their stalements on

affidavits and the following
amongst them submitted their
affidavits: —

Mr, Gulzari Lal Nanda.
Mr. 1. N. Mishra

Mr. Krishna Prasada
Mr, A. N. Malhotra

Mr. H. K. D. Tandon

Mr. Nanda and Mr. Malhotra were
also examined as witnesses but due
to privilege provided in the Civil
Procedure Code excluding the juris-
diction of courts to summon nter
alic Ministers of the Central Mini-
stry Mr, L. N. Mishra could not be
summoned as a witness.”

Shri Nanda, I thought....

THE MINISTER OF RAILWAYS
(SHR] L. N. MISHRA): That is not
fair. I have filed affidavit before the
Commission and 1 offered to appear
before the Commission but the Com-~
mission did not send for me. That
fact ig mentioned in the report and I
met Mr. Justice Kapur at least half a
dozen times and told him that I want-
ed to appear.

11 hrs,

SHRI JYOTIRMOY BOSU:d am
quoting from records. I cen give it to
¥ou Mr, Chairmsn. Mr Nandaji vho
apietited of s witness very readily
was more of a Minister, And then I
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will come to the rest of the things.
I will come to Volume 11, page 98. It
sayw:

“A special feature of the public
cooperation scheme in the Kosi Pro-
ject which has been taken credit for
by the Bharat Sevak Sumaj was the
reservation of certain percentages of
the running payments for works of
community development and this
fund was called the Community
Savings Fund which wa3 created by
the Samaj specifically for the pur-
pose ”

Then it says:

‘This negatives the claim of the
Samaj that the money being of the
Samaj, none else hagd the right to
question them about its expenditure.’
This is the Commission’s findings.

That this negatives the claim of the
Samaj has been borne out by the Com-
mission’s observations, findings and
recommendations.

Then I come to Vol. 15, page 4. It
says:

“From the information made avail-
able to the Commission it appears
that for the works for which PWD
has been able to furnish the figures
the payments made amounted to
Rs. ('5&7_'0,176,930.6]; the amounts
shown in the Accounts produced by
the recipients in respect of those
works amounts to Rs, 4,30,07,220.60
only, the details of the units have
been given in Table 47-C annexed.
In regard to the balance either the
accounts have not been produced or
in the accounts produced the receipts
have not been fully accounted for.
The amounts not, accounted for
comes to Rs. 2,40,{2,719_._01. Out of
this a major part'pertains to the
Kosi project where accurding to the
reports of the Bharat Sevak Samaj
itself the value of work done should
have been Rs. 2,26,09,753.81 where-
as accounts have been produced
only for 3 years, i.e. for the year
1963, 1864 and 1965 and the value
of work done shown in those ac-
counts comes to only Rs. 40,381,184,
81, No accounis have been pro.-
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duceg for the balance of Rs.
1,85,58,569.20. The Samaj has
taken the stand before the Commis-
sion that the accounts of the Kosi
project are outside the jurisdiction
of this Commission. The Commis-
sion hag discussed the gquestion of
jurisdiction at another place but
suffice it to mention here that it is
rather wsurpriging that a society
registered under the Societies Regis-
tration Act should have had no
accounts for such large amounts.
This is irrepsective of whether this
Commission can examine those
accounts or not. This evidence on
the record of the Central Bharat
Sevak Samaj also shows that they
could not obtain the accounts of
the Kosi unit even in 1862 or later.

“If the Central Samaj claims
credit for Kosi works, it should at
least possess complete accounts.”

And that is under the convenership of
Shri Lalit Narain Mishra. Shri Mishra
does not even fight the Bihar Govern-
ment audit. I will read out. He was
opposed to auditing by Bihar Govern-
ment. This is a letter written to
Shri Binodanandan Jha on 9th Nov-
ember, 1961 by Shri L. N. Mishra,
Deputy Minister, Labour, Employment
and Planning of the Government of
India. I quote:

“On 9th November, 1061 Mr, L. N.
Mishra, Deputy Minister, Labour,
Employment & Planning of the Gov-
ernment of India also wrote to the
Chief Minister that the Fund did
not belong to the Government, that
it was neither a grant nor a loan nor
a subsidy given by the Government
of India to the Bharat Sevak Samaj
and that this was 100 per cent B.S.S.
money earned by it. He contended
that neither the Kosi Project mor
any governmental agency had any
right over the monies of the Samaj.
To quote his letter—"

To that, this is the letter from which
1 am quoting another paragraph. This
ig from Shri L, N. Mishra to the Chief
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M};l:ister of Bihar Shri Binodanands
Jha: .

“It will not be praper and fair for
the Government to take upon itself }
the work of audit of the accounts of
an independent organisation like
the Bharat Sevak Samaj”.

Kosi Project or any Governmental
Agency have no right in any of these
accounts. To this he gays:

“Thus, the Bihar Unit of the
Bharat Sevak Samaj neither submit-
ted its accounts to the Bihar Gov-
ernment nor to this Commission on
the ostensible plea that the money
was its own and in the latter case
that it was outside the jurisdiction
of this Commission. So, in either
case, there was a refusal to have the
accounts checked up although these
were the moneys, to gay the least,
placed with the Bihar Government,
in trust for being expended for
specific objects. Even the parent
body, the Central Bharat Sevak
Samaj, made vain efforts to get ac-
counts from the Kosi Unit and they
were put off by the latter”

Now I come back to some other
things. Here it is said—page 99, Vol
XI, para 28.101:

“On February 7, 1956 this clause
was amended the effect of which was
that the whole amount was to be
treated as community savings”,

Then, Sir, it says: a very interesting
para—

“g0 per cent of the value of the
work executed will only be paid to
the Unit Leader and the balance of
value of work done will be deemed
to have been surrendered to the
Government. The latter amount wil)
be kept in deposit with the Govern-
ment which will be spent on organi-
sational expenditure of the Bharat
Sevak Samaj and community deve-
lopment in a manner to be aettied
mutually between the Government
and the Bharat Sevak Samaj. The
Unit Leader shall not lay claim to
the said emount kept fn depogit and
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shisll not be entitled to raise any
objection whatsoever as to the man-
ner of its deposit”,

Of course Unit Leaders are all very
close to one person. That is known to
everybody in that part of the country:

“The fact that money was surren-
dered to the Government further
negatives the calim of ownership of
the money by the Samaj. About the
user of the money a resultant trust
was created and the money had to
be spent in a particular manner in-
cluding payment to the Central and
Regional Samajes for management
which as has been said above is des-
tructive of the position of the Samaj
that the Bharat Sevak Samej as
such had no responsibility for the
contracts or the monies or the ac-
counts.”

Then Sir, there comes a very vital
portion. Page 103:

“A letter dated July 3, 1967 from
the Director (Public Cooperation)
in the Planning Commission to the
General Secretary of the Bharat
Sevak Samaj points out that during
their visit to Bihar the Accounts Cell
of the Planning Commission noticed
that Kosi Project authorities had
paid Rs. 2.10 lakhs to Mr. L, N.
Mishra out of the Community Sav-
ings Fungd ang the details are given
by him and to this letter is attached
a statement showing the distribution
of the amountg by Mr. L. N, Mishra
to the various parties. This is given
in Table 29-1. The Planning Com-
mission wanted to know as to how
these monies were accounted for by
the payees, whether they were spent
in gecordance with the terms and
conditions governing the use of Com-
munity Savings Fund.”

Then, Sir, the Commission says:

“About 4% years ago, the Kosi
Project Construction Committee had
constituted an Enquiry Commission
but the powers in the Bihar Pradesh
Bharat Sevak Samaj and the then
Ceneral , Central Bharat

Secrefary,
'M Samaj in 1963 dig not allow
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the Commission to function with the
result that nothing came out.

“A little before the 1962, general
electiong there was a good deal of
mud-slinging in the constituency
from where Shri L. N. Mishra had
stood as a candidate for the Lok
Sabha ”

SHRI D. P DHAR: This is not an
observation of the Commission, You
are quoting from a letter of Mr.
Khanna.

SHRI JYOTIRMOY BOSU: Khanna's
letter You read the para afterwards.
It 1s under quotation.

SHRL D P. DHAR: 1t is a quotation
from Mr Khanna’s letter,

SHRI JYOTIRMOY BOSU: This is
the observation:

“On this matter the Accounts Offi-
cer of the Bharat Sevak Samaj on
August 28, 1967 recorded the follow-
g notei—

“M/s. L. R, Pandit & Co., Char~
tered Accountants, went through
the Kosi Project Accounts upto
the year 1962.63. They found the
amount in the balance sheet aga-
inst Shri L. N. Mishra but no ad-
justment thereof.

Kindly get that recorded clearly in
your head:

“A reply was sent to the Planning
Commission on September 2, 1967, to
the effect that the Bihar Pradesh
Chairman had stated that the pay-
mentg made by Mr, L. N. Mishra had
been duly entered as receipts in the
cash books of the respective com-
mittees and properly accounteq for
and the accounts were being sent t0
a Chartered Accountant for audit.
The fileg do not.. .

Mr Dhar, Sir,

“show any audited accounts were
prepared or gent to the Planning
Commission nor have the accounts
been produced in support”
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Mr. Dhar, this 13 the Commission’s

observation for your kind considera-
tion.

Then, Sir, I come to page 104. Para
28,130. The man who doeg not sleep,
you cannot wake him up. Th;s 1s the
Commission’s observation. I am sub-

Ject to correction, of course, by Mr.
Dhar;

“On April 28, 1959 Mr, Mishra re-
ceived Rs. 1,75,000 and on March 25,
1960, a sum of Rs 35,000 making a
total of Rs. 2,10,100. The mode of
payment....

It was a lot of money in 1959:

“Of these monies to whom is
shown in Table 29-1 which has been
taken from the Planning Commis-
sion files, The statement shows that
the two sums above mentioned are
not traceable in the cash books of the
Bharat Sevak Samaj.”

This ig the Commission’s finding:

“Further, there is no indication as
to the Bank on which these amounts
were drawn and as the accounts
team of the Planning Commission
has said, all these amounts were not
credited in the books of the Bharat
Sevak Sama)”

Money was taken, but, was not credit-
ed in the books of accounts, found its
way into convenient pocket or pockets,
Then, Para 28.131:

“According to the statement made
by Mr. L, N Mishra in Parliament
on June 2 1. he had resigned
from th#*tonvenership of the Kos
SBection of the Bharat Sevak Samaj
in May, 1957 He also stated that
this amount *was sent to the various
people concerned for the purposes it
was meant on the recommendations
of the committee duly constituted
{for the purpose’ ... “and there was
no unaccounted money left, Who
formed the Committee and what
suthority it had is not shown by
anything on the record nor whe-
ther the payees were persons who

could properly be the recipienis
these moneys”. ]
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This 18 3 very serioug matter. May be
it is wgain a Tulmoban Ram story—
faise vouchers produced, ghost recipi-
ents. (Interruptions). I have a right
to make comments. Shri Yamuna
Prasad Mandal is one of the recipients,
I see, in these books of account Better
he doeg not come forward. He is one
of the recipients I gee here.

SHRI YAMUNA PRASAD MANDAL
(Samastipur): He has made a very
objectionable remark against me. He
is a habitual offender against innocent
members, making all kinds of frivolous
remarks. One Harijan MP, illiterate,
hag been harassed, mentally tortured
by this man. Again today he unneces-
sarily brings in the name of that inno-
cent Harijan, illiterate, innocent and
poor. 1 take strong exception to this.

W Ay R 9 AW
T, AT GEANT B qIL FA A A A
TG AR Y| WA LA T =G
WY W A ¥

SHRI JYOTIRMOY BOSU: Se much
noise for Rs 3,500?

The question is posed by the Cem-
mission,

“Who formed the committee and
what authority it had is not shown
by anything on the record nor whe-
ther the payees were persons who
could properly be the recipients of
these moneys"”.

I would like Mr, Dhar to make a note
and give a reply particularly to this,
amongst others.

The Commission says:

J “Mr. L. N. Mishra also stated that
he gent full accounts to the Con-
vener of the Western Embankment
Community Saving Committee about
8 years previously (which would
be in 1963)...."—

Then see the next gentencew.

“Unfortunately, whatever theso
accounts, they have been kept bosk
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by the Bharat Sevak Bamaj but the
correspondence on the files of the
Central Bharet Sevak Samaj tends
to show that those accounts were
unaudited”—

All cooked up accounts—

“But it is rather astonishing that
in spite of the criticisms both in
Bihar Assembly and in Parliament,
these accountg have been kept back
by the Samaj and have not been
produced either before the Central
Bharat Sevak Samaj or before this
Commission”.

Now I come to p. 105—if you are not
tired.

“Another fact which hag been
brought out is that the claim of the
Samaj was that the monev belonged
to it, but that is not a well founded
claim. The money had been deduct-
ed from out of the payments to be
made to unit leaders and it was de-
ducted for the specific purpose of
Community Savings and Organisa-
tional Expenses”,

Malpractices 274
Shri L. N. Mishra (M)

Trade made a statement in Parlia-
ment as follows”,

“Within a day or two on my
appointment as Parliamentary Sec-
retary in the Government of India
sometime in May, 1957 I resigned
from the Convenership of the Kosl
Section of the Bharat Sevak Sama)”.

“But in the same statement before the

Lok Sabha Mr. L, N. Mishra clarified

the position regarding the Rs. 2,10,000
withdrawn by him in two instalments

out of the Community Savings Fund

ag follows:—"

“l was authorise to withdraw from
this fund for the various construc-
tion works on the western side of
the Kosi. A sum of Rs. 2,10,000 was
withdrawn 1n two instalments some
time in the years 1959 and 1960 and

}not Rs. 23 lakhs as publicised by SSP
{leaders. This amount was sent to
the various people concerned for the
purposes it was meant on the recom-
mendation of the committee duly
constituted for the purpose. I can
categorically state here that no
money drawn from this fund re-
mains unaccounted for.

1 am choosing to repeat this contention Full ac-
because I know you have been trying

to say something different.

counts were submitted by me to
the Convener of the Western Em-

Now I come to p. 109,

“A number of schemes were com-
pleted in the course of two to tfiree
months’ time even though no match-
ing grants were paid by the State
Government or by the Block Com-
mittees. It is not quite clear in
what capacity Mr, L. N, Mishra
prepared this note because he was a
Parliamentary Secretary to the
Labour Minister.”—

1 would like this to be clarified,

SHRI L. N. MISHRA: I was not
Parliamentary Secretary.

SHRI JYOTIRMOY BOSU: It is
stated in the Commission’s report.—
All right,

“On Jawe 3, 1971, Mr. L. N. Mishra
while he was g Minister of Foreign

bankment Community Savings
Committee sometime eight years
back and these accounts were
duly accepted. The Convener of
the concerned committee in ac-
cepting the acconts submitted by
me, in his letter dated June 15, 1983,
addressed to me said: “As directed
by you, your letter along with the
statement of account was placed be-
fore the meeting of the Community
Savings Fund (Western Embank-
ment) held yesterday and it was ac-
cepted unanimously. The Commi-
ttee has directed me to convey to
you our sense of gratitude for your
help and guidance,”

It says further:

“This gtatement shows that Mr.
L. N. Mishra had ceased to be the
Convener of the Kosi Bharat Sewak
Samaj in May, 1957 but He conti-
nued to be associated with the
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Kosi Section because he with-
drew Rs, 210,000 from Com-
munity Savings Fund and he
prepared a note on July 26,
1980 about the Community Savings
Fund which wag sent to the Plan-
ning Commission by the General
Manager of the Central Construc-
tion Service. Ag has already been
said Mr. Mishra had stateg that he
rendered accountg to the convenor
of the Eastern Embankment Com-
munity Savings Committee which
had been duly accepted by the Com-
mittee but it 13 very unfortunate that
the Bharat Sevak Samaj has refused
to produce its records before thls
Commission or even produce them
before the Government of Bihar be-
cause that would have shown how
the monies were spent and by whom
and they would have been capable
of scrutiny by the Commission.

It further says:

“The Commission would also like
to observe that it was the duty of
the convenor..... "

You know who he is,

“duty of the convenor to produce
the accounts at least to prove and
corroborate the factum of proper
expenditure of the monies withdrawn
by different prominent office bearers
of the Samaj both past and present.”

That is the position with regard to
Bharat Sevak Samaj and Mr. L. N
Mishra. Then comes the appointment
of the Dutta Commission by the Bihar
Government to inquire into the ac-
counts of the Community Savings Fund
of the Kosi Project Construction
Committee and the advances given to
the Unit Leaders,

“By a Notification dated the 26th
Msay, 1971 the Government of Bihar,
appointed a Commission of Inquiry
headed by Mr. Justice K. K. Dutta, a
retired Judge of the Patna High Court,
to inquire into the following mat-
ters:—

Wheher the Bharat Sevak
Samaj through e Central Cons-

DECEMBER 18, 1974
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truction Commitiee and the Kesi
Project Construction Committee,
on the plea of public co-operation,
obtained the construction work in
the Kosi Project and through its
unit jeaders received advances of
money between the years 1855 and
1962 out of which over 28 lakhs
(twenty-three lakhs) rupees be-
came irrecoverable on account of
the non-existence of the unit lea-
ders set up hri Lalit Narain
Mishra and(gShri Lahton Chou-
dhury and whether the said sum
of money or any portion thereof
wag defalcateq thereby causing
wrongful loss to the Kosi Project
Administration and the Govern-
ment."”

“Whether funds to the extent of
Rs 8,43,088 withdrawn by Shri Lalit
Narain Mishra and Shri Lahton
Choudhury.... "

Mr, Lahton Choudhury is now a

Congresg Minister in Bihar,

“....,.detailed here in before and
any further sum or sums out of the
Community Savings Fund were spent
in development schemes contemplat-
ed by the fund, and if not, who are the
persons responsible for the misappro-
priation, if any?....”.

“What was the extent of assets and
the pecuniary resources owned by each
of the said two persons, natmely, Shri
Lalit Narain Mishra and Shri Labtor
Choudhury and their families, rela-
tions and other persons ‘—that is,
what is called benamidars—’ in
whom they were interested prior te
the commencement of workg in the
Kosi Project and thereafter?”

This was scuttled by a dear friend of
ours, a minister now shunted out and
a member of the other House, Shri
Bhola Paswan Shastri. He was brought
to Delhi on that understanding and he
scuttled the Commission and the Com-
mission could not proceed. .

“The Commission has, therafore,
examined the working of the Xosl

"

-



Yy Charges of

| ¢fc, against
Unit of the Bharat Sevak Samaj for
the purposes mentioned herein but
unfortunately the Bharat Sevak Samaj
refused to produce any records relat-
ing to their Kosi Unit, So it has not
been possible for the Commission to
come to definite findings about the
claims made by the Bharat Sevak
Samaj or about the proper utilisation
of assistance given to them or about
the maintenance of proper accounts
for the organisation, excent to the li-
mited extent of what has been shown
by the records made available by the
Central Bharat Sevak Sama) and by
the Bihar Government.”

Now the very interesting part has
come.

“Out of the community saving...

SHRI D. P, DHAR: What is the page
number?

SHRI JYOTIRMOY BOSU: Page 126.
I thought you have read the report.
Why should I assist your civil ser-
vants?

SHRI D, P. DHAR: ] thought since
he is reading from a report, it is per-
haps my right to know the page...

SHRI JYOTIRMOY BOSU: I am giv-
ing.

SHRI D. P. DHAR: Give it with a
smile, give it generously. I hope he is
not inviting me to a2 wresting bout.

SERI JYOTIRMOY BOSU: Am I any
match for you? Here comes the jui-
ciest part:

Convenership is gone so far ag Shri
Lalit Narain Mishra is concerned.

“Out of the Community Saving
Fund, withdrawals were made between
April 1958 and January 1963 by the
following two persons:-

Mr. Lalit Narain Mishra: Rz 2,10,
080,00

: 088,00,
Mr, Lahton Choudhary: Bs 6.38

M e 1
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No accounts have been produced ghow.
ing whether these withdrawals were
accounted for and how they were uti-
lised. But Mr, L, N, Mishra hag stated
on oath that he rendered accounts
which were accepted by the Samaj.”

The Commission did not believe &
word of what he gaid. This is 3 mati~
ter which the CBI should take charge
of now.

“The Planning Commisgion also
made attempis to get the accounts of
the withdrawals of the Community
Savings in 1967 and the Accounts Cell
of the Planning Commission which
went to Bihar obtained a statement
showing the distribution of Rs. 2,10,000
received by Mr. L. N. Mishra to varioug
parties but this shows only the distri-
bution and does not show how and
where the amounts were spent. Fur-
ther the receipts of these amounts were
not traced in the accounts of the Kosi
Project Construction Committee by the
Chartered Accountant of the Cenfral
Bharat Sevak Sama) who went to ins~
pect the accounts”’

Did you mark the words, Sir? Re-~
ceipts were not traceable in the books
of accounts.

According to the statement made by
Mr, L. N. Mishra before Parliament,
he ceased to be the Convener of the
Kosi Project BSS in 1857. But it is
not clear in what capacity he with-
drew Rs. 2,10,000 in the years 1859 and
1960 from out of the Community Sav-
ing md- XXyl 'vm

Thus, the Commission finds that in res-
pect of Kosi Works no accounts have
been produced for the following:

(1) Receipts and payments on ac~
count of works costing about
Rs. 2.26 crores.

(2) Advances paid by the Bihar
Govt. to the Bharat Sevak Samaj
and its Unit Leaders out of which
the balance outstanding are Rs.
19,01,520.26,
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(3) Profits on Kosi works upto
December, 1862 Rs. 16,00;000;00".
1 do not understand how this man is at
large, how this man is an M.P. and a
member of the Cabinet and how the
Prime Minister is anxious to shield
thig person. I really fail to understand
it.

Then I come to another chapter of
fraud and deceiving the poor peoples’
exchequer, namely, Volume VI, page
8 He outwardly looks very pious but
this is what the report says:

“B. TRAINING CENTRES FOR

TRAINING OF SUPERVISORY

ACCOUNTS AND ORGANISER
STAFF

Amongst the schemes prpposed
-and sponsored by the Bharat Sevak
Samaj one was for startmmg 18 train-
ing centreg ‘at about 20 sites’ costing
.about Rs, 2.25 crores. This scheme
was proposed in a letter dated April
27, 1956 of Mr. Krishna Prasada te
‘Secretary of the Ministry of Irriga-
‘tion and Power. It sets out 5§ bene-
fits of the Public Co-operation
Scheme under which they were
“working;

(1) Glving employment to agri-
culturists ang not merely to profes-
sional labour.

(2) The exclusion of middle-man’s
profit,

(3) Eliminating graft and corrup-
tion.”

If you ask me, this is the creation of
graft and corruption.

“(4) Manual Jabour wil get more
for his work through the Samaj,
then through contractors....”

It further says:

“This scheme for the Xosi Pro-
fect was as Tollows:

(1) ¥or training of 125 persons on
each bank of the river, ie. 250 per-
dong in all, for supervisory angd ac-

DECEMBER 18, 1974
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counts staffi; the training was to be
for three months....

Taking the first scheme-~

(i) The file of the Samaj showy that
it was to operate from QOctober 16, 1958
to January 16, 1857. The audited ac-
counts mention the period of tiaining
to be from October 1956 to December
1956 and in the report of the auditor
it 13 stated that 1t operated for 1-1/2
months, 1e for half the sanctioned
period.”

‘Where did the money go for the rest
half of the period” The report fur-
ther says:

“As there are no account books,
nothing can be said as to the factum
or the propriety of the expenditure
after the scheme had terminated.”

“They do not specify the period
but presumably they must be from
the commencement of the schemes
upto the date of the accounts, These
figures are at considerable varlauce
with that were shown by the retired
Accounts Officer acting as an Audi-
tor.

Don’t you cal] 1t fraud? Ig there no
provision in the IPC for this?

It iurther says:

“In this note attached to a let-
ter dateq November 7, 1956, Mr.
Mishra said that at each centre one
Superintendent, one Accountg Tea-
cher and one social Instructor had
been appointed who mostly were
members of the teaching staff of
the local high school. Against
this on the margin Mr, K, Prasada
wrote ‘how can they find the time
in proportion they may not be able
to have the full appreciation of the
needs of our trainees’.”

The longer the list, the bigger is the
outlay. And the higger is the outlay,
the bigger is the pocket, Then it says:

“Mr. Mishra's note also shows that
the Kosi Project Department had al-
lowed its Executive Engineers, Assis.
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tant Engineers, Divisional Accoun-
tants, Medical Officers, Labour Wel-
fare Officers....to take classes of
gubjects of their interest, Against
this portion of the remark of Mr.
Krishng Prasada is ‘I hope this
works; mostly such arrangements
remain on paper’.”

The report then says:

“It may also be observed that the
scheme which was to be worked for
three months with an estimated ex-
penditure of Rs. 40,720 wag actually
worked for half that period and the
amount spent was Rs, 40,024.02 i.e.
about the same as for three months,
Why it so happened is not explain-
ed.....”

One Mr. Daya Shankar, a retired As-
sistant Accounts Officer, Accountant-
General, Central Revenues, New
Delhi, was appointed as the Auditor.
The certificate of the Auditor was
this:
“Audited and found correct to
the best of my belief and know-
ledge.

Daya Shankar
Retired Assistant Accounts Officer,
New Delhi.,”

A very convenient person was found.
And he writes his designation as
‘Retired Assistant Accounis Officer’.

The Report of the Commission says:

“And this is unsatisfactory certi-
ficate of the correctness of the ac-
counts. The report also shows that
some trainees in Scheme No, 3 Jeft
the training centre before the com-~
pletion but still grants were paid for
those trainees.”

People did not exist, but money was
drawn by them under the command
of my friend sitting opposite.

About accounts, the Report says:

“The Samaj has not produced any
account books of the Kosi Tralning
Centres. but there is an audited ac-

‘
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count of the Training Centre which,.
as has already been said, was pre-
pared and audited by @ retired Ag-
sistant Accounts Officer of the office
of the Accountant General, Central
Revenues, at New De!hi. It is not
in the usual form of audit reports
usually prepared by the Chartered
Accountants and shows only the ex-
penditure and there is no proper
certificate as to the correctness of
the accounts prepared and what
they are based on.

“On September 29, 1956, the Gov-
ernment sanctioned the first instal-
ment of Rs, 65,000, This file of the
Central Samaj shows that the Samaj
had 1o contribute g sum of Rs. 30,000
and there is a note dated February
19, 1957, by Mr. Mithal in the
file of the Samaj which puts a query
as to how it was propused to be
done and that it would have to be
paid out of the works executed by
the Samaj.”

Now, the most interesting thing s
this:

“It is significant that, although the
sfchemes, had terminated in June,
1957, Rs. 33,000 were gent after that
upto January, 1858,

The scheme was over in June. But
even after that, they keep on drawing
money and they keep vn receiving
money:

“As the records and books of ac-
count of the Kosi Centres have not
been produced, the utilisation of the
sum of Rs, 78,150 is difficult to de-
termine. Still less as to when the
various amounts were spent and on
what,

“The Auditor hag shown in his
audited accounts the actual expendi-
ture on the scheme...” etc, ete,

Then he says;

“ Now the accounts above given
show the tota]l remittances by the
Central Samaj to be Re. 78,150.00
out of which Rs. 33,000 was remitied"
after end of June, 1957, i.e., after the-
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schemes. How then could the Kosi
Bharat Sevak Samaj have spent the
total amount of Rs. 1,03,240.70.”

"Then he says:

“Mr, Goela’s inspection note on
Public Cooperation work above re-
ferred to gives his assessment of
the accounts., After recognising the
good work economically done by..”
ete,, etc.

“Then he says:

“..an Accounts Officer was ap-
pointed for four months when the
training centre was only for one and
a half months; that Rs. 8,400 receiv-
ed by Kosi Centre on Murch 5, 1957,
was in excess of the needs of the
scheme, and that the cash book was
full of overwritings which was a
very gerious defect.”

Can you understand this? This is for-
.gery. Foreignerg were committed. The
«cash books were full of overwritings.

Now, it goes on to say:

“In a note by Mr. Mithal dated
May 81, 1957, it was pointed out that
cash remained in the personal cus-
today of Mr, L. N, Mishra, the Con-

“The amount is quite considerable, not
‘nowadays after Mr. Tulmochan Ram's
Dusiness.

“..ns there was no banking faci-
lity.

“It appears that the Samaj was
-anxioys to get the second instalment
of the grant even though this amo-
unt could not justifiably be asked
for. Mr. Mishra in his note dated
October 26, 1957 said that he had a
talk with Mr. Venkataraman, De-
puty Secretary of the Irrigation &
Power Ministry end he had been

DECEMBER 18, 1974
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assured that the second instalment -
would be paid.”

So, it may be noted that the second ins-
talment of Rs, 24,900 was applied for
without disclosing the correct facts.

At one place Mr. L. N. Mishra stated
(page 15 of the same volume):

“,.although Mr, Mishra hag said
that Rs. 18,000 was paid, no such
contribution had been credited in
the accounts.”

I do not want to go very much into
this, I would only say that this is not
a matter to be takep so lightly. I want
to produce one photostat for which I
have written to the Speaker. This is
from the Associated Engineering Cor-
poration. .

SHRI KRISHANA CHANDRA PAN-
DEY (Khalilabad): Bilkul Ghalat Hai

SHRI JYOTIRMOY BOSU: They are
contractors and when he was & Minis-
ter in Defence Production, this has
happened. This i3 a telegram which
quotes: ‘Laddubabu , .” 1 take it that
this gentleman is related to the Exe-
cutivie Engineer of the Projectt It
says: -

“We are anxious tu take up the
above work and we have got equip-
ment at our disposal and shall rom-
plete the work in time.”

This is the photostat I want to place*
on the Table of the House because
Shri L. N. Mishra talks of his rela-
tiong and henchmen.,

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Is it relevant?

SHRI D. P. DHAR: The motion
relates strictly to certain observations
made in the Xapur Commission’s
report and there is a definite content
of this motion. I do not know and
I seek your guidance whether any
document extrancous to this motion
can be suddenly flung at our face at
thig juncture. “

*The Speaker not having subsequently gccorded the necessary peﬂ!ﬁldod*
Ahe document was not trested as Iaid on the Talla .
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SHRI JYOTIRMOY BOSU: I am
alking about the telex,

SHRI D. P. DHAR: You can go on
1owling about the telex till the cow
'omes home and we will know who
.ells the lie, But I am at the present
moment on this question and I do not
think that Mr. Jyotirmoy Bosu would
be within hig rights to make this a
part of the record.

SHRI JYOTIRMOY BOSU: T will
help you, Sir.

MR. CHAIRMAN: I was about to
ask him about the same thing, But
when he read about, I heard him say-
ing something about Kosi.

SHRI D. P. DHAR: He cannot even
decipher it. He cannot even read it
properly and he wants something to
be placed on the Table of the House.

SHRI JYOTIRMOY BOSU: I am an
illiterate.

SHRI D. P. DHAR;: I do not question
your literacy which is adequate for
this purpose, Now, my submission is
only this. Thip document has no rele-
vance whatsoever to the point at issue.
?t is not only highly improper, but it
is, 1 think, contrary to rules to quote
from that.

SHR]I B. K. DASCHOWDHURY: I
am rising on 3 point of order. To what
the Minigter hag just now said, I
would like to add two points more.

Number one: 1 want to know whe-
ther it is related to the Commisgion’s
findings, I want to know whether that
is part of the record of the Commis-
sion, whether they were seized of the
matter. And number two is this:
Please goe this motion itself. This
motion refers to specific paras of the
Report of the Commisaion, You cannot
bring in any extraneous matters here.
The paragraphs mentioned are speci~
fic, It says; ‘Commigsion Reports in
Volume 15 “page 07, paragraphs
2094, 2098, 2008, page P8, paragraph
20,190, page 103, paragraphs 29,123
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29.129, page 110, paragraphs 29.148,
29.147, page 128, paragiaph (xxi) and
page 127, paragraph 29,194” So, Sir,
these are specific paragraphs which
have referred to here in this Motion.
So my submission is he cannot bring
in any extraneous matter at this
stage in this discussion,

MR. CHAIRMAN: I have under-
stood your point, whether 1t relates

to this.

SHRI JYOTIRMOY BOSU: This
Jetter 15 addresed to the Executive
Engineer, Birpur Division, Kosi Pro-
yect. Thig 1s from Associated Engi-
neering Corporation of which Shri
L. N. Mishra’s brother js owner, part-
ner, etc. etc. It says:

‘We beg to say that we are pre-
pared to take up the above work
that we have got labour at our dis-
posal and we shall complete the
same as per your time schedule.—
K. N Mishra, Associated Engineer-
ing Corporation. . .

I have written to the Speaker. .

MR, CHAIRMAN: It is for the
Speaker to permit him. Mr. Speaker
will come and see {t. . . -

SHRI D. P. DHAR: Till then it can-
not become part of the record of the
House,

SHRI JYOTIRMOY BOSU: Very
inconvenient for yeu. ..

SHRI D. P. DHAR: No.

MR. CHAIRMAN: Mr. Speaker will
come and' decide. If Speaker will
pccept it, then only it will become part
of the record.

SHRI JYOTIRMOY BOSU: Now,
Sir, I have not only mentioned about
Mr, L. N. Mishra but there is also an-
other gentleman, Mr. Lahtan Chau~
dhury, a State Minister in the Bihar
Government. (Intierruptions).

SOME HON. MEMBERS: How is #
relevant?
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MR, CHAIRMAN: This is the motion

relating to Shri L. N. Mishra. Please

confine your observations to this mo-
tion only.

SHRI JYOTIRMOY BOSU: I won't
even ask for a voting on this. It is
a question of making submissions be-
fore the House and to draw your kind
attention to them so that you are able
to apply your mind and after a re-
velation by a Commussion which
was constituted under the orders or
direction of the P A.C. in this House
and after those observations that I
have read out, I have no doubt that
you could have another three hours of
reading, 1 can tell you that every-
where it has been clearly stated that
Mr. Mishra has been mishandling pub-
lic money.

In the circumstances, he has no
right to remain as a Minister in Mrs
Indira Gandhi's Government But,
since her Government is wedded to
corruption. . . (Interruptions).

SEVERAL HON MEMBERS: This
cannot go on record.

DR HENRY AUSTIN (Ernakulam):
Mr. Chairman, with respect to Mr
Bosu, I would say that we should not
mususe the opportunity given by the
Chair for raising some other matters.
Let him confine his remarks to the
motion (Interruptions). -

SHRI JYOTIRMOY BOSU: Sir, I
would only draw your Mind attention
io one thing. My hon friend Dr.
Austin 1s learned and much more
educated than me. In the case of
Mr. Maudlmg in England, he had
taken a little money for the charity
purpose but that person was involved
in g racketing. And so Mr. Maudling
did not remain and he resigned from
the House of Commons He resigned
as a gentleman. Tell me what are the
crimes that one should commit to be
thrown out of this House or the Cabi-
net. That is my final submission,

DECEMBER 18, 1574
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“That this House resolves that
Shri Lalit Narain Mishra, a Member ¢
of this House and a member of
Cabinet be removed from the mem-
bership of this House for commtting
serious improprieties and malprac-
tics as could be seen from the
Report of the Commussion of Enquiry
into the affairs of Bharat Sevak
Samaj and in particular as reported
in the said Commission Reports in
Volume 11 (Eleven) page 97 para-
graphs 2994, 2995, 2996, page 98
paragraph 29100, page 103 para-
graphs 29.128, 29.129, page 110 para-
graphs 29.146, 29 147, page 126 para-
graph (xxi) and page 127 paragraph
29.194."

MR Sathe, your name .5 first.
But Mr Bhagat wants to speak.

SHRI VASANT SATHE
All right.

(Akola):

MR. CHAIRMAN: Shall I call Mr.
Bhagat?

SHRI VASANT SATHE: Yes, Sir.

MR CHAIRMAN; Mr. Bhagat.

SHRI H K. L. BHAGAT" rose;

SHRI JYOTIRMOY BOSU: May 1
place this on the podium?

MR. CHAIRMAN: You please give
that to the Secretary.

Now, Mr. Bhagat.

SHRI JYOTIRMOY BOSU: I am
placing® it. Let it go on record,

SHRI H. K. L. BHAGAT
Delhi): Mr. Chairman, Sir, ...

SHRI JYOTIRMOY BOSU: Tis
Hazorlwala Aa goye,

(Bast

The Speaker not having subsequen-tly accorded the necessary permission,
the document was not treated as laid on the Table,
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RI H, K. L. BEAGAT: Shri Bosu

got a tendency. . . .Tis Hazariwala
is much more real than the fictitious
and imaginary James [Bond. 1 was
respectfully submitting that Mr. Bosu
has got a tendency to play something
like James Bond and he is an expert
in confusing the issues,

Now, Sir, what 15 his motion? We
have listened to hum for one hour.
Please listen to me. I have also gone
through the Kapur Commission Re-
port to the extent I could possibly go.
And I have seen most of the relevant
reference relating to Mr. Mishra. Let
us be clear about one thing. His
motion is agaeinst Mr, L. N. Mishra in
the light of the recommendations made
by the Kapur Commission. Now, in
this motion, we are considering what
has been the role of Mr. Mishra and
what he has done and what has the
Commussion said about that? Now, he
has drawn his own inference. For the
time being I am not commenting on
that. I am not also discussing Bharat
Sevak Samaj as such because that is
not the scope of the discussion. The
scope of discussion is very limited as
to what Mr. Mishra did in this matter.

Briefly speaking, the situation is
something like this. The Bharat Sevak
Samaj through their local branch took
a contract for this Kosi project earth
work and involved some local people
to do some earth work. There they
appointed some unit leaders and the
contract was signed with the Bihar
Government by these unit leaders. It
was decided that these unit leaders
will be paid by the Bihar Government
and will in turn distribute the money
fo the labourers. Now, the unit lea-
ders, who were the contractors, told
the Government to pay them 80 to 90
per cent of the amount and keep in
reserve 5—10 per cent with them and
the Bharat Sevak Samaj will use this
amount on some welfare community
schemes in the garea. That was the
point. Now, that money as a matter
of contractual obligation was to be
paid to the Bharat Sevak Samaj, that
is, the unit leaders who were the con~
tractors,
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Now, I come to the point where Shri
Mishra comes in the picture. They
appointed a Savings Committee for
community projectz at the western
bank of that project. At certain point
of time he was the Convenmer of that
Committee but he resigned and he was
the Treasurer also. Now, when he
was Treasurer he had withdrawn a
sum of Rs. 2.9 lakhs through drafts
and cheques. That money he had
withdrawn on the authority of that
Committee which was authorised to
draw the amout. The contention of
the Bharat Sevak Samaj was—which
all along was accepted by the Bihar
Government—that the Government
had nothing to do with this money
and that they are holding this money
in trust,

15.00 hrs. -

Later on a question arose whether
legally this 5—10 per cent of the
money could be retained by the Gov-
ernment. Now, Bharat Sevak Samaj
said this money is part of our con-
tractual earning and this does not be-
long to the Government. This was
the decision taken by the Bihar Gov-
ernment also but they claimed only
some control as to how this money
was going to be spent. But, I am
only mentioning a question of fact, as
it 1s clear. The amount of Rs. 2,09,000
and odd which was taken by Shri
L. N. Mishra through drafts and che-
ques has been paid by him through
drafts and cheques except a small
amout of Rs. 1,200. Now, this is all
on record. Rs. 2,008,000 and odd were
drawn by drafts and cheques by an
authorisation of the Committee itself.
He disbursed that amount to the
various parties whose names are men-
tioned, cheque numbers are mentioned,
draft numbers are mentioned and that
is placed on the record of the Com-
mission itself along with a statement
of Sbhri L. N. Mishra, That small
amount of Rs. 1,200 which is given
without cheques, even that is also ac-
counted for. Now, Sir, the limitdd
question was, so far as Mr. L, N.
Mishra was concerned, he withdrew
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the amount. So far as he is concern-
ed, he has accounted for it, by its
disbursement to various parties. Bharat
Sevak Samaj jtself accepts that it has
got the account from Mr. L., N. Mishra
and that he has paid the amount. They
have said so in a letter which they
wrote to Mr. L. N, Mishra. That letter
has been placed on record, that no
money is due from Shri L. N, Mishra
Then, Sir, what happened? Shri L.N
Mishra submitted an affidavit to the
Commission and he explamned the
position and at the same time, 1n s
affidavit, he says that if any assistance
is required from him, which the Com-
mission would like to have from him,
he will be at the disposal of the Com-
mission. Now, Sir, he makes an offer
to the Commission that he has dis-
bursed the money and if anything
more is required from him, he will
be at the disposal of the Commission.
He is not summoned by the Commis-
sion. Now, the question is not whe-
ther Shri L. N. Mishra has given an
account of the amount disbursed by
him. What the Commission has been
asking for is, how that amount was
spent, whether it was spent for com-
munity projects or not. There, the
Bharat Sevak Samaj took the position
and they said that this was their
money and therefore they were not
bound to produce the accounts on this.
Here, I would make a further state-
ment. When this matter came up, the
Commission told Mr. Nanda that he
should satisty himself whether this
money has been spent or not. Mr.
Nanda saw the accounts and he told
the Commission—this is on record—
that he was satisfied. Now, so far as
Shri L. N. Mishra is concerned, he
withdrew Rs. 209000 and odd
on  authorisation, he  disbursed
to the various people and he
submitted an aceount to the Com-
mittee. He informed the Commission,
and gave all details to the Commis-
slon. The Commission did not call
Tim for any Zfurther aecount. Sir,
I will be very brief. The difficulty
is that these are matters, which apart
from commonsense, require some
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kind of & Jegal knowledge at least,
The difficulty with him is that he
does not know, or if he knows, he
deliberately ignores it. Now, the
question is, there is no observation,
whatsoever, nowhere by the Com-
mission that Shri L. N. Mishra was
bound to produce these accounts, that
shri L. N. Mishra was asked to
produce these accounts or that it was
his responsibility to produce these
aceounts, this particular account. The
Commuission has certainly saig about
the convenor of Bharat Sevak Samaj.
Shri L. N. Mighra wag not the con-
venor. It was one Shri L. N. Jua.
The responsibility for producing the
audited accounts was of that man.
The Commission’s observation is that
the consolidated accounts were not
produced The Commission has un-
favourably commented on it and said
that they should have produced, But,
at the same trme, 1f you go through the
remarks of the Commission, you find
that the Commission says that since
these things were not with them, they
cannot make any observations and
apportion any responsibility on any
particular person. The observations
of the Commission are very clear and
this is all on record. So, it is abso-
lutely wrong to say that the Com-
wmisgion tas made any unfavourable or
unsavoury observationg against Shri
L N. Mishra. Now, here, it is not
eve, a case where somebody hag said
that this money was defalcated, that
the work on Kosi project—I am not
talking about the community projects—
was not done properly or anything of
that kind. I do not know. I saw the
Evaluation Report in regard to the
Third Five Year Plan. There, on
page 284, it is mentioned that this
work wag done long before the sche-
duled date of completion and with
much lesser expenditure thapn was
anticipated. Thig is mentioned in the
Evaluation Report of the Planning
Commission itself, whatever its worth
may be. So, the issue is simple. Shri
L. N, Mishra has in a certain capacity
withdrew a gum of Rs. 2,009,000 and
odd and he disbursed it and the dis-
bursement has been disclosed io the
Commission on oath by L. N. Mishra
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supported by the Bharat Sevak Samaj
itself. Now, whether the money was
spent in a particulay ‘manner or not
is the question. The BSS took up
a legal contention—they said not gnly
about this—on a principle. If you see
the report, even the Commission does
not say that it was government money.
The Government say that according
to the agreement, the Government had
a right to see how 1t was being expen-
ded because it was mentioned in the
contract. There were no straight-
forward observations in the Report
that the money was not BSS money.
1 am not going into the question whe-
ther the BSS should thave produced
the accounts or not. If I were in
therr place, I would have produced
the accounts. But to make a story
out of this and to say all that he has
said and to ask for al] that he has
asked 1s, to say the least, very im-
selves, -

‘We are in this House. I do not

ow how far in the atmosphere that
has been prevailing here it is possible
to be objective. But L. know that
determinedly _sqme pepple are doing
aomethmg “which is injurious to al] of
us. I would not like to say either
this side or that side, but they stand
here against all ruleg and regulations
and say what they like. Somebody
told me that some servani of some-
body came to Shri Vajpayee and said
something to him. So he came here
and said every thing. He said some-
thing about the CBI. First phe said
it is bad; they say it is good and want
to see their report.

I am only commenting about one
thing that was done. During all these
ten fifteen days all the opposition
leaders have not been able to add
even a single clue of evidence to what
the CBY has collected They have
eonly been harping on the CBI, what
it ssid. As the Speaker very rightly

, we should not make this House

E mags slaughter house. But we are
ing the grave of sound princlples

of democracy, whether on this side
or that side.. But that side has tsken
the xn!tmive in this, ...

.a
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Now what has the Commiseipn said
about the Prime Minister?™” We are
considering the Commission’s Report.
But Shri Jyotirmoy Bosu brings in
thig breath or that the Prime Minist8t,
The Prime Minister is not going to
be reduced by what he says. If ghe
were to depend upon his certificate,
she would have been out long ago;
if her fate was to be determined by
hijz abuses, she would have been out
long ago. Bug she does mnot depend
upon his certificate or appreciation;
she depends on the confidence of the
people of which she has ample.
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I do not know whether a 'midterm
poll is coming. But the Opposition
is nervous. Everyday they are say-
ing that a midterm poll is coming.
You do not have confidence in your-
selves.

slinging and character assassina-
tion. I am sorry to say this is a diver-
ision. By this the Opposition has done
a great disservice to thig country by
diverting the attention of the nation
and the law makers of the nation
from ‘major issues of national and
international importance which should
have been discussed in thig House.
This month thas gone, I say without
any disrespect, it has not been utilis-
ed for the benefit of the people as
could have been done, and the res-
{ ponsibility for thig is on a way ward,
t.heatneal. irresponsible, mudslinging
and character-assassinating Opposi-
tion.

MR. CHAIRMAN: Shri Madhukar.
I would like to bring to the notice of
members the scope of the debate. It
is a limited one. We should not bring
in extraneous matters like reference
to the Prime Minister or elections,
this and that. Let us confine oursel-
veg to the report on the Bharat Sevek
Samaj.

ot www forwr wqee’ (dafen) ¢
weam wged, WAE Wfaia ag
WY WY AN § WY IE Arem § 39T
TN A HE Y IR W@ WY wed

\ This is the usual technigue of mud-
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TAH wgX o1} WG ag } e ot oo 0o
fam & wga wez a1 wm e § oix
X FTON IR A% AT T Je@T
= @ wfge 1§ wnwa g 9
Ay adt %Y a7 gww § 5 fedy oY
ez uredl AN Iy a8 AF Fay w
T ) v fafrec it S QY Y
IaRY NI Q) ¥ g gary oy
am - MY fored foremt & avoowmr 1
w CEAdA T S e | Afe
S g eI E s N A #
TEary QoY sqaeaty gy o
w18 oY 2wy fod, agi Foma gl
1afed qacgn @) av ¥ semT H
AT ARy § AR frad e 2 fedin
@i ¥ 9w AW gy
w1 Tifgd ot ¥ w3 Jar gty )
FEUA & A 9T HgA R q¥ AW §
Y g § fF Fowa § wear Ty )
Rfea o Ao w3y A | QR
WifF $Tr ¥ Ty F1 g gt
wrgarE Ay &, avh w1 oY gare agy
¢ afes @qma ey AT G fe
wrEEIE walt g dYo AT UFo QAo Qo
qQUTFTEZ § A Sak fedin wFaR)
g wifgd | wly g § Y qvaeer
A WT A IR wAre  feqr
fore® e ag 97 {5 SR AF quT &
Yo N faqa ¥ go fFmiar b adi
R safeda ag ¥ oY A W §
I SR WOy ¥ Y qwAT A §
wfer Al T wToe w1 AN @y
. R Rfem Y forad arer sdn wwdrg
u¥e Qe fasm 9T @@ org 1 ¥ AT
g g 8 g o gfeewm o §
U gL e & fag aY wiewY gd
€ ArearT et % gAT Y ‘sw
e fo agt oy s

Jq frdeT Y fx v w 'p: qnit '
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¥ faafaa ¥ aryfeerm m#«rw
€ T8 ST K IEFEQ w1 i § afew
Totfe® 9w o v d-1 qw F Ay
g Arai wY g avg ¥ agw far ww
forad 47 # ar® qerdg SR ETE@R
fora® zfam  qdt QYT atH QY AFr
wfra gl @ & s & g § fs o
1 QYT Torfor s A & aw AF
RFT Y B w foad 2w A
9T AT & NI qg FAAR gL )

AT W ot ¥ FEAT gfer &
W@T A] FE F | WU gk aE W
fedY gaer &) a3g g A1 g1 Ay
TG | wAfeat § oY o FT vl §
f& =Y oo Qo frrm TaW £ 1AATEE
§ | ¥f®T & g} guman 5 oag 9w
feqdmiz av & wemr wmr R,
WY 2w @ A o fadm F 9 §
qifF tqf g afar HE, 7@
T 1w qadfen gfenm @ 4
Y fafzrdy afzade & & fady
T[T F T ¥ gEETAT FT GETEAR
agi 4 awar | s@h fa¥k o @i N
N § wOED g FT A
forq & afcy W1 Pafaeet &, (o dte
Q'f, THo QAo Qo Q\ a7 sfas{y Q:f
T TGN FTIR * A g,
A IAAY ot ey gl 1 e wgh
g aRed g fody safen a oo &
s Uoltfas s &Y ofe & s
o T § A TWOU oW AN AN qE@RW
v ¥ far dar Al {1 vafod
R R AT §L SAT OO AN LA
gaRard fe gl ogiv g8 met W
& aY wiw =Y ool wifgk 1 forr o)
a0 AT ag oY ¥ wf) § 9 WER
o T § AR A W g KR

& fay ol AW A WY W ¥ faR

fe ot Qo Oo fw«n“muw :

-a\mmr%mfﬂ‘ﬁ b
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oft wrww fipuire foy  (spweregY):
gurafs wiew, v §  avfie @
oW &1 AW g o fay g
T W TR ¢ | @ wrarTE @R
5 9w TR EE ® gFgy ovar §
Arueft wEigE AN R FTCH EA
Breat g Wi e g9g FMarET ;Y
Y @ wE) qren § W1 48 wregE W
drar § 1 g s siRniafr a gy
o WY ¥ 3@ R ow Qo w5 S
ftar ot =g ag 5 aqesd e wfa-
g7 UGN TEY FEY FYT FANGHE A
afedar W &8 IRF  wady feoft
EEAG F g agH 9w 1g fruan ¥
wft & oo v S5m0 F fag ag awer
w3 @ T fREE wrem s & Wi
F1FHET ) fode a1 A a1 a1 AW
F9 3 AT Zoqufy &

)
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T § <@ gy WIKT e AT WY
st gt |

W

“the Bharat Sevak Samaj was
formed to provide a common plat-
form with the object of drawing
out the available unused time and
energy of the people and directing
them 1nto varlous fields of social and
economics activity, The Samaj had
adopted a comprehensive pro-
gramme and has branches all
over the country. It has a
large cadre of tramnedq worker.
Its association with the Kosi Pro-"
ject during 1955 to 1959 hag brought
forth evidence of lar the large pos-
sibilities of reducing cost improv-
ing quality of performance and
speeding up comnpletion of various
projects through public participa-
tion.”

o Frr & ae # et demes &

frar gor & fe | ¥ @ Jaw
FATH & AAGGANT 1 AT €7 &
Iq &7 AT A

sitsaifama ag. =diard
I did not except it from you.

o quw fesik Fog ;77 wEW
# 9 feaqat § ag g wawEE ¥
g ged ¥ gufeys IS ag 95 AT
gng @1 96 fanm dwrara ¥ fa=i
#q GG A WG AT AW, A AGAT
waa & 99 afqu S 6 & S ArgAn
g e afEm ¥ 9 a8 AT
B eaar gE WA gE | SWA AT
g Q96 & gy ¥ qAm qwadiz
Froar & O& §TETE W T wIAfa
¥ q§r TEaTE N IW T U@ KT qg
T g f T EY TR AGA AgwE
T O TR AL ATISE qE W
grafrnama @EOH Qe wam
fat frewa@gdad om a’iw
¥gh oF fid sgm W oo @
¥ T W & faq, fawitfaana
gowd & g, www & vfvere o awtorwer
et Tek TmEgin T § w6 w@R

“Against the original estimates of
Rs, 11.5 crores, the actual expendi-
ture o the Kosj Embankment Sche-
me came down to Rs. 6.5 crores.
The work has completed in 1958
against the target date of 1960, i.e.
2 years in advance. This unique
achievement was also overlooked by

the Commission ”

Hr g dtwr fox oo forg Foar & e
¥ g faardi A quqiw 2y & e
qewfR ¥ WIARAE GHTS H eqraAT gf
qt, M g@ a@ ¥ s g N faq
Ty )

gamfy  wEgg, amy ww {
wolt Zar g, Bt F AT AH aga
R arark & awaE A &1 gt
¥ wrarE ¥ AR AT AR,
¥ draw & ferg @41, g ONE XK
wT oo won Yo § 1 weh &
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o AT WY ANE ¥ T O g
ik fraw o qeeer wenfof
el wft g, Tadr & i
peon afifemry B wme @
webarelt v oY B—qm gr Ayt A ad
qg AR qUTH A 72T AR
FO% w0 qUFFT 5 AT FIA
war e

awafa witer, ow garfae d-
st A FARF g wet Aaga
At ¥ 2@k B Afow W 9 99
g ¥og g ¥ efla do gy
am AgE MY, TR IW AW H
fagre & % Af @t A—<To iy
fag—a M AWIT A g7 AT A @
qg ¥, wE L acag ¥ AT At
W, qEEIAE Y TAT FT ITH
raeT TG T, gt e a1

wa, 99 aar Ag ¥ fa FaTT
FOAT AT ? g S awAr €Y, a8 34
qerea o i foraef qama y ST E A
syfaar §, a1 wgr Iy afl & agrgfasz
ACEFFLWAAFINAT & &
wreh & Pl og w0 far s
g st Frsgew R 0T, 99 X v faw
w7 7% ot g frar g, faw ¥
qiw wOT wg W qwa g, v W
qrAg ¥ WA JEAT 90
s ot B ¥F & fag grm—
# agy faare ¥ Af ar @1 g9
1 o Stferarer Y AT TF WY T JAZ AAT
fiear o | W 99 G@ ¥ g
# griufes e A qEqTd T
mﬂ'ﬁ“; WS‘T":" gmm‘
W, TERT WO W, S AT FR
o 1 s dY wrow wifes wft W
ar§— geunft Aeary fu e
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T ramegdyr wfew” @1 ures
Faparry ey §)

g W Aywwr WY & ford
9 Wk 3§ & TR w— wfer
aogn fe ) Fo e 3 ¥ DAt
@ ¥ gl X, 7 SgArH ¥
¥ga a® swifaw FEEI A s IT
qaq  FTEYE 91 ST ATIAY
AT Fgrea W ¥ qufeg@re s
wfagay  FRIAT NI, wWiFET W -wgI
¥ ogriea T § FAr 91, v gw fre-
AT grEdr § T GFA &ry TN AE
TUTY TR 43 AA-HEUNT FT STTFTEAI,
95 ¥ wony W wg7 WY, IT WY
wodt g faelt, s d 95 ¥ wie
fadad 2f gfi wIIEAIA 10
wfawa  ®ar  sx—38 10 wfaay
T FYAFCE wAFg Al q/gy A7
@Y AR A Ig 10 W F A
FA® 2 WG O FHC TWQ AT AW
ey wdwa , o & zw AT B
FGTEFT | AT TG AN FACHT AIH
guT, 95 ¥ 2 WIg N F WALEH H
e TR AL TR

Fo feif & @ &Ry ag R}
wfasT ¥ g Fewliwr ® farwivaen
* wqW g erfeq FfEAE a7
Irra AR} faw ww H
FAqC —I% AW * W G 91—
afr daue ¥ eradl ¥ da fawa
wwar § vofad waarfas g o
dywrara ¥ fodr ¥ qar fawrd Wi afre
ore a7 agraa Fqfadr o gad @y
w o fge® o1 war E—aw AT
wTw g | WmA afac dYed w1 aw AT
fat ®Y SRy oz warfedy ¥ faed
5 wreg e wreq favary ey et fet mr
& wakdia ¥ q@ sfe geliw & W
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CRwed g ma’tmawwﬁ
ferwrer YT qeafeag af ®Y faar )
& wqe wiew oY foitd ot agr &
X %W AT K W AAE AGY GWAT
faaer saYfads &g off ¥ awmr g
few wqT wdtww & foid ¥ ag sqar
feg fog % fxar - 9q @0 &
I ) W OF Y § T I
75 3 fir wfea arq 7 ag avat faar Al
afqe died = faar- g @1 &
39T ar 9% B TUENT ) dar T g
fo godt STa § fse & fFdY Y dg
¥ T fear war 4% ¥ 30 A% ¥
ar 19z ¥ 9% $H gAT | 2W Gy g9
FagHgEATramg

wq wrfer & gaTer SAar g—
Ffrdy Tdwane dfam & mifse a3
EWIT 7 3w gy ¥ agi & W) &Ry
Trige & qefafrge ¥ Wl el
fagre a@ 1T w1 WY o) 2@ ar- afz
o9 §9 gAT 3 a1 § ug HT AT wwar
g | 47 8 qar A £ @ § -awmeT
fagre gwHre ol FY sieae & oY
dxfafrdeT & S oF @ga 98 méo
o gge wfRaz A--ggiv ag *e
fogy g %1 ag FgA71 91 fw uwr aifez
FO &7 wfos swR B T
wifs wrEqe ¥ w0 ¥ afte dred &
AT ABT FACN § qE IAETE ... ..

SHRI JYOTIRMOY BOSU: On a
point of clarification. Is that high
officer, Mr. T. P. Singh, the father
of Mr. N. K. Singh?

oft waw fesiie Ty : o7 warfw
wtisz o fgaw § goere wifer aft
FU T ...,

o firgfifirw (STET0Y) © agoft

| g wTeY A wY suragds g g,
' mmgﬂd’rmﬂvﬁ ‘eTmdT
- gﬁnu R
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shmﬁ«hlq 4 a) d¥e hﬂ
w19 #F ama gAar g '

&t maw fite fag t & fﬂﬂ
srigarfrgadyysoqa & o
agaTT FY R fawra &) aga o avoard’
&l

aanfa #a@1zg, am aAy §—
gar(t 91 agn A AvETd of, A
gaR afel & fawra % fHay F0a o,
Aifs gu aug AT 7 aga rfa oY,
3=8T 4, QT T IqF Uq 18 FAwA
#1 dar ar, 8fad 37 agt ¥ 97 w0
|

anfsq % @ gf Q—+F
TEY ST MY qay oY Af @ §-
wigt 3oy ¥ 4u WL artath geadl
atg ay, g7 Al W, @i wwT §
fF aY afqe et § 1w & v
frar gl wmo AW A A LT AL T
axd f5 w7 gw Y ot AT I §
aY T &Y a7 9% ¥ &, AV g} §O
Faanfegi wegw g wady §- ag
T 2T ¥ qIR GGG A §, A F
& 7t w7 @ g 1 safed qafea §
5 g6 afaz dred A% gi fargiq wamr
a1y gy AwAEEY G Ry § A
fagr g, dar gadi 7 fFar 1w
wary 7g § fF s gewt O wfaw
AT fRm qesyary 7 §4T Og gAwy
Fzfrer tWwifefafad § 1 9@ aw
Ffaqt @ g7 ax foed qurmEl &
Afear &, €12d ¥, qw ® wriifoa I
AT IAFT HTA T, @ FI FaATy
¥ afaur #, foaan) aaw gaeT FH
7l @7, QA WAAT WA HY o,
wfoq AT fom g frasg )
FT grd y- vaady ag mi TR
ta wfeqmrel  gwd, e g g

wr £, asfaa’(il: A ”rn"f aﬁ‘r S
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Qrafoa FIAT IaFT $T7 97, Iq@ ¥ AqG
wreE 1959 § IRy FfFAaT £ w1
wie fear o fot oF g aw AU
@, ol taar f16@ 1 3 w1 F19
ggta frar | go f¥d F foad st
#1 9 fon far §—ara gag
#% 97 At &1 9g1 - w{f Y A dar
feuag A feur fr afga a@ &
g1 fagers T8l a1\

Fad ga F A4TE 41T A 3-
W @Ay &Y foradY aysad gar 3w
F WY & 97 F wrrm B9 aE
war 7% - g |a AWl 1 femm
o gy S | AASTAW FT 71
#AT Y Y wrrEY 9k 7 A wrefeas faand
Y WY g A ER | faad
wrfrdl § o g a0 - 'Y
fir g & o= 78 &1 AT A Al
1 afes o g o7 I Fai &
¥z gY foar o1 swar g | W 2
™ wiwa aruan fas 9l g3t §—
# A1 a1 % 0F 7d 4 71 wwawy
¥ 77 W T Yo e g1 AT O faa Y
QBT AT war fore faa gt A« fwar
mar g | ag WAHY AWt g @
o Aary fdl ga ®Y avF ga &
dm § ady aar | Afrr @ amF oF
giforg 9w WY 5 fwd avg & s«
# 47 sufeal #r wfwa gaw fear a7
Y &t Fraa ¥ A9 ggawYy @ § I
TN fag @) 9% § AT H @
arg al ¥ gark faet o ¥ faala
¥ wgAl oF wraxg a0 faar s fra
a® ¥ IARY FETH FL |

Yo @ § & Q47 )
g—r afz 8§ o A1 ¥ WM
at £y WY afwr i@ vy ¥ fasm

& % o faae oY ag} amdm )
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SHRI YAMUNA PRASAD MANDAL
(Samastipur): You woulg kindly per-
mit me g few minutes more because
I want to go into details about the
man behind the motion.

I have been hunting and hunting
papers to know what is working in this
brilliant mans, brain behind this
motion and when I went to the lib-
rary and got this copy of Who is Who,
I found one thing and what was ‘a
tea-taster, assessor, valuar’ and son on.
1 was surprised how this brilliant
man who has got this brilliant record
coulg have gone to the length of dis-
honouring the very noble work, the
very laudable work done in India
by the Bharat Sevak Samaj Per-
haps China did not know about this
'‘much which is a form of public co-
operation. I wil] not call Bharat
Sevak Samaj. I may also it “CCC"—
Construction—*‘calamity contirol.”
Lakhs and lakhs of people were em-
ployed in their works. This great
Justice Shri Kapur who inquired into
the whole affairs and brought out
voluminous reports hag no words to
mention about the calamity wrought
by thig great river, ‘Kosi’ and the
work done by the Bharat Sevak
Samaj in minimising the havoc. This
is the calamity My friend over there
knows only “tea-tasting”. The ope-
rative part of this motion should have
come last after giving the reasons
becuase from 1957-58 this work was
taken up at the instance of Prof.
Hiren Mukerjee who is now not here
but hon. Ataljii and Shyamnandan
Babuji know it. I requested Shyam
Babu in the Central Hall to come here
and say what to do in the fleld of
public  co-operation. This motion
will certainly discourage selfless wor-
kers in the country. Shyam Babu
was the Deputy Planing Minister and
he had himself seen the working
Atalji is a Dronacharya—a Brahma-
chari Dronacharys.

So, if we go deep into the motion
we find some doubts, some aspersions
and some suspiclons. He has launch-
ed a crusade against the poor Meri-
jans. A Harijan MP is needlessly
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etc. againat
being victimised. By this he ig only

bringing down the dignity and prestige
of this Parliament ang its Members...

SHRI 8. M. BANERJEE (Kanpur):
A point of order, Sr The hon
Member is supposed to be speaking
in English, but I want that it should
be translated in Enghsh

i) TR wATy Www Sl AR
o 2T F WNT FY T WA )
# dro Tezv Y TN HT A F A
ITHT WY T G SANT Aq" &N A
aTa |y oY ) | 4}

st gu qw it ¢ fedt F s
[aaard

St AT NAE WA AT FAGT
F e o g &l ¥ ool ooy
e ATaT ¥ Hud fa=rdt §1 emad Far
g 1 @& 7 & fag o ww Sfa
fem &, % fAo & moosT wweae
oY @1 g | Ag INWIWA, THATA
o & Za% 9T W@ F7 g qrear
g T98 ATOE) 99T 9 wmgw {F FE
aTg ¥ AT HT F WfEw 7w Fogq
3 T A AN G A | AF AR
9B ¥ gHT AN AT HIT FY T
T A W ST FAH AEE W
Yaciw wERE, qE A I %W
ey ¥ qEA! daW 9T W@ | g |
T dgw wfada M am &
il wregdr  figlz § aoft Sza
a1 wfew Fy7 Aw
y forem wfew fear & 1 99
grry W % g o Y 9% awr ¥
@ Jar §, |ark g —

sft wzrer fagrdt st (varfeae)
LR R O R R
g
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Sfwprsmdye & go WY
‘g7’ w1 G Aw fin.T §, fag ax
AT AT . . . . (VETww) ey
W w1 B T HN wrAw ¥ o e%
aifaT gE@T & 9k § §9 g far
g1 ST THET FE a6 § 1 gER
oy qrew A Afew ¥ v femr &
stfea a1 A e arfgd a1 1w
f W w7 ¢ v o @ g
wifgy | dew ufedg M aw g
dzw wigeda &Y agr aw aw §, &
€y ¥ g7 g § Wiy N3, waw
g gu ag fagr & w1 Wi IR

g1 =T ARA fordy

Kos; which 1s a river of sorrow of
Bihary cap be compared to the river
Huange Ho of China

SHRI JYOTIRMOY BOSU: On a
point of submission I seek clarifica~
tion from Mr Y P Mandal He is
mixing up so many things I want to
know whether they have any propo-
sal for going for Tea Plantation on
the embankments of Kos: river

& Tt gAY @R fqe
& QT ¥ HIT FATIE0T AT A WO
wfoar g@aa & atyag#
T WA W fTm AgE g
(=aaww)

SHRI JYOTIRMOY BOSU Su, on
a point of order The rule says that
anybody who has any pecuniary in-
terest in the matter which 1s being
discussed op the floor of the House
should mform the Speaker and it is
desirable that he does not participate
i the discussion That ig the rule
Now, 1t 1s on the records of this Com-
mission that my esteemed friend Mr.
Yamuna Prasad Mandal, Member of
Parhament, received monev from the
same source S, thi; 18 a very
serious matter

*The Speaker not having subsequently accorded the necessary permis.-

wion, the paper wag not treated as laidon the Table.

“Table by Government on 22-12-73

It was laid on the
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SHRI YAMUNA PRASAD MAN-
DAL: Thig gentleman should resign.
I throw a challenge if he can prove.
I shall vacate with the permission of
the people and go to them and ask
for. . . (Interruptions).

SHR] L. N. MISHRA: rose.

SHRI JYOTIRMOY BOSU: Sir, 1
am drawing your kind attention to
one thing. The provision in the Ruleg
of Procedure is that if a Member has
pecuniary interests iy a matter which
is being debated on the floor of the
House, the Speaker jg intimated. This
is Number I. Number twg is that he
is not expected to participate in the
debate. Now, Sir, in this Report of
this Commission, you wil] find Mr.
Yamuna Prasad Mandal, M.P,, who
has received Rs. 3,500 in one stroke,
if I remember a right—I am
subject to correction. 1 am not say-

DECEMBER 18, 1974
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Shri L. N, Mishrs (M)

ing for a moment thet Shri Yamunsa
Pramad Mandal has done anything
wrong with the money. 1 am saying
~knowing him for the last nine years
~that Mr. Mandal is 3 man Whom I
know and he must have used that
in the best interesty of the people
whom he represents. I am not say-
ing anything. The accusation is not
against Shri Mandal. I am only rais-
ing an issue of propriety whether it
would be desirable for him to parti-
cipate i this debate and plead for
one or the other.

Thank you.
come,
oft wew fagrdt Tt (v
aafa wdey, sgl aF a@l o1 gare
2w wlww A fod & Yo 169
iﬁ; 170 9T ag sy Y ar§ 3 ¢

Your ruling must

tfww 3z L gw T
Ao

e quTsT LR

7 23-1-1960 fHo ST AT ATEw  d%

28 17-4-1963 fAododfon'zw
QHo qYo

3,000.00 WX FAfaEy
fava =g
g W

@ 500,00 TUNTLW Gy

aradl R

safrdY dfave

=y

A g amg | A
fox i & sowen § 5 ag A
oy & agi s oW R A
wisE g |

oft TAT AT AW ¢ RITAT qEEH
ARa syl & wgr A
§ fe s wg) i 4 o A7 wd
wfwgry s & o &Y § a1 o
¥ (9 W § agi ¥ fomgm w g
Wit I AT GCE ¥W B 99
wifew ¥ v awd, O 99 w1 fomEm

T o

SHRI PILOO MODY (Godhra): Sir,
you have not given your ruling.

wwatr ofhag : & awwar g1 O
st qroeft § fom gaged ¥ W
arw # @ 3 faar & owk Az
fed wfemr o om A 1 AfEw
W A gafee v § @ ¥ oy
TTEATe FE i gaTR Tt oy St
I W w9 gy @ @
Fww g § e wle Wit fad W 8,
uaY I o« ol § wiv wew &
T B adewr wor gy &, A
dem ooy 1 wam
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vmimmﬁmtfvuw
Wﬂm%m«ffmfffwa % |

oft e fam (wqadY) @Aty
wgvew, =t snfasin g w1 wgAr § e
S THAT YATX HEW w7 A7 q@ Foye
¥ ¢ 1 z@srad ag & 5 off wew
37 fawg #) wsd) aw@ w2 § 1 Ag

Shei L. N. Mishra (M) 3
w7 wwd i i Eiw Y e
fe s &1 wfasr srawTng &, & 9
st X fagre qmael F o Wi At
Wt 39 ¥ fasg wrfamwaY | dro go e
M 34 7f fodie &, #wlT gmwrg A
W witw dga &% & gra, Wi
g% gAY & ®TH A gy A A6
21 WHgw aF Gifa sz o

Ty e o Flo & Yudiw, 5 Fai,

o

ganfr o+ & 9w W qu
“The progress of work on the
Western Embankment is ghead of

UL U
s agal A dgwer ; gwrafy gc;l;:dule ”and its quality has also
9T, § % s 3 e & Ih 1 £ for the M.P.
. o LN ad a lot of respect for the M.P.
iy ¥ Emﬂ m fae® ddr & before and now for some reasons it
FEada ¥ ag @ §1 Faw has come down,
Bz ar fpamw ar, Afew 5 & wery “Founqd superior to that of the
N awg ¥ & arg W@ ¥ WA TF work done by usual run of public
aT AT 1 N T W‘f FT a@ works contractors.”
Iqaf q'(f‘ga?:ana- ¥ ageft are afsms Then, Pandit Jawaharlal Nehru wrote:
R F Sy w1 AT T to be then Chief Minister of Bihar, . .
29 ¥ AR fggea § ow a9 WEx SHRI HAMENDRA SINGH BANE.
wif i fomy GECH ¥ SN ﬁ'!’ﬁ"ﬁﬂ'ﬁ"l’ RA (Bhilwara): Sir. on a point of
- . i 6, :
e gt g & order. Kindly see Rule 356, It says
5 Adey HET FY G WAV “The Speaker, after having called
N = .gr* the attention of the House to the
TAT q%T FTH AY Y W 1 (A conduct of a member who persists
W AR WA & S wegdes wix in irrelevance or in tedious repeti-
tion either of his own arguments or

- ';_
Aergimmmaad of the arguments used by othes
members in debate, may direct hinr

to discontinue his speech.”

Now, I would request to ask him to
sit down,

MR. CHAIRMAN: This is nof
point of order. This is only a request
I permit Mr. Mandal.

SHRI YAMUNA PRASAD MAN.

arag & fs S A v [ & gy faay e

ot qEardera Am, s geor
fay, o Fo uwmo wa Wik T2
qF A F FedwRA ¥ I AH-RgAT
¥ R qarga afafaa) iz 97 afy-
faat &, s ¥ we four ) W
Faw gave ¥ Wy Gw ¥ o wr fear

T & 7 Fraw dw W A ‘?ﬂ il % T DAL: Sir, one of the greatest leaders
qar #, afew € fast 91T 5€ w9 of humanity, Pandit Jawuaharlal

gqT ﬁ—m Nehru wrote to the then Chief Minis-
ot o o o, « N ter of Bihar, Bihar Kesari Shrikishen
w1 ar-fmtt & g 1 AT qaw Singh,

“Ever since the BSS started work-
ing in a big way, such as at the

qaTy' & faeg, o o waw ¥ “wdfedy
waeftan’ § of a¥sfrat
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{Shri Yamuna Prasad Mandal]
{Kosi Dam jin Bihar, all kinds of
&riticisms were made ang obestruc-
tion raised. This was inevitable
because BSS were attacking a
dAraditional way of dojng things in
which vested interests had grown.
“They have now a good record for
‘the people who participated and the
more we accept the more we prfiot
from it financially and in the sense
«of public partnership.”

Sir, when the BSS started the work
in the Kosi area, it opened the eyes of
fthe Indian centractors. They became
alarmed and they found that their
wested interests will be affected. Now,
the then Union Minister, Shri Hathi
sys:
“The Association of the BSS with
the Kosi Project during 195559
has indeed brought ferth in a telling
‘manner, evidence of the great possi-
bilities in the matter of reduced
costs, improved quality and speedier
completion of certain types of sche-
mes through public participation. To
mention a few notable examples,
against the original estimate of
Rs, 115 crores, the actual exendi-
ture on the Koszi Embankment Sche-
me came to Rs. 6.5 crores.”

Rs. 5 crores were saved. This was
saved from the “looters” gnd “robbers”
1ike contractors. Otherwise, this money
would have 'gone to the vested inte-
rests. Mr, Hathi has also said:

“The work was, besides, comple-
ted in 1858, two years in advance
of the target date of 1960.”

Mr. Chairman. Sir, the work was com-
pleted in 1958, instead of in 1860, two
wears in advance.

g ANTAd §AE A9 T
wrarg § o o § s fem ag ST ATy
g Y 1w dE e ¥ w
&7 WX 99 & arY Do 5w
T ¥ ardy § 3, ST W T qg
oft ¥ x@arargar g, . . (Swww) .
8w % ww ¥ aF UET v ¥ W

-
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Wi ag W & ‘qg’ T
FETE | 9T qE FAAGT R AT .
%9 ¥TH § AT 484 & dT H o
FAFMEFA S WEN A wg
sy w1¢ WY w1 5@ & fag dare A
) gtz wOg. .. ...
Shri Yamung Prasad Mandal hand-

ed over a booklet to Shri Jyotirmoy
Bosu across the Table.

@ FTw I F @ fw F fear
Tar &g Fgw W fEar . | (W)
fga #3797 97 w1 v fagr dar
“g %9 g av 3w & wgr Y fem.

SHRI JYOTIRMOY BOSU: This is a
booklet about Calcutta Traffic and
Transport. Is Calcutta connected with

Koai?

312

{Interruptions)

SHR] S. A. SHAMIM (Srinagar):
On a point of order. I want a ruling
about this exchange of document, This
document is about Calcutta Traffic
and Transport, What is to be done

with it?
aatafa s€g TH IHYET FT
€ A WL ares AdY
SHRI S. A. SHAMIM: Is it the pro-
perty of the House?
MR. CHAIRMAN; No.
Shri Vajpayee.

SHR] S. M. BANERJEE: If there
are going to be other speakers like
this, I should rather request him to
withdraw his Resolution,

16.00 hrs.

oft wzwr fagry avontedy (varferae):
Fwmafe wevT off, aaw forg seare @@
faarT ®T WP ¥ 3§ T W WX
s o fod § o g Foid
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14 g, 1963 W FTFIT WY TR
wraf €t 1 13,000 7T WY Y WA
woew feid wree Jas vy § aeaey
wdr & 1 wwwfe wgwa, weer
AT T GEIT FHT 915 TIRgd
R 1952 & ew 3 WiT 4 & SR
s e § fa FaX s &
at der fear § W A srdard
£ § 37w gAT o aww A W/ oo
FEA ¥ OYEIT T FH 6 WA &
e dar Jfgd 1 fodE 1063 &
widr &, 1974 ¥ g Wi W@ &
T GO W e 9T #q1 Friamy
FE FEEr § W4T ¥ FT 99T 1975
F oy Tt T

aumfa wErm, W@ ¥9F gy
1950 & <fore fsar mar qar 1 for
IR F A T GRS T WS GO 9T
39 ¥ firdt #1 qawg =@ & awar
fawra & onf ¥ Awva wIAT ovfy ¥
Wt & Wi W gfe & 99 w1 qafer
frar g ag faqa wraws § | &
at agy a% vy ¥ ¥ Jareg f gz
TR TG & quifa®rT ¥ T gy
& gmd W quA 4 9T @F O
fied) szqeqr w1 g% fasra w77 #r
T {5 AT $T T3 JA@ qfr
femr ¥ uF w7 97 )

wfer awrafe o, wo oy § fr
TET | WIS FW TN AT ¥ g9 Aow
FC LG AT § 1 W1 W {qF v
& am & 919 qENA JETEAT Y
ag feafa AW seeaar agt &t ag
feaf qi gt st § 1 Afew Gar
wigar ? 15 @@ ¥ gTRT ¥ AW
w8 w991 W1 duw www 6 fefaw
drrerdt ot Wic ¥ ggEmar % W@ ¥,
wE™ & w ¥ e gw ¥ fafaw v
w3 ¥ fadr fear a7 1wy wre daw
garw w1 agwdwr off @ fe x@ W

Shri L. N, Muhra (M)
w1 fgmra cawr ? ag awar & arfy
vk s dar & 1 wreE ¥aw @R
waqr gear ¥ 1 wfew g@ w1
waea g% WY fr gz (et & afy
Fardt W WAk Iw ¥ wfy
Wy Fawfie & fwem o
qr§ ar€ v fagra gav w1 @ |
frw AT ¥ g T AT § 39 WK
o wf37 FWET 9T FqT XA | IT
®T FTET 9T AT FOT ST AT T WY
TG Q¢ A7 FAF H7 LYGT I 7397
€ 3w ¥ WA OF @) grd oofw
fier & 1

Afrr wWrw  Fer mWmw 3T
urewi & wqaTe @ 97 avr ) 4G
s ST AN Ry g + a«
§ og¥ @ vfeaw sweRw W X
T §a% FETH & AAE & faar
1965 % 1 & 3§ &wa qfewrw wFTIRw
FAET T AwA AT, o A&7 I A
aerer ¥ | FREY ¥ ZW Ol ¥ Ay
foqrt 7Y ®Q 1 e gw ¥ AE
T T &¢ qwa @ afafe ¥ s
¥ quedl 1 agwa g, W & ari
wifads ag 3o & worw Ay | Afwa
T weewa, agua oY gfe & afafy ¥
T @y | FREc SR s
TTCT A WTCT YqF AT ¥ @A
feouit #Y fore g7 faa ST 9
gfufe & fod wEws 97 | 9@ W@
¥9% g ¥ g 7 o &), fafew
waTeat & grer fed A% oy €Y ag
¥ oo v Ew A TAT Ay gw 9
st wfea arager fesr I aw@ sonr
F Al 4 o sEordy o AT wee
qIET 8T WAF @ ¥ | Afew qor
wfwrdi w1 Y § 1 swweqr w1 Y
weqml wT & | AT &A% Wi
wafaw aud foid § Yo go e
faofrr & &, & sxw s W
o 123 :
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e Traqh “Af their meeting held on 12-11.68,
[ fegrty wia ] the Union Cabinet consisdered the
“In view of the large transactions summary dated 22-11.68 and .

and amounts of Government funds
made available to the Bharat Sevak
Samaj, preparation of consolidated
annual accounts duly audited by the
C. & A.G. giving an overall financial
position of the organisation should
be insisted upon.”

fre a8 A g & -

“Here the committee would like
to reiterate the following observa-
tion made in para 51 of their 8th
Report (Third Lok Sabha):

‘It would be advisable for the
Government to lay down certain
broad and healthy conventions to
be observed by the persons hold-
ing high official posts when they
are either participants op patrons
of non-official organisations which
have any financial dealings with
the Government *
wE FRE & LT:4 e .

“No Minister of the Central Gov-
ernment should be associated with a
private organisation which enters
into contracts with departments of
Central Government. The same
principle should normally apply in
‘the case of private organisations
Teceiving grants. If any exceptions
are {0 be made, they ghould be made
only with the approval of the Cabi-
net,...."”

wfe e, g fod W
#favs & awd o st ¥ B
i W qw FR ¥ feY g
frar

T ot (et gwe go frw)
T Y, w19 ) S T @y
W 79 8 EY Y o wo We ¥ wiy
AT Y T ATR Grar oY SEE WA
e frar fs wdtv gra sk
ifgd )

ot waw fagr®t wrds : awrefa
@R i e g fw Y
BT T QT

approved the proposal for appoint-
ment of a commission to enquire
into the affairs of the Samaj.”

a! oW gwo faw : IER ATT Y
o wHwa 8 )

off wew fagret adedt ;& fag
T 9T a9 X XFT g 7¢ g 5 whasiewr
¥ folr ¥ ware wdww a1 0
gw, afeeT 3 o= ¥ oww 7%
g e wrfaa sl §, ot o ag
fafdns o & e &1 gewe
¥ 9 ¥ WA BATeaT SwT A A )
w9 I FT Sfvdew, 37 5 frwriad,
Awt o ¥ g9 qfeam g wwwi
®1 qE= AEY WX gwfd v v 07
SlEredt ¥ a1 W § 1 ag el Wt
wAfE Fae #Y vy af gar |

Wt wgwm, ¥q fEew § fr
R w=E BT W EW SEE ¥
AT FTT AT WX VA s whrer
A fer ot WY @ ew a4
qAEI A16T ) YT TeaEE  wEm
W AT X e & ¥ fay
wa § 1 Afew v ¥ s
TR ¥ #fng g 7f & v qf o
fEe w7 ot war o ot s
aATAT AT &

oy wEew, a8 @ www &
qeeql ¥ aft aar ¥ Y ¥ swrwk Ay
wfrw e & fo ot 2 wrw 3 o
880 &A1 N wfea Ty iy ¥
T 9T, Ighk Ak ¥ s wfey arog
fesaar 4% & s wgi Y omr o,
TR ay Nt WA 4% ¥ e e
freeh for w1, & xob o @
wfer ¥ Mryw oy ¥ W e
e & viww fwar wreer d ¢ . v
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ete. against
¥ foer oft wfirde ag & waw fpar
ol wg woafe g, wfew
& faow f —

“According to the statement made
by Mr. L. N. Mishra in Parliament
on June 2, I971, he hag resigned
from the convenorship of the Kosi
Section of the Bharat Sevak Samaj
in May, 1857. He also stated that
this amount ‘was sent to the various
people concerned for the purposes it
was meant on the recommendations
of the committee duly constituted for
the purpose’ and there was no un-
accounted money 1eft.”

oq FHWT g §—

“Who formed the committee and
what authority it had is not shown
by anything on the rccord nor whe-
ther the payees were persons who
could properly be the recipients of
these moneys. Table 28-1 sets out
in flgures what was stated by Mr.
L. N. Mishra.”

T A dwT 29 Y IG—fa
for #Y v femr mr 3—sf e
Tdo AT—1,36,306 T, ST €o
THo HY, ) Fo fo wvEw, o Yo,
Y sy oy, ft speefvere Sodran,
st ¥ wwe w9, o umE
tam, ot Asmraw fag, sfveaw duw,
gEAT—%F ®7 WY 589 TouT faer @,
FHAY, Ay grd A, o Famda mr—
Advances given to Eastern Side Kosi

on different dates for Community
Savings Scheme and Bharat Sevak

Samaj Work, Bank charges, postge,
stationery ete.

s ug § fin ot ooy %) og s
w% fawr 7 ag vy faed far Ik
THgr?. .. (waww) ... ¥ Hew
Yt g?

oR HEAT AHC How ; ww ¥ W
s B
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Shri L. N. Mishra (M)
ot wew fagrd wraddt © W
friox 2 v & fol o9 wEW A W)
uraa g ?

s} T HEW W o A=
AT @Y FT AL, qF T RO FL |

at srw fagrdr St ™
R FHWT 7 AR W fewelt i g—
7g feoroft oY garg o o—& ot
YT WA F—FAWA A W S
E-—

“Unfortunately, the records have
not been produced before this Com-
masgion to show the persons to
whom these monies were paid or
the personne] of the Commitice
which had made the authorisation
and the details of the works for
which these amounts were disbursed
are also not there.

(4) Mr. L. N, Mishra had said in
his statement that he had given full
accountgs of the Western Embank-
ment in 1963 and the accounts had
been accepted, whether they were
audited or not is not shown. But, in
the absence of any contradiction of
this statement by Government the
Commission is unable to gdjudicate
on the correctness or otherwise of
this Statement.”

gawfe wiiey, a2 AET R
TR wHE & ;ma & o owm,
fagre &Y faurm awr & o =i o1&
ot (F dvoar) fawer F Ak §
wolt SreewA afafa & fiodd aT
forare fiar a1 7g fd 24 soremy,
1973 %Y fagre o g awr & weqa
¥ 7 | W A B ow bw § g
W §—

“famir 26 TE, 1973 FT TIRFAT
afafe N wor afele d ¥ oY
A fawrr (onft) T vt
stfeda wpife w3 & qF ag fownm
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[sft wew fagrdt wiaqa)

Y T wur gwn wfedzw § mye amy,
g frgawr Wit aw @@ gz wa@R
wfades §, wifw suea S wg) ax
wirfers sosrg gur § WX ow & afe-
T & AW wrfeware avrfeam g7 § 0
&yt groey fawmr Swafafr &
daros =N fgaaw s amw X
feafa e <& g2 war v Ty
¥ wron I A aE o wiew
gt # Svafafe afedey «f 2
a9 § o< fox ft @ og oy
TN I°RE & 1 @ g3 wfwfg ¥ @Y
w1t qrsar fawrw (wefY) ov seqw
sfeaea o fear iz Sedse
7 9T afewfe ¥ v faaw Sw-
afufe afsx &Y foa® o =t
faras FeE aeE T W ..,

! Wy woR at@a ;w7 Fam avr
2 Mefifem ¥ @ @ §—Faaw oo
AT A o T w9 weew § 7

st wew fagrdt awdd : amEn
o Wi fgur Y a1 #r waew § ?
wg gwmafa afiem, @ Svrafafe &
11 w5—h Jg T W §—

‘gt @ Y AET & erfawae
ow @ ofwe & wirsin aeedi w0
3%r 2 of AnwrfrEw  F o e g,
g wivgaml, oy sfeg)
& guw oF Ioee wiverel & s
= ge-afafe @ frond ax oge §
fs aeqo: @ Ao & wifewie s
aopur arok & fow qf@E” &
geeqt wear I sfvwwaid ) fam
wr & X W wrew woy 9 fay
.,

ot ®ot (sft Ao dro wr) ¢
e uratfam AT AE Hom-—
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e 7y § fe ox wwr oY Wwe gL
ar §, g vy e ¥ ot ao-
for g &, 99 o wgw woit § )
& gwwan g fe 30 arfror Tr & e
fagre wiaef a7 fagre e ar s@
femrfas & ot wr€ W1 Teqom wirE
g &, I gy T agw ¥ A0
N § s R WHwe & faars
gl mamfon W Sarwew o
¥ g7 FWET  §—EW qgF I AT
e & o) Www sqfe g 7 AW
N, SN Ear @ Afgy, IWaAWR
¥ F1gT or &% fagre wdwaelt & av
o 9 o wrowaey ¥ v fafew aifeande
£ FrAamEr A @ A FG A GE
AT-ZFETHY AT |

el wiew : SET oY AR
q %1 §—wr=or g a1, afew e
ag § s gwr agi Ot e a0 A
¢, Ta¥ sarE WA MY THF F9E
¥ go sareT IpAy fay sk i
Ffe agt aodd Wt o AT qw AW
WE g W duF aww @
qafeers ¢, wafed 3 fod waw
IR G W A Qe wiE g
g

oft fadole v (wgean) Wt
#Eleg, AU AT AEAELE ...

wnater sven : & wherer feam §—
T WY ST 9T WTEE VTR WIET
I GgL?

sft fardofrer wr o Y 7Y )

el WP 1T WY R
T TER A § @ wear dwra W
sl & % w0 § S a4

o fondefey : & oy ool s
Wi g 6wy e wrew o o
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¥ geafrgg a8 & R ag e
Feafrag grdr af 77 #1§ I A&
st wlwa dfF g gwataa agl
3, 9§ FarAAT &1, qfeqw TEISTEY
FES B TE g, qElay g w6
mrat Itlgr |
garafs wAlEw g A1%T ATE
amy F oAt ¥ g |

#t wza fagdy awady « Ay S
F AR H FIL FHITT ¥ ST TS el &,
ag sEr sfgisar g arafeaq quren
2 AR &wrdr afwear & IR ¥ fage
#T waFAAT T A FIAT {TWE FTg 4@,
3IqFT gatar afag & Wr g—Am
ST FYX FHIAT A1 e F 55 119
F Tq——

“The appointment of Dutta Com-
mission by the Bihar Governmept
to inquire into the Community
Savings Committee. Kosi  Project
Consfruction Committee and  the

advances given to the union
leaders.”

FYT FHGA A, T {qZT FT GTHL
I, fmzy A girady 1T W A

o A T FI4IET AT rrg ELEISE-CEl
fem #—- :

=it Yo qo 9T : [FFFT wE) |
SHEI PILOO MODY: Are you chal-
lenginyg the ruling of the Chair?

SHRI D. P. DHAR: I am not chal-
lenging the ruling at all. I also do
not want Mr. Mody to provoke a
discussion on this question. The only
thing is that whatever it may ke, I am
just making a wsubmidgsion for your
consideration and for the consideration
of Mr. Vajpayee that whatever refer-
ences have been made in the Commis-
sicn report to any other body, whether
it be the Dutta Commission or any
ether body, certainly, they can be
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biought within the purview of the
discussion in thig House, but not any
other body which has not been men-
ticned in the report of the Commission.

SHRI HAMENDRA SINGH BANE-
RA: He is challenging the ruling. How
can he dg taat?

SHRI D. P. DHAR: I woulid beg you
not to feel provcked. I am only mak-
ing a submission.

SHRI JYOTIRMOY BOSU; Let me
meke it clear that Shri L. N. Mishra
wanted the Bihar Government to
scluttle  the Datta Commission and
with the help of Shri Bhola Paswan
Shastri he accomplished it.

SHRI L. N, MISHRA: What are you
talking? 1t is nonsense.

SHRI D. P. DHAR: I might agree
that the hon. Member is entitled to
draw any conclusion about the dis-
sclution of the Dutta Commission, but
we are not competent to discuss any
resolution or make it the basis for any
of our discussion here.

SHRI JYOTIRMOY BOSU: This is
a motion involving Mr. L. N, Mishra.
Mr. D. P. Dhar is nobody to reply on
hie behalf. The Minister is present
and he should reply. (Interruption)
No, no. This is a motion against Shri
L. N. Mishra. his misconduct and im-
proprieties in connection with the
Kosi project. Therefore, the only per-
son who can speak as far as the
Cabinet Minister i35 concerned, is Mr.
L. N. Mishra. We woulq tolerate his
atrocious language, but he should
speak,

aafa wgten A AT R qHTE
ATET GIF TOIS & a7% § 27 ¥ ofr
AT FE I faar arar & a1 § gaw
AF F2Y aFar g 1 AfEwT 7w 37 a1
w1 fagrsr 7d foF o 91eq gaF ama
¥ qreF AFN TEAT ¥ IART AT A
AT |
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o wew fagrdt awddy ¢ QT
welt @\ wwd  wF wrw daw
WY KT wIE wrar qEr et
fafawt a1 wnfan & & faar &)
39 4 Y v q9% WAt @ fad
¥ faemar 3 gferd & &Y 39 97
ff gEer w AT e av AfEa
«#ft ag 7 =t g Sft ¥ faems &
wywe g 1 A 0 Tl aramor
& w1 Y sEvET ¥
gz fagrr Qe #) e ¥
# W 21 agr za (0F 37 518
FAT A8 & 7 PiT AE W Y DFA
F &% oy areft My & 7 vE wwen
7T 37 91 | AT q{eET T oag
At § w7 o0 Slww Aramw (g
sy afvgear 1 mafigy F 3

sft fto dto WX wAT TEINEH
FHE 7 WA A3F A ¥ A {7qn
g A I& g AWE F |

off e fagrt Rt . W
3% T A wwfy ofsar w5y g
# fogr 1 Y afdlesmr & fg oft
T+ I IGH TEEE AT | IF Te-
ar w7 fagre Y wam@mer ¥ fa=e
fegr 1 ag FHA A 40 qmad &
ATEA # g Ao A 9T | @)
fgq WX W AvarE oA @Y
sr@ Ea & N A, A @
axdr &

ot o Yo wT  FrIXAT A w7
e faeger aw & 1« sy wfew
F AL 9% WEHAR AT F GG qa%
wary ¥ Frafaa & oo fazre oivash
y ot g T ¥4 owf §, 7 W8 A Ao
qr w FY, w8 g1 ar 8 & g
¥ foy darc g WA fogama w
FAAT WEH ST ¥ ¥ I9RT AeE
WTCE §a% O™ ¥ T 0
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wafy aww T 9w qETer .
F famfad & oY ot WY foly wrad
¥ g g 1w we & O ad
HAF ¢t

oY wew fagrdt it W
AT FT WIT FIF AWK F AW T
ta1 qr ar =& (qar 91

st ®o o qT : AT FrFar Fav
q FEA ¥ AT AT AW o oA
A7 IET AT FIF GHIS AT DT
F a1 ¥ rIHY T FEr g ) 9g ge7
Tg g5 ¥y

it wew fagrdt avdat @ & grost
wafan wwm ) qw i 7 7 &
foe %7 wmawt @A g gfre
Ared A aw @Y WY a1 Ay 7 A
safedn 3 & gfve Ared £ arq w0
? Wit oaw fod & oW o3
gfae drew wt fpaer sor fagr wy
¢ TawT Ay Ty 35 i@ &
B T garerr Y fear owawar & °
fam a@ F amer WET AW 7 X
ag fead ot g€ & | gt w1 7g
*E HT T q4T &Y g% & fr wEw W
A & wwA g

st Q%o QAo fa S ot BT
e

=t wew fagrd st : wT T3
d@fad 1+ & af Amar

HY WIET 7 AW A & ) AR
fasefy 3 W Y sy Ay darir v @ &

st Wo dYo we 7@ 7w It w1
AT § wew o W & ) frare st
€ § | W< ag W AY O% @ avdw
Tl w3 wwd §
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WE WRE SUrt %Y 9w WO
AAT &, AT T TE WA qATA T
afgT €7 99 F1 A7 FIT FT B &
forawer gt ¥ 73§ A9 7, SEET
AAE FIL AR T oAg A 7
FAI§ AT aF WA ¥ WA W
7 7 g7 ¥ fx At 7w A7 AAF
qurw # FgEA-lee 7 oatfaer ge
F Ars-rEAra oW | gafad
s &y whr farrad w8 ¢ v are
ATF TAVK TI AT TCH VA T 7
zifg 7% =qv gHAT 7 397 T A
FIT-GEATT 1 o7 (7717 wad)
@ wF WA 7 1 TRA W TR
®T 0Z UF qAS ANT 7o TR
qim g7 vz T oAbt aEe
AAFTH AT TIAART T AIA TYT
FHOR ¥ Mg T FE 7

= m fagt aagEy . {77 W
20T 94v 9Igs T@T 47 78 7 IE WA
g Wt 7gT A9A E 7 IWM TR
frard wft =& & wiv A sEW HYY
woem &1 o gt 9l 7o
128 T 129 97 997 1 997 2
Y FEA 3 F A F I AT AT P
fF7ar waqr | gav AT 9 a3l
faqen @, et 379 70 WY W
W AT AT OEEIR FH A7 TIR
T AT AT T 7 (AT ST OF
g

PROF NARAIN CHAND PARA-
SHAR (Hamirpur). On a pomt of
arder We have to determine whether
the Estimates Committee Report cun
be quoted ln the Report, if it has not
been mentioned or quoted, then it can
not be referred to here Let us find
that out.

v sgen & ) arrdr foe
WEAT BT g I AT HAT W &
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fawfas w a w71 %t & Y YwIW T,
¥ gerET FTiTE A4S WA KT INE
gers FEaT | AfFw aF @ W@
F gy @ aavn & Fifaw 7 97 I
sy fefa areram fra 399 9 M7 0
a7 97 fafazes 2

st e fargry avqat  warafy
¥EIERT IT 4T 9V §3 FT AITBY AVE
W ary T av 1 v flay f) 9w
a#y 21 781 ¢ 1 AUy el AREE FIL
wftorr &1 W o taqr ¢ of A 7
Y TR F AT ¥ A AT TEW
7 gt Tt aut AET fRar s s
F 7 (sT@WW) WwEY {TWT W WEA
71 (smawm) Tzar sngm | (swada)

wnafa wgaa W A TUAqAT
7% waw % A9 %@ g iw A A
mgfwgwm‘fq"nﬂm??ﬁ\
qR B |

it wew fagrd et ww OF
qiv ®faqw 3 qF WP ITF wEA 9T
A wodt ®fea w1 g fear o war
Fq7 Fwa &Y (T AV AT 99
qyw ¥ AT g Y

awafs /1w F7 FHA WY
fraré qreg waw AW ¥ AT A B
a7 77 aray o Mg - o 9w
fz o o, meATa Y g e wAW
e g qivg qaq g@w 1 Wl
TTEATE U g 1% av Waw A
¥ femeer & oot ot 413 2 W WS
gaFT YEYR § 1 AT oA DT A
v swAmE(TE AN g A4 w0
§ wrmar g & ommr o wH RAN
Aftfrae & o mrq qIIH WIF ARIT
¥ A% & aga I v ARy E, AR
Tga wrar g ot H g )
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st wew fagrd ool @ A%
g€ & %7 ¢ (& 39 gwTa F1 aryer
aga difee &1 & srgar fw wmy
W qaF Aurer g7 faare gr 1 A7
g7 AT A7 43 W\ 9T AR T
g & aro wiww daw AT T wOAT
fiey A arer AR ¥ AT ¥ WA
78, fora®r off wforg arvraor (g &
v q faoroft & o &

st o Yo we© WET AW F4AY
NFe 1 ATqw § A BT T
w1 N & 1 qgr Ay AREH F WA
IT THATT A ATH-IEATA FI qFAL
&, forsr aoqw fame MY aF® %
g & 138 W U FAWE aAT
T T@ Ffraz a7 = fw o wae
AOFAY T ¥ WG Jaw quTH
& faelt 2, 394 ARAETH AT ArA-
9gATT g 1 fom fiqaE T gafs
oY qrofdt o Y3 ¥, W A @we
TERHE T ATFAE TT

ot wew fagrdl awddY : I O
f TE ¥

ot fo dfto wx  WrAFE A Uw
& #lET g7 i wr givalswm
I 9T AEY & | WITH AGw GATH Y
AT griew gk &, 37 9¥ 3w
sfeafewrs ¢ | gl weta qemr
OF g% & or@ ¥ yafaer &, Crew
¥ & S9aT (A AT SrEd g

gy wflay ww g W
& ag® & fad gg ST v g OF
oft araddt fomr Fr Wreiwe w7 fas
¥ @ ¥ W INET FEIA I
o g oY J@-T@ 7 gwT AT A

st ®o dto wr  arHar ag & fr
it e aF @z NHEE 47 )
atffariz @z & o O TE W w
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awdr §, grifs Rza N vy AoRw
¥ oo ¥ wgt gw 2T e W
aafirg v @ &, @ BT At wr
nfeware ¢ A7 ast ey s
IEH AT /HAT ¥ 1 WTLE I qTer
oF Arred sriArgSwe 8, forawy
TTHT Y AT ¥ 7o 3y fak | uk
Aarfas ¥ wreY Neiae & w1w faam
(smeva) & A€ waar fF 2@y qowT
T AT ERW | FE G WY QN
2?7 (ewmwm) g wE AT O

st wAmay fw  (gErTETanR)

ogh qI TG Y , TG T W 4
g ay Ay v § wfad
o fog ®v 7w w7 fomr 9@ 1 gy
ITH 9T 93T F, AET u9r g
g

SHRI D. P. DHAR: I am taking the
Lberty of talking to a reasonable
Member of this august House and that
15 why T want him to draw the distine.
tion between the affairs of the Bharat
Sevak Samay ang the affairs of the
Kos1 project as they fell within the
jurisdiction of the State Government
of Bihar and, therefore, State Assem-
bly The two gre different

WIAT FF LART ATTHT A7 A1 A
faama w€r WY |

anwfa wgmm e ft araddy
WAt 7 gauda & ol qW A wy
rfalafad %@ ¢ 5 fow a9
R w1 3 fos 57 @ § Swer
FEWT AT J9% gar & afd
ot &, At a7 e Aw TwY § o

st wew fagrh ooty : & ¢
forsdrardt & ara v Ty | o wemw
faarordfi &, suit oY gwo gAo fay
T AT AT Y § 1 I wromT oY
gfer Fawr wqx wiww & sfeder §
Tt it &, sak wlalree Wt waTo
2
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§ ot I%a v g —

e qaare & AW gvafafa gw
aoed 92 gt s wfaww W
gewrfas Afes fpa of @ ¥ aw g
fetim 6 woE 1973 A 4% ¥ Wa
fag &Y W 1 39 AT {4 Ay
sTfra R WA o aved faay | ve saf
ar Y 39 afafe & qoa ov 7Y o% @
I Rt ¥ 7T R foewy ww 0

%rirg ¥ faa sg vy g v 299
10 IR HT AHAT =t A g
fory % forq #Y§ a1 wyasradid 19 9w
A qgaa ¢ 1 A wfad e faw g
ang WY ¥ Argw WAt H § 1 S w3
W oMar Wy g AR 1959 F o
A afa® Siva § 7 w7 JET § W At
AV AN 7€ Y i fargw wiw Ay
sfEafraaq ¥ saama AR o
397 aY 37 & af7 Jvgw § T I
T OF ALAATT AT R G G §
qfoaw £07 % farg dfraq S ife
T AN WA Fa 1A S
At FT0 g, AN O ? R
favarer fawrerr wrgen g o 3 fael o
s gy ¥ afw 7 7o ) Afwvow
W aey v gdafw A d «@
e g I B WA FT QF AT
RET AL} ¥ AW 7AW LT 1@
Traifa % § wifet anda Nerwr
T Wt w34 fowgg ot aal agf a#%¢
aATY % aff ey

Tw RART Wy . A4, A4, 39
1 A7 RIF g F araq drcwfay
ot wzer fagrdt wrnddy ¢ a7 w4
FIF AR &, WA AT ATF QLT
r g7 At 1§ W fy ady ov

Mo AT WK TN A7 JIE

sa wieg »
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oft wew fagrdt wrodad e qow
WO R ARIFRFT AT I g a5
ot faram | ag wrowrdt 4% 97 )y gy
§ 1 7T W AX wEr A g S )

wfaT 0% & a1 ux e 4 A
%X g 7 W g faar oY 21 e Y
JUTTKEAE ? AT SAW Ay arad o
Y g @ Y st awAY § ? & ggnd
g = sAfoda o i A sl ger
Favarfgg | & QY famr ofy & weftw sy
g & mw ¥ oicfeafe & o7 WY e
AP TAT § LT 6T WU HY, WAy
et £ 9 Aoy ot ) A sfmdy
e mdY Hrardr queAl yaw ¥y
nfg |

SHRI B. R. SHUKLA (Bahraich):
Mpr. Chairman, Sir, for the past few
months, witch-huntng and character
amsasination have been the obsession
of some hon. Members of the Opposi-
tiop. Failing in thewr attempt to assail
the policy and principles of the ruling
party they have now gtarted to assail
the character of distinguisheq Mem-
berg of the ruling party, Now, you
have learnt nothing but to laugh and
ridicule, Now, this charge against
Shri L N Mishra is baged
presumably on certam  portions
of the Report of the Kapu Commis.
sion. Before I go into the varlous
aspects of the allegations made against
Sbri . N Mshra I would hke to
draw the attention of the hon. Mem-
berg of thig House to cextamn portions
of the Report On Page 103, in Paia
29,129 it mays

“The Commussion wishes to
express no opinuon on the various
allegations made whether against
the persons named in these state-
ments or anv one else”

Then, further, 1 would hke to draw
the attention of this hon House 1o
Page 110, Para 29.147

“But as hag been sald above, the
evidence 158 not complete to enable
the Commission to give 5 definite
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finding. All 1t can do 18 to point ot
the poinls which 1equire elucidation.
The Commussion would also ke to
observe that i1t was the duty of the
convenor to produce the accounts at
least 10 prove and corroborate the
factum of proper expenditure of the
moneys . 7

It furthe; says.

*The statement shows that Mr. L
N. Mishra had ceased to be the coh-
venor. ., .in 1857, but he continue to
be associated with the Kosi section
As has alieady been stated. Mr.
Mishra had stateq that he rendered
the accounts to the convenor of the
Eastern Embankment Committee
which had been duly accepted by
the Commitiee But it 1s unfortu-
nate that the Bharat Sevak Sama)
has refused to produce 1its records
before this Commussion o1 even
produce them before the Govern-
ment of Bihar”

From al] this, it 1s cleaa that no
categorical ot defimite finding has been
orrived at by M Kapur in his volu-
minous report which may go to show
that any chaige or any allegation has
been proved against Mr L N Mishra
Theretore 1y submission 1s  that
accordmng 1o the terms of the 1epory,
it requires further elucidation on
crestain pointy which could not be
substantiateq because of lack of evi-
dence bieore the Commssion

Now what was the position? Hon,
n'‘embers of the Opposilion have con-
tused the wsue The point at 1ssue was,
who wag responsible for rendering
accounts of the moneys advanced by
the Central Government to the BSS”
Money was allocated for construction
works in the river of sorrow, that is,
Kosi, in the KXosi project In orde-
to enhist the enthusiasom of the local
people, the BSS was entrusted with
rropaganda work and also to eliminate
the role of contractors who wanted to
tnke the work of constructlon on »
trofit motive busis Therefore, the

DECKMEER 18, 1074

Malpractioes 332
Shry L N. Mishre (M)

wortk was entrusted to loval pancha-
yats, lo local labour co-operatives and
also to unit lcaders By agreement
thewe agencies which were entrusteck
with the work oi constiuction agreed
that a certain poition out of the con-
tractual money would be deposited in
« Communily Saving Fund that would
be utilised for the purpose of the loval
people The position ot Mr. L. N
Mishra in the entire project was that
to; some time he was the convenor
and probably from 1959 to 1963, h~
acted as the Treasurer

In any case of embezzlement or
misappiopriation of tunds o1 falsifica-
tion of accounts, thiee 185ues primarily
arise; first, who received the money,
for what purpose the money was
entlusted to hum, whether the work
entrusted was done in accordance with
the directions or not, and if the work
was not done according to specifica
tons and dnections where the money
has gone, whether the persons entrust-
ed with 1t has given a reasonabl
account of the eapenditure or he had
not done the work as he was directed
lc do The work was entrusted to thc
BSS The money was given to Mr
Wishia thiough cheques and drafts
He made payments Ly means of
cheques and grafts He was respons:
e for rendeling accounts to the BSS
or to the Community Savings Fund
Committee, and that he has done. He
has said on oath before the Commis-
swon that he had rendered the account
Even in that report it has been noted
by Mr Kapoor that Mr. Gulzarilal
Nanda himgelf had admitted it. The
Commission says that Mr. Nanda had
wten the accounts but those account?
were not produced before it If the
accounts were not produced before the
Commission of engquiry by Bharat
Sevak Samaj the blame cannot be laic
at the door of Mr L. N. Mishra be-
caugse he was not responsible accord-
ing to the terms of reference. Accord-
ing to lhe agreement between the
Saving Fund Committee and the Trea-
suirer, he wan not orily Tiable to sépount
tv the Committee. Then ha wols s
Ietter to the Convenor of that Com-
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mittee The Convenor of that Com-
mittee wrote back a letter saying that
nothing was due from the side of Mr.
1 N Mishra that he had given =
complete ang coirect account, and 11
convenor also placed on record, the
scrvices rendered by him. The matter
endg their¢ If the hon. Members are
very enthuslastic w support of a pubiic
cauge fn demanding the removal of
lion, Minister Migshra they should have
come with a categorical allegzation: so
much amount was given to him and
that amount has not been spent in the
manner in which he was directed 1o
spend. Nothing of the sort has come
furth. Therefore my submission s
that &1l these allegations and wishper-
ing campaign in direct and indirect
form are nothing but futile attempts
1p denigrate the personality of Shri
L N. Mishra.

1 do not want to defeng him on the
basig that he is a distinguished leader
and the Member of the Cabinet. I
want to confine my remarks only to
the conclusions and findings arrived
at by the Commission itself. There is
nothing in the report of the Commis-
sion which goeg to show that he was
in any way responsible for embezzle-
ment or falsification of the account in
the entire episode. Then why i he
made the target of attack in geason
and out of season and inside Parlia-
ment ang outside Parliament? The
reasons are obvious. Those who
could inflict a smashing defeat on the
“pposition all combined, they
oJecome the target of attack  The
opposition parties forget their princi-
ples and policies. . (Interruptions;.
1 do not want to know who defeated
you or who defeated him, but I know
that opposition groupg are a micro-
scopic minority in the House. They
were given the first innings in 1971 to
play. They were not only defeated
but were routed. In 1972 again they
were given a second innings to play
but they were egain routed, Failing
in these attempts they have resorted
to character assassination because if
they aettack our policy nobody is
going to ligtan to ibem and they
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would get no publicity in the Press
or Platform. If you begin to criticise
our principles and policies you will
be dividing yourself because the CPM
hag got one set of policies, the
Swantantra has another set of poli-
cles and the Jan Sangh has got third
set of poliies. You forget your
policies conveniently in order to forge
a common grand alliance aghinst us
who are marching with the masse
and who are progressive in out 0ok,

SHR] PILOO MODY: In your Gov-
ernment Shri Malviya hag one policy,
Shi; Jagjivan Ram has another policy
and Shiimsatl Indira Gendhi has a
thud pohicv

SHR] B R. SHUKLA: You would
have shone mnre brilliantelv by
sticking to onv ceat instead of Boing
i the company of those who have
nothing to do with you

SHRI PILOO MODY: I do not want
to live in borrowed light.

SHRI B R. SHUKLA: 1 am jnter-
rupted so much It means that my
voice has some effcct on them, Other-
wise, 1 would not have been so much
interrupted.

This House could have utilised its
piecious time in discussing many
more 1mportant and urgent matters
than confining 1its attention for the
whole of this session to Shri Tulmohan
Ram and in character assassination of
the Prime Mmmster and Shri L. N,
Mishra, who 1s dynamic and progres-
stve in outlook. He is a stout politician
who can smash all the opposition
combined.

SHER1 SOMCHAND SOLANKI
(Gandhinagar): Sw. I support the
motion moved by Shri Jyetirmoy
Bosu regarding the Kapur Commis-
gion of Inquiry 1into the affaws of
Bharat Sevak Samaj in connection
with the Xosi project. In the begin-
ning, Mr, Madhukar said that this
motion is politically motiveted. He
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said eomething correct and something
false. Mr. Dhar said;

AL ATA qHE A8 WY AT |

I want to give an example. So
many passengers are travelling in a
train without tickets. One person 1s
caught by the ticket collector and he
says, “So many are travelling without
tickets.” The ticket collector will
say, “First of all, you are responsible.
You must either pay or go to jail.” In
the same manner, there is nobody in-
volved in anything said against any
member in the opposition party. It
is only a scandal against Shmi L N.
Mishra, He 1s the hero of the scan-
dal and so 1t is necessary to say even
more than what we have to say
against Shri L N Mishra.

This session 13 full of scandals and
it has created a good alliteration in
thig House 1t has created pood
music und song 1n the Housc Th
worg ‘scandal starts with ‘S’ and en-s
with ‘L’ ‘L’ means Lalit Narain
Mishra; it is not difficult to iind that
out.

This Commission was appoinied Ly
thes Government of India and Jusiice
XKapur was the Chairman. Instead of
¢ months, the Commission took more
than 4 yearg to complete its work 1
went to discuss the activities of the
Bharat Sevak Samaj regarding the
Kosi Project. As regards the cons-
truction work of the Kosi project, it
wag decided that the instrumeniality
for the construction was to be the
ordinary contractors and the agency
execuling it wag to be the Centrsl
P.W.D. Later on it was decided that
the operation and the construction
work should be done through public
ceoperation and for that purpose, the
Bharat Sevak Sama) wag selected
The plea taken was that it will eliru-
nate the contractors, who wouid only
Nave it for profit motive.

On page 82 it is mentioned:

“A matter which must be men-
tioned at thig stage is that the cost
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through  contractorg inciuding
amenities given to the woikers.
came to Rs. 34 per thousand oft.,
and what is called voluntary labour
(Shramdanies) cost the department
Rs. 59 per thousang cff. on the
western side and Rs. 41{8 og the
eagtern side.”

The execution of this work by #us
voluntary organisation, BSS, hag cost
more than what it would have cost
through contractors.

17 hrs.

When this agency was selected, the
Kosi Project Administrator, Shii T. P.
Singh, gaid that he was doubtful as
to the political partieg agreeing to this
work being done by BSS, which kad
been nominated by the Union Home
Mmuster, Shr1 G L. Nanda to take
charge of public cooperation. In this
connection, I want to quote the fiad-
ings of the Commission, which states
on page 8! what I have mentiotied
above It further says:

‘This <how. that before the
scheme wag discussed, the Union
Minister had chosen the Bharat
Sevak Samaj for the purpose of
promotion of public cooperation and
the other political partieg were not
willing to participate or cooperate
with the Samaj.”

Moreover, it may be mentioned here
that regarding bungling etc. the CPl
had submitted a memorandum, high-
lighting the bungling to the Central
Government and the Central BSS to
get the accounts of the cash unit of
the Samaj checked but it wag refused
on the plea that the money belonged
to the samaj and not to any indi-
vidual person In this connection, I
woulg like to quote the observations
of the Commission, which says on
page 104:

But it is rather astonishing that
in epite of the criticisms both in
Bihar Assembly and in Parliament,
these accounts have been kept back
by the Samaj and have not been
produced either before the Cemtral
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Bharat Sevak Samaj or before this
Commiasion.”

On page 108 it is mentioned:

“In thiy statement dated June 2,
1871, made in the House of the
People Mr. L, N. Mishra said that
he had reseigned from the Kosl
Section Convenership in May, 1857
and that he was authorised to with-
draw from the Community Savings
Fung for various construction works
on the Western side of Kosi and had
withdrawn Rs. 2.10 lakhs in two
mstalments, which way sent 10
different people for construction
purposes, and that this money was
sent on the recommendation of a
committee duly constituted for the
purpose and no part of the mouney
withdrawn had remained un-
accounteq for.”

These records have not been produced
before this Committee to show the
persons to whom these moneys were
paid. Seo, the report says:

“Unfortunately, the recordg have
not been produced before this Com-
mission to show the persons to
whom there momes were paid or
the personnel of the committee
which had made the authorisation
and the detanils of the works for
which these amounts were dis-
bursed are also not there.”

It clearly shows that everything 1s
not above board. Shri L. N. Mishra
did not expose himself for scrutiny
by the Commission to decide whether
there was bungling. Doeg it not
throw eome suspicion on the conduct
of Shri L. N. Mishra that he hag has
not come forward to state to whom
the money was paid?

SHRI L. N, MISHRA: I have fur-
nished that, It is in the report.

SHRI S. M. SOLANKI: Lasly, 1
am very sorry to say that a Comwus-
sion wag appointed with Mr Justice
Dutts ag Chairman to go into the
conduet of Shri L. N. Mishra. “ As far
as the Nosi unit of Bharst Sevak
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Sama) wag concerned, Mr. L., N
Mishra was afraid of exposure and,
therefore, he pulled down the Gov-
ernment of Mr. Karpuri Thakur and
succeeded 1n getting a State Gov-
ernment of his choice installed. This
wag the role played by Mr, L. N.
Mishra. To protect himself from ex-
posure, he tried and got the Bihar
Government changed.

There is a series of scandals where
Mr. L. N, Mishra is involved. He
must boldly come out and prove
before the House that he has not done
anything in this regard. We have
produced betore the House many
documents, including the Commis-
sion’s report. Instead of remaining
in the Government shamelessly, he
must resign from the Government.
Let him prove before the House that
he ie innocent and he has not done
anything. I am sorry, Mr. L. N,
Mishra is only arguing. Let him
prove that he has not done anything.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur); Mr. Chairman,
Sir, it is in the interest of the discus-
sion that one or two issues are
clarified. One 1s about the ierms of
reference of the Commussion.

The Commission wag appointed
under the Commussion of Inquiry Act,
1952 to do a particular job, and thr
teims 0f refeicnce, accarding to the
Commisgsion’s own findings, were
vague and indefinite. I would not
comment on the working of the Com-
mussion, but I would refer to the
specific nature of the task which wus
assigned to the Commssion by th»
Government In this connection I
would like to refer to an answer given
by the then hon. Mimster for Agn-
cuiture, Shr1 Jagjivan Ram on 22nd
March, 1888. The question was
asked by Shry Kanwarlal Gupta. Hia
reply was:

“The inquiry is only limited to
the loans, grants and advances
given by the Central Government
to the Bharat Sevak Samaj. The
grants, loang or other assistance
from the State will not cover the
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It 1 clear that the Kosi Pioject
wag being executed for a long period
with two types of assistance one
coming from the Silate Goveinment
and the other given irom the Cential
Gavernment’ but channebsed through
the Bbarat Sevak Sama) The Com-
mismon of Inquiry which wag set up
under Justice Kapur was only for one
speciic tagk, that 1s, the Central
Goveinment money in the shape of
loans, grants and othe: asustance
which was given to the Bharat Sevak
Sama) No responmbility can be taken
for the money given to the State
Government because it was not ear-
marked by the Central Government
for bemng given to the Kosi Project
by the State It was given ag a
grant to the State Government, and
the State Government was at perfect
liberty to do anything with it they
could spend 1t on the kos1 Project o1
they could spend it on roads or any-
thing else Theiefure, we have to be
very precise and specific about what
the terms of reference are, what the
Commussion of Inquiry was supposed
to do In that connection I have
referred to the reply given by Shri
Jagavan Ram, who was then 1n
charge of the Agriculture poitfoho

The Kosi Project was a novel ex-
permment It was expected to be
completed 1m a much longer time
than was done 1in other words, 1t
was completed sooner than was ex
pected The agency of the Bharat
Sevak Sama; was brought in ordu
to help the people of Bihai who were
suffering from the ravages of the
Kos1 river which 1s populaily gnown
ug the River of Sorrow The Bhaa'
Sevak Sama) was helpful in reducing
the cost as Wwell as the tume period
which was required {o execute 1l
According to my information, the
onginal estimate of the Project was
Re, 115 crores and 1t was executed at
a tost of Rs 65 crores It was ex
pected 10 be completed in 1960, but
1 was ecompleted in 1858 It only
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shows that thee wark of Bhatat Sewak
Samq; and the work of &H thoge
people who were there were ver)
helpful were 1 the intetest of the
project, 1n the interest of the State
Government, 1n the interest of the
public, 1n the mterest of the welfare
of the peuple of this country

Now I come to the particular pomnt
which has been hammered again and
agamn, 1e, the 10le of Shm L, N
Mishra m thi, has been a leadmg
Member of the Bharat Sevak Sama)
and from a praticular date he resigned
irom the Convenership of the State
Umt  But he continues to be the
Treasurer of the Commumty Savmgs
Fund In that connection the Govern-
mg Body of the Bhaiat Sevak Sama)
the State Unit or the Central body has
the hiberty or authority to autharise
anybody to diaw or disburse or spend
any amount of money that it may
think proper in that context It is
normally accepted that 1f somebody
becomes a Member of Parlament and
if he 18 a member of any social orga-
nization or cultural organization he
does not sever hig connection and that
1s also not centemplated under the
Societies Registration Act under which
the Bharat Sevak Samaj 1s registered
Secondly, it 1s also the responsibility
of the central Bharat Sevak Samaj and
1t 15 1n that connection we would call
him mnto account I would invite your
kind reference to the reply given by
Shr: Gulzar; Lal Nanda to the refern-
ces made by the commission  Shri
Gulzan Lal Nanda was called upon to
evplain and he 15 reported to have
said that he was satisfied with the
accounts as they were shown to him
Shr1 Nanda was the light of this im-
portant agency known ag Bharat
Sevak Sama) and his reply 1 will
quote efor clarification

‘1 would hike to Place before the
Commission

Shri Nanda wa: appearing before the
Kapur Commission

“ & subnussion in regard to the
scope of the inquiry If the Central

.
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Government has given a loan go the
State and is charging interest aiso
and the State Government has given
money to any organization, no in-
quiry can be made into the working
of that organization but only into
the working of the State.”

He, however, added:

“The monies that were givea to
the Bihar Government were not ~ar-
marked to Kosi. Under the Plan
already certain amounts were ailo-
cated for irrigation and these were
divided among the various States
and the State of Bihar got 'is share
in this way, in the form of loans
which were given in a lump-sum re-
payable by the State Government.”

Now, Shri L. N. Mishra also 1n oae
of the letters sent to Shri Laxmi Nara-
van Jha has clearly stated that the
accounts of the amount involving Rs.
2.10.000 have been rendered.

Now, after all this, we have (o see
how far the hon. Minister is responsi-
ble for all this. There is a project
which is executed through two sour-
ces, the State and the Centre. In the
centre, the Bharat 3evak Samaj plays
a leading role and it is the duty of the
Bharat Sevak Samaj to ensure the
audit of these gccounts. However, if
the Bharat Sevak Samaj is not able to
produce the audited accounts, it is not
the regponsibility of Mr. L. N. Mishra
and he cannot be held responsible ior
it.

Secondly, there is a graver aspect {0
which I would invite your kind atten-
tion and that aspect is that Mr. Mishra
continued to be helpful to the State
works in tle capacity of the Treasurer
and he was signing chequeg and drafis.
He does not put any money into his
pocket nor into anybod; els2’s pocket.
It is not a transaction in black money
or the currency going down the river
Kosi. 1t is very clear that everything
is spent through cheques and drafts
which, of course, are subject to check
by the Commission or the BSS 1o seitle
the accounts. They could have s2en
whether any cheque has beenn sont 1o
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a wrong person or it has been sent for

a purpose which was not gpecified or

which was not coniecied with the

development and consiructicn of the

Kosi project.

There is again another point. The
Commission in its judgment observed
that not much evidence was availabie
to it and on the basis of the inconiplete
evidence available before it the Com-
mission was constrained to say that it
was unable to give any finding. In
that case, even on the basis of the
Roman law, the law that no person
shall be helg guilty unless he i3 proved
to be so, unless we are sure that Mr.
L. N. Mishra has cominitted any em-
bezzlement or any defalcation as sug-
gested by the other side or unless there
is a finding by the Kapur Commission
to that effect, we cannot call Mr. L. N.
Mishra’s integrity into question. This
is not a court in which we can refer
to all sorts of evidence, subsequent
and prior. Even the Law of Evidence
would require that the ‘evidence rele-
vant to a particular case js only that
evidence which is prior to that case.
But, here we find a strange spectacle
of hon. Members of this House refer-
ring to reports of committees wnich
were formed much later.

This was submitted much later after
the Commission’s report was publish-
ed. The floor of the Assembly in Bihar
is as sacred as the floor of the Lok
Sabha. And we on this side will not
allow any violation of this sacredness.
If the Estimates Committee of that
House say's something it can be ans-
wereg and discussed on the floor of
that House. Discussion can be held
there. But what I submit is, anything
unconnected with the Report ¢f the
Kapur Commission should not he
brought up here for discussion. They
cannot cast any kind of slur on this
score. What I feel is that this is done
in order to serve their ulterior motive,
to tarnish the image of the congress
party and to indulge in mud-zlinging.
But I warn the friends from the opoo-
sition that this may recoil upon them
and they may be the victims of this
very dangerous game. This s charac.
ter assassination. Locking at the
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opposition I am reminded of the lines

of Tennyson who spoke about a
person—

‘His honour rooted in dishonour
stiod;

Faith unfaithful kept him falsely
true "

Mr Mishra 15 not at all gt fault Even
the Kapur Commisgsion did not hold
him guilty. This Motion should be
thrown out lock, stock and barrel and
opposed tooth and neil by all parties
who love the spirit of democracy and
‘ustice

Wt o faw  (geTEvANE)
# g wigat g e ¥ A1 7 fom 7=
TE W | AT QA @ aA ¥ s
AT AT X § O AF A KT I
O & s Y FT A § AT ely woly
M s gvar § fr s A ¥ fas
e gerg |

A< Y TgH QT8 TW F AW gL
AR ¥ ow a1 7N g v gw Wi wfrg
TN GTINE g W17 @ oo 51 AT
AW F @ § ag F9 9 ¥ Jaw
¥ o IR @AY avE AW
AW AR FT I qf@gAr w7
WWE ) T AT G A HAT A0FA
A¥ g1 FY AgrE AT e § ? uF
Stgeeigt T WY gat ofew afem
arram fam £ 1 g9aEs T A @
garErdy % feg, wiardl ¥ fog 7arg
T ¥ S alls &@ § wifs forg
famr 3a g am fagr may S| et @ ag
AR oy frar Ay a3 1)
ofen wiwa wrovm fam AL N
g ar w7 g WYX 76T qurg T
B g f& < are wrde A & aw
WY 78 1Y WY Tt & g fo wam
W wedd g g AR Qe R §
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et AT g wfami gy ) 2w @
14 39 wd-RHTY AW w¥ § 6l
sAvAl 9 419 | wtw odt & T
AN AR FAA | ITHY AT A%
HATH, AT GTY GHT, WO G 1A
A gy AEY fHar TF qaral & A 9
T FAA A /YN X AT AT
fear <& 4 1 wroee® & IuE ¥ 39
AR & ¥ EHT gEaai H7 ag% WA
Y ® 7T wife ww Ay @ @
TEAAA KT TPABEE | AT gy ATAV
Efw @it fom v aw fow a2
¥ OF gUAT AAW BIA AET g |
& g8 <ga § fr war 797 § I+ Faw
QAo 0o ford wr AT foar war &
FE QA RYTTWT g7 53 7T § TAF AT
T 4t qdY T AL | WG AWT RS
faet Y T AT wifed T v Torg
¢ fe @Y &t ar™ & qm faar avard 7
AT A% 7T § 5 ) 7 w4y w73
#4T grlt | FrET AR A &F WA |
T FAT T AT BT A &Y oA 0T
Ay g stw oY fEdY 51 7 27 AT
FAARTH IR AL H g gy araran
afewet s 3 fa?r ey vy foe spore
#@Y afem Armm faa gz Jan ay
e TE F W 1 g@feg o Y
Y fam % a1 & fardY aq & Qv ger
HATS g AT AT 2@ 3 W IR AR
1 Fifow F77 §

W qA% GHTS ST YT T
AW 1 WYL | W A w
7 Y g8 WY fld w§ §, Y (I
FY arg) FY 7Y YAy W Fardy ¥ v
@B JRA T wiw g7 AWM A fmar
FGAY S T FE w7 wr G frr § 0
4 AT AFT G A G § | AT
AT AN § T w1 ¥ w7 Awl
¥ arer v ag & A€ avav g
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fefvd o 111 Aregw & A9 a3,
95 WX 97 9T Ifre st w7 ferngfed
MIARTF AR AT AT 1 9T K
qew st afea o fasy s qa?
AT ¥ qg A0 =0 O 3w AT EY
AN G AT FT A7 &Y JAG 97 79T
fear araw | FfET N7 T YA
wreafraw w7 &Y af fir < {swer wvwH
AWT AT AT WIT qAT qF TET U AT
#1797 faw avg MY oA AT TAT
™

A1 §IT QAT EH TR NG 42
¥ &% s, @ i & oY Yo Yo faz
1 qmA 38 frd & faar wr
qAatEA T 9 § o ot fag w A
ara &, dto qYo fag & g
forsit 21 fufeee wa & 3947
AT fesar 21 4T 2o g fag &
BT ¥R §

“Bharat Sevak Samaj was inductea
mnto the construction at the reque st
of the Central Minister or leader-
ship.”

¢ F17 qev fafaves & ¥ gy g
TR F A7 § T N, TAGRAT A9,
7 fq%) qgrr Ag+T FEr AT §

frnA gy s eh 7 AT ey
7 o sfer qromw fan 7 +F 9e
&Y &t i qred FAw A9TT T Y
FT TIAFE T W FYH T RS
7 1 gg foqtd R FEr AT

“Mr, Mishra guggested that the
works in the different reaches of the
Kosl embankment should be slloted
not only to the Mukhiag and to the
1epresentatives of the Gram Pan-
chayatg but also to the Bharat Sevak
Samaj Units.”

Y firy & 7 waee &, 78 Pawrfw
#Y) ag 1955 oY qUE § | SF I T
o et ¥ dar @ O, fae v
% o) Aoy mwewt WY el @ N o
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FT G F fped 1wt ag A€
Far§ St e g 37 ) W AE
FR T N F FgeTT U7 ¥ 0T I
# fpfr ¥ 31 o A7E o 9o fag
Fgar & & AT Haw TR B RN
FNiFe ¥ dew fafren ar frehing &
FgR 9T gATR fear Toy W) g
avs fie & Aot g9 o fommgwn & for
st wfere ST fise & g qee frar
i TRT TQTT AT g TEET &, AT G
FTq X o §, FW A FOAqr IW,
afew wiva FaF qmw WY W AR &
oy |

FE 7 7 ug arfaw o @ § ar
gy ? aAT geer aw @ faar B
F wige ot F § 5\ F 4 fiey
9T ARA § AN fow TR g @
R g fr oqar gw ¥« arfewr
T Yy & qv AT

qfeEa T5o THo = F w1599 H7%
F oY geelvE F7 g foa 9T 1 IR
g1 f& 5 w@EL, 1973 #1 & Joa
TEIET F 7T I | g G BT ;I
sy faar a1 gu FrE WA 104
o amar 7a4r € % I wer v ¥
qIE FIT A &Y FwamIfae &
FEATET  faar | A1 IR F TT GRS
AT IAHT QAT SFAIE -G Wy
T THIr A AN, WERTT THYY
ST W, A gat faT ag agrm e
@t f & g 2 feor g

off firgfr fw : wwiefe g,
AEAT qaer 7 of afaq araaor
& aX ¥ wgr §, ‘A IEW ¥ A |
ag wenferadr § | W g et
dar Nifwd

oft wiveare fasy ¢ 8% AT ) foray
£ e w &)
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Fga¥gedls ¥ Saalm F A o
wg W 911 wFgI /Y ¢ mfa< fren
& AW @7 g—mfar & ¥ waa
Fifae av & §—, oY ot wr A
aifgx v g &, 97 S T waw
TG ZHAE w7 afeand geivh o
gNT FTAT § | Al AERT AW A
§arfgr v @ &1 %9 Froid & A=
104 97 FETAATE
“According to the statement made
by Shri L. N. Mishra in the Parlia-
ment on June 2, 1971 he has resigned
from the Convenership of the Kosi
section of the Bharat Sevak Samaj
in May, 1957.”
@AY ArqEY & a8 gEer faar v &
fir o =y F1E 739 T AT WeEHTe
# (smww) . a9 AGgEg,
gFH G178 5% 7 9 99 |
yaw au ¥ { Y F = A e
fHE T WY §F QT 971 7 oY wrw
HET «qre # 7Y 1 (vqweTA)

sit 7wt fwwite Fag - o =7 weg-
foew nfwefadly § T waod §°
oy @ T I FB W F v
R

oft odmmr fw oy aw g
fare w1 Araey §, FF ATAT dgeal
¥ guy 17§ 0w wE frar g 1 ¥ 3w
geAr ag Twgar g | 119 frave &
¥ 104 97 Far AT §

“The Samaj took the position that
these moneys belonged to the Bharat
Sevak Samaj and it was no concern
of the Government to ask for the
utilisation and the same, acording to
the Samaj, gpplied to the Commis-
sion "

T W X BY woar AT, sa® A A
WA HaF qaTe X gg wraw fear
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T AT VAT §, T T URAT A, WY
AR wY, faAe ®@ Fr wiywe
A &1 A o) SER 9 R
FET T FET AT & | AT ATF N {
9 arFa & 9 Fgr § i ag AT
TYAT §, X6 T NIT AgH TEY A7 oFH
%, B9 T o asar A F, oaw
gfevz gear 3, e woar faar 4,
AY ga#T wrefe Agy &Y AgAr

HEmA T e 7 T Hgr g

“It is unfortunate that Governnvent
hag not taken any definite or unequi-
vocal position on the matter and
left the Commission to fend for
itself,”

g FH B g Abr ) 387 4w
#ggq ¥ g ower § B oworr i
T 97 = FIAAE A A1 AT
AT e, oy grfady 7|, B o
TR var § {F ST W @ FerEEy
%7 wY7 271 o Mo fiaw FY AT H
gfagza & A7 nfagne @ daefor
o7 aveS we ) gad N ¥ oAt
faiy oifeq &Y qvw ¥ g asay v
g safF ag wmr Fige 9y aver o)
ATE ¥
fr7d Fwaramr g
“The review of the material made

available to the Commission 1eads

to the following conclusions:;
A agr sirr fa wea 7 s A%y g F fAn
dare griY ar afY, whww TR Ay
T AdfYsir ug &

“3, In his statement dated Jume 2,

1971 made in the House of the People

Mr. L. N. Mishra said that he had

resigned from Kosi Sectipn conve«
nership in May 19857.”

FEA AT Hio AdRT U ¥

“4 Mr. Mishra hag said in hls
statement he has given full aocotnis
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of the Eastern embankment in 1963
and the accounts had been accepted,
whether they were audited or not
were not shown.”

28 orF feT g srar § £ s G
faay wife. &, famy wrg &, fewra 3 2%
2) a7 BF @YW &, 1) A1 Yy a1 24
e &7 W &, § IA9) A7 A 7
BT g AMT agd ARy W Y @,
=Y 37 I wEY F1§ Fera AgyEmr ?
ft fr agafr e d | Fad arr
o %% 97 7 f5 oA gdalae daEw T
7% I AW wew R Praew &, @
aW < AAT 97 7 206 STEY 1w
WYL PAF FIE §F @ TTT F1I0
Y Reftam F.oow §, Al 3 as-
a; ®Y Qo Ao 4 ¥+ TE A
fega =Y 1 7 wdv FY oL §, FETY
T\ WY | ST ALY A, uF fagsr
ford {amr & B 33T & faar, A=« St
%1 {awT ¥ fagr—s gone, fodl =,
Hige N 2 fear—— 3 @R, fodl Sms
frstr v faar—~ 1 gome, qIA WX 4
37w 9% forg faar ) fRa w7 & fis v
AR farfa gw 7 faamr foa
e quEclar . (wawa) . .

ot s faw (Agadr)  Ee
nFT WY FX W &1 W OF T A0 A
femy war | e faggr W & fxv
«fag . (wqwew)

oft oot sy woTeT fran @
& 41 ot Jiwa v fos & /€ a0
1 W s fesrr &, & A sg wa T
W , gl 9 faar gar g 9g o A
TG . (wwww) . Al
HIW GAIRT 4T §, ¥ AT g0 7A
® & ww & ag wvar W@ ARG E

“Re. 2,10,000 were advanced to

Mr. %, N, Mishra and Rs. 6,33,068
to Mr, Lihtan Choudhary.”

Shri L N. Mishra (M)
PArgmafram A ¥ g, qg WA ¥
# oz vgr g\

awafe wem s faar &

7R I T WY AT q¢ 7 qfgT

(smas) e fady AT

A forar war § ar ag ME FTATA
BNl SHN | AT TAGIT FIHT A0

wft A iy Fg @ & favew
2T (ereram)  wag &Y
T 4T 7 FTE Y W AAATT AT
741, IGA gAT KA wAT Av IWEY A4t
T S AT WHT T 4T qF AT
T AL H &
“The amounts stated to have been
disbursed by Mr, L. N. Mighra to

the various persons were as fol.
Jows —

Mr L. N Jha
Mr. D. N. Jha
Mr, J P, Mandal, M.P.
Mr Jagan Nath Misra
Mr. Murlidhar.

FEIR 103 9T | WIT gAE' @
dforz ... (sqawvr)

ot gwo Ao fAw . ur A AW
e difwe (eTwev) L4
weie wis ueTIew ot fear gan @}
A AR fan ® w7 FiReSdw
IV GHIT A ¥Rl & frowewm
foar & oued BTy ¥ g 0T
v F, AR FAR WIA 9\ g AT
e TS TEE F ARG AT H A TR
TEA D T T AT &7 0l
whe F1 faur T &1

ot ewe g (werd) @z AR
ey fr & 7
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=t S far o #T FaE 3T

.

=1 I & HwraT | S A7 A0

AR U I FCUTIE E e I A K (I 2

faet 7t ex@ AT AT F-IA00 FF0A

FHIET, 98 Giad ATA a HIEHT § 0
(soraera) . . .

oft sttsatyr fasy - 2eETT 6T T
SATET A g | 3wy fa fody
T S F AT F Aiq4 w3
FAT{Rar | qz AT A1 § 1 AT & 19
TR SH T TEE AU HGIAI0 AT
Ew & HATH TR g | & AT A
- HIT ATT ATTF A7 A0 GZTGRE !

st Faae frey 80 w31 ferar
fa AT Uere UHo A § TR A4
f&e a4t fRar or K47 (e 43 <
gl f@r 24 5R3E 3 WL E6T
F frata & irq(ffq qrBTHIETT 4T €T
Y &TAT 71 f@aT STdr, 3HIC AT 147

> —QA,’ ow;

Ay,
o

&gt wraT &1 qrEET WU S il
FAUT @, AEET GEA0 A GEdT
MA@ | OATRRT TEE W TALT A

TRTAT 48T Ziar | gwd ¥ A0 (ST

S9N 7 2 AT WIE E 1. (SAFATA)
RAE 48 g 14 40 37 ARG &

AAE®E & & AT AW HA FAI o0
qEI—ng qur way et & ®T oA
AT AT F FE 7 AT, WA AT A0
qGI, JGHT HHET F BGH T TH W70
Els U

FAGT ST G0 § 7349F « ST
Fwan? 37 g fa g qrdf g § 7
fadidt aor & A ga &, a8 7T I
feurg . . (ewgaw) . . A STHATE
for e ol Zrefl 7 Aoz T ATHT,
afam A UHTHHTS err T A,
T BT AT AT HeodT &, AT W0
& bt e ZUey arie g s A

18,

.
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Shri L. N. Mishra (M)
97 SEEA SAH FI ATATT ST RN
T 31 | 77 FAE T4 AT
wiw Afaa qrcgn faar § g
AT HHA F AT aLF A afamg €7
fgrgrgm &1 Avafwa Ry wifzar
F FZAT g f 7 §9 77 A% sﬁ%‘ ©3g
QI TGq 71 oY g9a 757 %, gy &
FATHAY AIRAT T AFW %}cﬁ g A 3ER!
axr fear #3° g, § 74 Fgav =S@gar
g f& afas  argam fwar
(zmagrr). . . wig AW F7
fewea w<a &, gax O & faq «@r
FANF Ay AT g, AT Agd Aedl A
SaA |

St Agwmz FErATgaE (FRaai)
gatafa wglRT, @ W @| ¥
AT A ¥ sl awEdr g & z9a o
1 NATAAT T AW 21 a7 Biew 2.7
¥ AW af, AN 9 A F A1 3 A
FALHY 7ATS ZIAT § /I AL AN F
o 3177 e A1fet %2 Ay gadife-
Aigedy TA & AT FT WET H A3

Fag ? UG g 3EFY AR H
AT FFA0Z ) (s@awa) . .

QT AT S | A LA BT BRI
¥ ASIAIEY @l Faar, 9 fad 37T
F A T WAT AT & | AW G Ll
33T T 3@ A1, IR g0 % Fal
F1 q@ AT 3, FI7 AGAA ¢ AR 7

st gz fax |2z FAW e adr
7 QTS a7 agqaral F1 AT, [Fgma
FEIUYAT T AT, I | FEA FigAT

3 !
[

=t TWAFE  qiEq : (TSAIAE)
garafa agiea, AT wgek fasrsy &
G AAT ®I F@F3. FI qFAT F7
gamar A gQ Far (T I Fag ad
&Y 1Y FET AL FAUAY 2 F ami &1
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m‘w
gt wgr, 7 Forgw o , 3T A
L

B st whwwe fo © § HRATCET WX
feaT A7 FATSH FT, FEAGL

o Ow W qiEe :‘1&?3‘:{%%
ara 7EY FEY A fordY wRATL W AT
@ gh U7 A vy A, d-afam
ara € Q@ §, W g, W @R ¥
taste fear o o

oft WA W W (WEIR)
Su Ad ¥ daT A ag GELFETE
fr wTaE GO €, O TR F ACH HTH
ﬁé‘{aﬂﬁ’ti,&fﬁﬁaﬁna’t%a@a"r
% @ Y wa) (% fadey @ 31 8
AR ATATABAEAR AR @
g & waT WA IFT T APRLE T
Mg I gr AT, (W) . .
7 s frar Afwg gy sRM aw g ?
r{tﬂa:{ﬁa{h‘.{raawa‘mﬁ
weaTe @Y &1 AN wTgE T AR
imy ... .

ot odwae faw ¢ gF WEAd X
T feard

ol WA WT WONE B W W
AR ¥ ag § fe gn s T AT A
g §) W w ¥ A W
myymyy) . . . (wwEm) ...

ot sAvwe firsy ¢ @R W@ W
w80, ., (sowewr). . .

we gardt wrd $aTH €Y § A
oy wrwfes o I gmmﬁ
gy, qE & W W WTE §

oy sty wy ; ot iy AT
Fam, o T S67E R AT AR TR
Fre Wt sy e v o
2088 LS—13

Shri L. N. Mishra (M)

e wPe . § WO gAY
Q¥gZ §F W I3 AT §, qAWagw
et § fr gredt warw aga wedY
gy wfge At ooz N W &
waifas g1 faqar §f 0 atw K,
fady ST 9T &Y, T9FT wOA wad
aifge | e ag ff aQ & & wax
w4y ofeem ¥ 1§ &dva Y v § Alx
gy 1§ 3® T@ &7 AR A
fear wat & At agVaA IaFT agr 93
Flz T § A8y OF1 97 Tway | A
fear @ @war & wlEa fad) oy
fasae WA & fag (@A ¢ 15 a3
qF 3T TE FT A€ AR AN 7
a7 IEST 4Y ¥4 T AW I ®
B A FB TN G A AMAT AL
frm %1 6 a9 aF @ ZTrw Wi g &
3% FQ4R T $T I fzar 2 1 qat
L 6 7R qF Agy forr v Ay Ay«
A ATE) W 9 AGA A AT FEA

SHRI L. N. MISHRA: Before I taks
up the points mentioned I should like
to clarify certain msunderstandings.

1741 hrs.
[Sarx Vasant SATHE in the Chair]

SHRI JYOTIRMOY BOSU: On »
point or order, This is a Motion againts
an individual Member of this Iiouse,
Shri L. N. Mishra and it s not s
Motion against the Government or the
Planning Ministry. The Planning Mi-
nister Mr. D. P. Dhar is a Member ot
the Rajya Sabha; he can only function
here as a Minister and in no other
capacity. It is therefore absolutely
essentia] and mandatory that Mr. L. N,
Mishra gives a reply to my debate ard
I shall then have a right of reply. It
will not be proper or regular or &c-
cording to the rules for Mr. D, P.
Dhar to reply because Shri L. N.
Mishra can gpeak for himself.

MR. CHAIRMAN: Under what rule
you say that he alone should reply fo
this Motion?
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SHRI JYOTIRMOY BOSU: Have you

read the Motion? It is a Motion against
an individual Member.

MR, CHAIRMAN: I have read the
Motion.

SHRI JYOTIRMOY BOSU: I crave
your indulgence, I have not brought
a Motion against the Government. I
have brought a Motion which reads:
“This House resolves that Shri L, N.
Mishra, a Member of this House and
a Member of Cabinet be removed from
the Membership of this House.... -”.
1 am not asking that the Cabinet should
be removed. I say that he snould be
removed from the Membership of the
House, “....for committing serious
improprieties and malpractices
as could be seen from the Report of
the Commission Enqury....” It is
all about Shri Lalit Naram. You
can take it that it is a Privilege
Motion in another form maybe it is a
much stronger dose, that I am de-
manding his removal from thig House.
Therefore, here the appointment of
lawyers, that question should not
arise. Shri D. P. Dhar ig the Plan-
ning Minister, I have not said a word
against the Planning Commission or
the Planning Ministry. I have not gaid
the word against the Government.
Therefore I am quite sure you will
appreciate my submission and give
the right ruling which is based on
fair play and conventiong of the
House.

SHRI S, M. BANERJEE: I want to
make one submission, If Shri L. N.
Mishra has committed serious irregu-~
laritiegs he should be removed and I
do not hold any brief for nim. 1
definitely differ from the hon. Mem-
ber on this point. I should request
my hon, friend Shri Jyotirmoy Bosu
for whom 1 have the greatest regard
and love also to realise one thing.
Here many Members have charged
the Government for not tgking any
action. Mr, Mishra will reply only
where he is concerned, but the Gov-
ernment has been charged. The gpea-
ker who just spoke said that some
hon. member had to bring & motion
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for this; what is the Government
doing about it? So, it is the duty of
the Government to say what they
have done, They can select anynne
to speak on behal of the Govéln
ment.

MR. CHAIRMAN: I had asked Shr
Jyotirmoy Bosu to show me any ruk
which specifically prohibits any mem
ber of the Government from replyin
to the charges in the motion. As fa
as the charges against Sbri L. N
Mishrg are concerned, he js definitel;
entitled to reply and 1 hope he wil
participate, But it ig aleo the righ
of the Government to choose an
member of the Government to spea.
for the Government. I see no subs
tance in the point of order.

ot wsac faw - Aqrafq o, wiw
o wdt ax €t & ¥ afer ww ¥ wgw
Wt arafy St ¥ Sq gar {Y q@E s
it Afew Fr gaTe famr a0 | 9 F g
o7 fis war w&@ 7 999 1 AT TR
#1 grefy Tgr AR T F fgars arraT
&y o faQeYy gai # AT Fg00
& AWt ¥ g H g W sy
fir 6 & ¥ 7gx ag weA faaz)
ar 9F a€t HEgHq HTAT o€ 7 “AT-
ST HEATT § HISTE A8 ST AATLL
arer AgE, ag “Awa faes " wr fgt
geaew §, 7w ¥ e &

g AeY, WiadT gRaT A F
agraFRARaTRat (Farera ¥ wed-
@ T g fag 34%) ) et 2
e T %1 A gt W qea
F qraY Hy gen-fawalt 1 g dr

PROF, MADHU
{Rajapur): You must
him, He has implemeated the rulim
before time,

MR. CHAIRMAN: The ruling wai
if he can produce 8sny newspiper 1.
which these words aze g
have been put in the mouth

&y

DANDAVATI
¢
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Prime Minister, those words which
Shri Janeswar Mishra had uttered
would stay on the record, If that
was not so, only then the words ut-
tered by him would be removed. Now
that he has produced it—it may be
right or wrong—they are there for
whatever they are worth, Therefove,
‘we will not get into any controversy.
The ruling stands.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): On a point of clarifi-
<ation. Mr. Mishra while speaking
said that at Lucknow the Prime
Minister said that the Congress Party
is ap elephant and the opposition
parties are dogs, But here the news-
paper which he hag just read out
sayg not “opposition parties” but
“andolan kariyon”.

MR. CHAIRMAN: 1 had made it
<lear that the words read out by Shri
Janeshwar Mishra himself are per-
fectly clear. Therefore, there js no
question of any controversy. They
will stand for whatever they are
worth, Therefore, hereafter there
will be no controversy on this,

THE RAILWAY MINISTER (SHRI

. MISHRA): I would say that
were certain misgivings or cer-
misunderstandingg about certain
points, I will first clarify them before
I come to the main part of my speech.

The BSS Kosj Construction Com-
mittee and the Savings Committee,
both have been tied up and have been
used as if they are synonymous orga-
nisations or bodies. But they are not.

The question of my resignation was
also raised. I would like to make it
<lear that I resigned the convenership
of the Kosi Construction Commiitee
in May 1957. 1 had taken over this in
Junuary 1956 at the instance of
Pandit Nehru, who wanted public co-
loperation in the constryction work of
Kosi, 'When I came to the Govern-
ment a8 Parliamentary Secretary, 1
‘was ssked to resign thig post and I
weslgned the convership in May 1857,
“That is the first chapier,
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Then comes the second chapter.
Shri Bosu asked that when ]I resigned
the convenerghip in what capacity X
handled the money. There are two
embankments of the Xosi, on the
eastern and western side. Savings
Committee was set up and I was in
charge of the western side, because
that forms part of my constituency.
For the eastern side... (Interrup-
twons) This Committee was set up
and I wag askeq to rup it and I was
authorised to draw money., I wrote
a letter to the Bihar Government in
that capacity., Here I must gay that
the Kosi Committee Savingg Fund
did not belong to the Bihar Govern-
ment or the Government of India. I
will not go into the details. I will sym~
ply say that it was workers’ money,
labourers’ money, collected as a result
of forced savingg or something like
that. It was meant to be spent for
the villages. In that capacity, I hand-
led that money as treasurer for the
Western Embankment Savings Come~
mittee, not as a convener, I had
ceased to be the convener two years
earlier.

Then the hon. Member sajig that I
claimed privilege and 1 did not like to
appear before the Kapur Commission.
It ig not a fact. I made it clear to the
Kapur Commission four or five times
that if they want me, I will appar
before them or if they want some in-
formation, I am prepared to supply
that. I voluntarily made that offer
to appear before him. I also filed an
affidavit before him, I also said that
it you want any assistance from me,
1 am prepared to give that assistance.
But he did not send for me. I would
be the last person to claim privilege
in judicial or quasi-judicial matters.
I volunteered to present myselt be-
fore the Commission or furnish any
information required by them. I
submitted an afMdavit also. But I
was not called for and my evidence
wag not taken, So, I cannot be held
responsible for that.

Shri Jyotirmoy Bosu said that I wis
interested in the Kosi Construction
work, I have refuted it. 1 agein
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refute it. I have no personal interest

in it, nor any interest for my family
or son,

Shri Vajpayee raised the question
of the constitution of the Commussion.
Ag Shri Dhar has explained, the Com-
mission itself was set up as a result
of the recommendations made by the
PAC, which wanted the consohdated
accounts from the BSS. The BSS
claimed that they could supply ac-
countg only State-wise because they
are a State-wise organisation and so
it would be difficult for them to give
one central account. This dijspute
was going on between the Govern-
ment ang the BSS for some time. I
am not here to defend the BSS, It 15
only for this consolidated fund that
this Commission was set up to look
into the Central funds,

Then I come to the two letters
Shri Janeshwar Mishra and perhaps
other hon Members read out my
letter but the letter I got in reply
from the convener was not read out.
I do not want to take much time of
the House. But I would like to 3ay
that I became the Treasurer of the
Community Savings Commuttee in
1959-—in March or April. And that ap-
pointment was made by the Kosi
Construction Committee of whicn I
was earlier convener. I ceased to be
the convener anq Swami Harnarayan
nand became the convener or chair-
man by whatever name you call it—
either convener or chairman. But he
was the head of the organisation. That
Committee was set up and they ap-
pointed me as the treasurer. I was
not an usurper or it was not that I
became a Treasurer on my own. I
was the Treasurer of the Community
Savings Committee (Western side)
consisting of the local Members of
Parliament, local Members of the
Btate Legislature and representatives
of gome other organisations also. That
type of Committee was on both the
aides: Bhri Lahtan Choudhary on the
Eastern gide and myself on the West-
4n side were the Treasurers. In that
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capacity, we acted. In May, 1963,
after four years, I resigned from the

treasurership, and I sent a letter like
this:

“My dear Lakshmi Babu,

I am sending herewith an upto-
date (May 1963) statement of ac-
count of the Kosi Community Sav-
ings Fund of Bharat Sevak Samaj
(Western, Side). From this state-
ment you will find that a sum of
rupees two lakhs, nine thousand
eight hundred ninety and naya
pawise sixtymine (Rs” 2,09,880.69)
only was received from the Kosi
Project 1n two instalments of rupees
1,74,890 69 and Rs, 35,000 for the
Commumty Savings fund earned
by the Bharat Sevak Samaj on the
western side Thig statement gives
a complete picture of the disburse-
mentg made leaving no balance in
hand with us.

“I would like you kindly to place
this statement of account before
your Community Savings Fund
Committee for their final accept-
ance.

“T am algp sending a copy of the
letter and statement to Shr1 Lahtan
Choudhary and Swami Hari Nara-
yanandjee for their information.”

Then there is the statement of account
which was given to the Kapur Com-
mission also. I would not like to
read that out, Then there is a clear«
ance certificate which I would like
to read out. It woulg help me and
will also remove many misgivings of
the hon. members. The reply has
come from Shri Lakshmj Narayan Jha
to me; it was in Hindi, but I am giv-
ing a translation of that in English:
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Rs. 19,128/-. We have credited it in
our cash book. .

“The statement of account is
clear and tallies with our cash book
also. I would request you kindly to
ask Shri Lahtan Choudhary to pay
us Rs. 23,405 which wag given on
account of the Eastern Embank-
ment so that we could accelerate
our work on this side. I am als>
writing to him.

“Ags directed by you, your above
letter along with the statement of
account was placed before the meet-
ing of the Community Savings
Fund (Western Embankment) held
yesterday and it wag accepted una-
nimously.

“The Committee hag directed me

to convey to you our sense of
gratitude for your help and gu-~
dance. The Committee feels that

you have acted not only as a Trea-
surer to further the cause of the
Community Savings but have also
provided with leadership and we
have been able to do justice to our
-work only because of your able
guidance.

“You have decided not to con-
tinue as the treasurer and no balance
of this Fund is left with you, but
you are leader of the people of this
area and they would continue to
have the right to look to you for
guidance and help.”

My statement of account wag accep-~
ted by the Kosi Committee, 1 have
sent a copy to the Bihar Government
also, !

18.00 hrs.

Then, Sir, some gentlemen raised
the question of dues against the Bharat
Sevak Samaj during my term. I am
glag to inform you and the House will
he happy to know that the Irrigation
‘Minister of Bihar in the course of the
Jast 2-3 months hes ordered institu-
tion of cases against all those defaul-
téry under the Public Recovery Act.
Proeeetlings have been started against
the defsulters, that is, those who did
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not do the work or did not spend the
amount, under the Public Recovery
Act. Perhaps some Rs. 30,000 or Rs.
40,000 are outstanding agajnst the
Bharat Sevak Samaj also for delay in
supply of bricks. A case has also
been filed by the Bihar Government
against the Bharat Sevak Samaj under
the Public Recovery Act. Therefore,
no attempt has been made to bypass
the law of the land...

SHRI JYOTIRMOY BOSU: The
Commission has gone to malign you.

SHRI L. N. MISHRA: 1 said one
thing more. Why Bharat Sevak Samaj
was entrusted with the responsibility
of the construction—I am not going
into that. I am not associated with
that. To say that for everything that
happens 1n the Bharat Sevak Samaj,
Shri L. N. Mishra is responsible is
perhaps not fair. I would request the

hon Member not to connect every-
thing that happens in the Bharat
Sevak Samaj...

SHRI JYOTIRMOY BOSU: Kosi
Project.

SHRI L. N. MISHRA: IfI am direc.
tly responsible, I am prepared to pay
the price. But thig is a big organiza-
tion. You come from Nagpur and you
know what is happening in Nagpur.
One organizer runs away with the car
or another yuns away with a jeep.
You eannot be sure of the conduct of
every individual.

Néw, I will come to the main part
of my speech. I will make a short
statement clarifying my position as &
Member of this House because the re-
solution is against my membership of
this House and as a citizen of India, in
view of the baseless allegations which
Shri Jyotirmoy Bosu has chosen to
level against me repeatedly and on the
basis of which he has brought this
motion against me,

This is not the first time Shrd_ Bosu
has made these allegations nor is this
the first time When they are being
denied and disproved..,"
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SHRI M. RAM GOPAL REDDY
Nizamabad): They were already
refuted.

' SHRI L. N. MISHRA e obdurac;
‘with Shri Bosu has mad\el‘a}:xd repeatecyl
these baseless allegations defles all
comprehension. I can only say that
the mere repetition of unfounded
allegations does not and cannot give
them credibility or rehability. . .

SHRI JYOTIRMOY BOSU: This
speech was typed long before I spoke.

SHRI L. N, MISHRA: l&f(-low is it
Dossible? Typed four hours earlier?
Nine pages typing would not take
four hours. You must know tnat.

Prof. Hiven is here. 1 would like to
paraphrase what an ancient poet
said: “That they speak ill of me is
not the point; that they do fiot speak
out truly or justly, that is the point.”
That is the real point,

Shri Bosu seeks to give an air of
credibility to his allegations by quot-
ing from the report of the Kapur
Commission In doing so, he has
liberally misconstrued and mis-inter-
preted the report. In the process, he
has been far from fair to me. In Shri
Rosu’s allegations, facts have been
twisted and distorted, conclusiong have
beer, based on conjectures and docu-
ments have been disloged by wishful
hearsuy.

An objective and careful reading
of the report of the Kapur Commis-
sion 'would show that the Commission
has not given any adverse findings
;?imt me 88 contended by Shri

su,

The Commission has noted that I
had stated that I had rendereq gae-
counts which were accepted by the
Bharat Sevak Samaj (Vol. XI, para
28.182, page 104) which many people
quoted. It may be mentioned here
in this connection that I was responsi-
ble for the disbursement of the
amounts to those specifically aythori-
ged by the Community Savings Fund
Committee, Western Embenkment
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side. All the amounts were received
by bank drafts and the disbursements
were made by cheques or drafts
except for a sum of Rs. 1200 which
was given to two persons, namely,
Shri Radhakent Mishra and Shri J. P.
Mandal, MP and a sum of Rs, 23,405
which was an advance given to the
Eastern Side, Kosi. Table 29-1 ap-
pended to the Report of the Kapur
Commission at page 169 of Volume
II bears documentary testimony to
the fully authorised and accounted
disbursement of the moneys received
by me. My responsibility was limi-
ted to the disbursement of the
amounts and no one could possibly
find any fault with me for the dis-
bursement which was made under
the specific directions of the Com-
munity Savings Fund Committee,
Western Embankment Side and by
fully accounted cheques, drafts ete.
It was on their recommendation that
I did and I am not responsible what
what happened after I sent the che-
ques. It was in my capacity as the
Treasurer of the Community Savings
Fund Committee, Western Embank-
ment Side that a sum of Rs 2,09,890,69
and not Rs. 2.10 lakhs were received
by me a8 treasurer of the Community
Savings Fund Commitiee, Western
Embankment Side. I have sent an
uptodate statement of account of the
Convenor which I have carried out
and the honourable House would
thus see that Shri Bosu's allegations
are factually not correct and wide of
the mark. Then, Shr1 Bosu appears
to make no distinction  between
the Bharat Sewak Samaj, its Central
and State Committees, the Kosi
Project Construction Committee,
the Community Savings Fund Com-
mittee and their office-bearers who
had altogether separate functions and
responsibilities. 1¢£ the  Bharat
Sewak Sams)) did not produce iis
accounts in respect of the monies on
the ground that the monies belonged
exclusively and entirely to it and not
to the Government, that is an entirely
different matter for which I as Trea-
surer of the Community Savings
Fung Committee, Western Embank-
ment, was not smswerable, If there
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are any questions about the accounts
of the actual expenditure of these
onies after the disbursement it is not
me to explain or answer. So far

28 I am concerned, I have sent the
accounts as Convenor. I have ex-
plained this once and I will not go
into this again. Moreover I myself
had sworn an affidavit and in that I
had said to the Commission in the
Affidavit that ‘if there is any specific
"matter on which the Hon'ble Com-
mission desires me to give any parti-
cular information 1 will always be
ready and willing to assist the
Hon'ble Commission to the best of
my ability’. This is what I said to
the Commission. Thig is the offer
which I had made to the Commission.

I may point out that the Commu-
nily Savings Fund was constituted
out of the contractual amounts pad
by the Kosi Project Administration
principally for the earth work dome.
I had explained this earlier,

In this connection jt is important
to note that the Government of Bihar
#lso held the view that fund had been
created by cutting into the profits of
the Unit Leaders. Now, wvillage pan-
chayats have headmen of the villages
and they were in charge of gne unit,
‘one taluk which had the bank. He was
in charge of one unit. That is why
he was called Unit Leader, but they
were village chieftains, village muk-
hyas. Village leaders had not made

irect or indirect contribution to the
fund. It was in this background that
the Government of Bihar held the
view that it was somewhat pointless
to insist upon the production of the
accont books for examination. Be
that as it may, it is a separate issue
which concerns the Bharat Sevak
Samnaf and not me personally. The
sutn and substance of the allega-
tion appears to be that roughly a
stm of Rs, 2.10 lakhs was withdrawn
by the between 1952 and 1965 and
that it wag not accounted for by me.
The allegation is without any founda-
tion Whateoever. | meay mention hers
that 'though T had ceased to be Con-
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venor of the Bharat Sevak Samaj
Kosi Section in May 1957, I was the
Treasurer of Community Savings
Fund Committee, Western Embank-
ment Side from 1039 to 1963 when I
had received a sum of Rs. 2,09,890.69
in two instalments by bank drafts of
Rs. 1,75,000 and Rs. 35,000. The
money credited in the bank came to
a total of Rs. 2,09,880.69 and not Rs.
2.10 lakhs, The difference of Rs.
10931 appears to be due to bank
commission. As the Commission has
observed, the difference of Ra. 109.3!
is very small and de-mimimus applies.

The Commission hag noted that I
had stated that I had rendered ac-
counts (to the appropriate Commit~
tee) which was accepted by the
Samaj. The Commission has not
saig that 1 was responsible for the
production of the accounts of utilisa-
tion of these monies after I had dis-
bursed them to the designated persons
under the authority of the Commit-
tee. On the other hand the Kapur
Commussion has made of a specific
observation in para 29.147 of Vol. XI
at page 110 that it was the duty of
the Convenor or the Bharat Sevak
Sama) to produce the accounts be-
fore the Commission. The Bharat
Sevak Samaj had taken the legal
stand before the Commission that the
Community Savings Fund was not
created out of any grant, loan JoT
subsidy advanced by the Central
Government or the State Govern-
ment to the Bharat Sevak Samaj and
therefore it was not subject to the
control of the Government. It is thus
clear. ..(Interruptions) I am not quot~
ing. It 1s not my argument. I am
giving their argument. It is the ob-
servation of the Commission. 1 have
no accountability in the mattar of
the production of the accounts by the
Bharat Sevak Samaj before the Com-
mission. 1 was accountable to the
appropriate Committee of Bharat
Sevak Samaj in respect of the dis-
bursement of the amoun{ o* Rs.
2,09,800.09 received by me and these
accountg were duly rendered and
accepted,
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I repeat that I had rendered full
accounis of the disbursement of the
sum of Rs. 2,09,800,69 to the Com-
munity Savings Fund Committee,
Wesiern embankment side vide by
letter dated 23-5-1963. The accounts
were accepted by the said Committee
vide their letter dated 15-6-63 which
is reproduced by the Commuission in
its Report at page 110 of Vol, XI. The
statement of accounts of Community
Savings Fund Committee (Western
Embankment Side) 1s appended to the
Report of the Commusion at page 169~
170 of Vol. XI. It is noteworthy that
the Commission has itself mentioned
that all payments except 3 totalling
Rs. 1200 were made by me through
cheques|drafts, The details of these
cheques are to be found in the state-
ment of account which has been re-
produced in the Report at page 169-
170 of Volume XI. If the full re-
cords were not produced betore the
Commission for whatever reason, if
I was not at any time asked to ac-
count for the disbursement of Rs.
2,09,890.69 for which alone I was
responsible, and if the disbursement
itself was made by cheques or drafts
is it fair and reasonable to cost any
aspersion on me? 1 wonder why in
the face of these obvious facts, an
organised campaign has been systema-
tically unleashed against me.

I now proceed to give my brief
comments seriatim on the paragraphs
of the Report referred to by Shri
Bosu in his motion.

Mr, Bosu, I am coming to your
paragraph, Shri Bosu refers to para-
graphs 28.95 and 29.96 at page 87 of
the Report of the Kapur Commission,
Vol. XI, A plain reading of these
paragraphs would show that they do
not contain any allegations or adverse
findings against me. There 1s not
even a semblance of impropriety or
mal-practice attributed to me in these
paragraphs, Paragraph 29.94 merely
poses a question as to why the Bihar
Government did not recover certain
amounts due from the Bharat Sevak
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Samaj. Paragraph 29.55 contains no
conclusion whatever in respect of my
conduct, Paragraph 20.86 states that
sum of Rs. 9,62,236.04 was claimed By
the Samaj as its own money and if
that was so it could be set off against
the amounts due from the Bharat
Sevak Samaj itself. And the Samaj
would have had to pay the amount
collected for the purposes of Commu-
nity Development etc. If I may say
so, it would require particularly fer-
tile imagination to discover an adverse
fiinding of mpropriety and mal-
practice against me in these para-
graphs of the Report.

Next Shn1 Bosu has referred to para-
graph 20.100 at page 98 of the Report
of the Kapur Commission Vol XI.
This paragraph again does not contain
any finding of impropriety of mal-
practice against me. This paragraph
merely contains a narration of nego-
tiations between the Bharat Sewak
Samaj and the Kosi Project Adminis-
tration and that nothing is contained
in this paragraph as even the sem-
blance of any adverse finding of im-
propriety and mal-practice against
me. \

Shri Bosu then relies on  para-
graphs 20.128 and 29.1290 at page 103
of the Report of the Kapur Commis-
sion, Vol. XI. Paragraph 29.128 does
not contain any conclusion of the
Commission, It merely reproduce cer-
tain comments made by Shri J. X
Khanna and the Accounts Officer of
the Bharat Sewak Samaj. Indeed, iny
paragraph 29.129 the Commission un-
reservedly states that it does not wish
to express any opinion on the various
allegations made. The allegation of
Shri Khana is baseless. I may also
remind the House that I ceased to be
the Convener of the Kosi Section of
Bharat Sewak Samaj in May 1857 N

In this connection, it may be pointed
out that the note of the Accountant
referred to in paragraph 29.128 of Vol.
XI of the report is liable to mislend.
The note says that M|s L. R. Pandit
& 9., Cbartered Accountants, weni
through the Kosi Project acisynis upte
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the year 1962483 and that they found
the amount of Rs 2,10 lakhs in the
balance sheet against Shri L. N,
Mishra but no adjustment thereof,
Obviously, the accounts submitted by
me on 23-5-1968 could not be reflected
in the accounts upto the financial
year 1962-63 ending on 31-3-1963.

m  this, no reasonable man
could have jumped to any con-
clusion against me, particularly in
view of the facts that it is established
beyond any question or controversy
that I had submitted the accounts in
1963 and these accounts have
been reproduced in the Report
of the Commission itself, If the Com-
mision thought that there was no evi-
dence or insufficient evidence, how
could Shri Bosu relay on that obser-
vation to come to a conclusion of his
own, and then attribute it to the
Commussion,

It may be noted that paragraph
29.129 does not contain any adverse
finding against me. It appears from
paragraph 29.129 and that is the con-
clusion drawn by the Commission
that in 1967 the Kosi Bharat Sewak
Samaj organisation was quite pre-
pared to submit its audited accounts
before the Planning Commission a
position which according to the
Commission, abandoned later and the
responsibility of the Kosi Section to
the Central Government bluntly re-
pudiated. I was not connected with
the Bharat Sewak Samaj or its Kosi
Section or any committee thereof in
1867 or thereafter. Obviously para-
graph 20.129 cannot be read against
me. The Commission itself hag not-
ed that it wishes to express no opi-
nion on the various allegations made
whether against the persons named
in these statements or anyone else.
In view of this clear and explicit ob-
servation of the Commission, Shri
Bosu should have in all fairness de-
sisted from attributing findings of
improprieties and mal-practices
against me in the Report of the Com-
mission.

Next Shri Bosu relies on paragraphs
20148 and 20147 at page 110 of the
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Report of the Kapur Commission Vol.
XI. These paragraphs do not con-
tain any adverse finding against me.
I may mention here that though I
had ceased to be Convenor of the
BSS Kosi Section in May 1957, I was
the Treasurer of the Community
Savings Fund Committee, Western
Embankment side at the relevant
time in 1959 and 1960 when I had
withdrawn and disbursed the sum
of Rs. 2,09,880 from the Community
Savings Fund. The paragraphs of
the Report show that the Commis-
sion came to the conclusion that it
was the duty of the Covenor of the
BSS to produce the accounts. The
BSS has taken the position that since
the Fund was not created out of any
grant, subsidy or learn from the Gov-
ernment it was not subject to its con=
trol. But, from this, can anyone
reasonably rush to any conclusion
against me? In any event. the cor-
rectness or otherwise of the position
taken by the Bharat Sevak Samaj is
an altogether different matter, I need
hardly say that the absence of any
materials or findings against me can-
not serve as a make-believe founda~
tion from Shri Bosu's castle in the
air.

Shri Bosu then refers to sub-para-
graph (xxi) appearing at page 128
of the Report of the Kapur Commis-
sion, Vol. XI which says that it was
not clear in what capacity 1 with-
drew Rs. 2.10 lakhs in the years 1959
and 1960 from the Community Sav-
ings Fund when I had ceased to be
the Convenor of the Xosi Project
Bharat Sevak Samaj in 1957. The
Commission has itself noted in para-
graph 20.146 at page 110 of Vol. XI
of the Report that though Shri L. N.
Mishra had ceased to be the Conve-
nor of the B.S.S. in May 1857 but
he continued to be associated with
the Kosi Section. The letter of Shri
L. N. Jha, Convenor of the Com-~
mupity Savings Fund Committee,
Western Embankment side quoted by
the Commission itself shows that I
was the Tresisurer of the Community
Savings Fund Commiites, Western
Embankment Side during the reis-
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vant period. It is noteworthy that
the Report itself records the fact that
I had stated that I had rendered the
accounts of the amounts drawn and
that the Samaj was satisfied with
those accounts. Under the circums-
tances, if Shn Bosu complaint is
that the Bharat Sevak Samaj should
have produced all its accounts before
the Kapur Commission, that is en-
tirely a different matter and he can-
not legitimately level the allegations
he has against me.

Having commented on all the para-
graphs of the Kapur Commission’s
Report referred to by Shri Bosu in
his Motion, I crave leave to submit
that Shr Bosu's persistent attacks on
me are grossly unture and unfar.
Shri Bosu has revelled in a campaign
of unfounded assertions against me,
He claims that I have acted in a
manner which gave him the impres-
sion that it was inconsistent with the
dignity of the House and the stan-
dard expected of a Minisler. One
would wish that my hon friend Shri
Bosu should form his impressions a
little more carefully and not with
pre-conceived prejudices. Now that
I have placed the full facts in their
true perspective. I submit in all
humility that the scant care which
Shri Bosu has bestowed on so serious
a matter while making such unfound-
ed allegations against me shows that
there is perhaps more than meets the
eye. Shri Bosu's allegations not
only do great injustice to me as an
fndividual but also inflict an irrepar-
able injury on the Parliamentary
system. The hon. Member would
have us believe that he is doing it
solely in the greater interest of the
country and for maintaining the dig-
nity and decorum of Parliament. I
can only say that the course Shri
Bosu has adopted helps only to un-
dermine the dignity and decorum of
Parliament and to vitiate and to de-
base the atmosphere of democratic
fate in our country. Unfortunately,
the wutcries of unfoundeg invective
are habitually received by same
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with eager ears; there are always
some who are only too ready to be-
lieve the worst. Apparently, theiwr
are some who think that you can cut
a man's throat with whisperings and
that even if baselesg accusations are
repeated often enough, the repeti-
tions might succeed in tarnishing the
reputation of an innocent name. Shri
Bosu's allegations have run full circle
and they are now face to face with
the simple truth which disproves and
discredits the allegations he has made.
As one who has been made a victim
of persistent and stereotype propa-
ganda, I crave the protection of the
House?” How long do you want to
and justice of the hon. members.

MR. CHAIRMAN: Shri WMadhu
to know the desire of the House We
began at 1.35. The allotted time was
five hours and that would be over
at 6.45. What is the sense of the
House? How long do you want to
sit? I am in the hands of the House.

SHRI JYOTIRMOY BOSU: Let
us hear Mr. Raghu Ramaiah.

MR. CHAIRMAN: Shri Madhu
Limaye has to speak, then the Minis-
ter will reply and I believe Shri Bosu
will have to reply to the debate. So
three speeches are there.

st wy R (TiaT) : wenw
TR, W OF HAE AT 7 G
A s & a0 3w A AT
s fodlt Wt At oW ¥ gEew ¥
faw s o =t & o wd wrar ar o
7g aget T A qfew Ao fam &
fars e o avg #7 weTE Mr @T 15
& gfar 1 gar 90 fr a7 frw aeE
SRt AR frrag I &) 7
g wY gan ww owdar | ged W E
M A gw v s sy W g frag ow
Wby J& wfer § fr fom & o
w v wed & foed oo s AT
q® wiitww afsa fem ar s
| G ¥ T Y OIS WY ATy
Lot & wx ... (o). ...
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oft Qo Qo Forwy : 41z ¥ gre g
LR LK

Mol : Srwd, Hfew Fewenra
#3 FCUNT T 5 TW AT ALY A
i

<t q&o o firey : WX Fiw B
a7

‘e oft o formd : S Fefter awmET ATAT
& o vy wg At wvwy W & Fe ol wRa
ST fas Sgw w6y F I IN AT
A AN g 39 w1 wafaq & T
F I¥ TN §) qERd @ 7
s & wE i, wrrd R, & gy g
Ta Wi &, o8 TR & A K AW
!a'\’tﬁ% fawnw Y i /7¢I
Eaw wiwariar® ¢§ qar WL ...
(sowwr) |, .

% yg g W@ o1 T ag T &
& o 7@ fie 7 fidiy dav s s
st qQus & Srar |

sy ﬂ\'ﬂo'ﬂolﬂ:fﬁ'ﬂ' Ffrae #Y
TE AR FLRBE?

ot/ fomdy : wro A o 7

2 faET ST §WIT A 37 & HrEOT Y

Sirg v ¥ fRg o FHm SgEa AT

(o7 AT waE W & gfgr § o
| meAr agd wd agrgf o L.

ﬂ'qu'o Qﬂ'c ﬁtﬂ : q @' Cy
TR A1, WY 7 e} F famr Ay

oft wy ford ;o W7 Y, AE TR
T fefatue ar) .. (soaWw). ..
Y guag e § AT @ e whww
w1 % X &Y % Y GAT | [ T
off § v & o ) ¥few fex T
u&v:@nﬁq&m mggn 1 &
a1
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T TR ¥ Afefrtmr s w
7g wefrer fegwer faea a1

"o %1 o a1 fr sl ¥ g
N FER 7@ | Ffm W A W
T & qum ooy feer ® ¥
FOFT R wfRG AT 9 A} FWN B

ot q8o Two fisy : agr AT TgHT
AaddE § fgar ) | (wawww) L

st A fomd . wuw AT F I
Y 57 &1 GWTT § IF B GEAHA HIF
T FWR F1 q@ad foar 4T ..
(smestvr) it oY Y A Fufew FEET
Foamr fo /g )

oft qwo Qo fos : WM ¥ W
T ¥ ey ). (sqeerr) L.

oft W forslr ;v % wn ar few
¥ g, W R I Wiy 7 WM
T § W W § 7 wwd e
wirgewe, A qewmw, yaw fag w4
wifs & faerw w43, wfem T/
w w1 e oy @8 G e §
fir wg aslam o R ¥ W | WA
% g qgq WY 0w wREHT  4EH WAL
g

gwafr e, ww ¥ ghard
qaTet WY IS WEAT § 1w agy
,ﬁm\-&mmﬂié Y, W@}

v YT waea & 9 wie it s

ﬁivﬁi@aﬁﬁﬂ#a‘rmfmu’ﬂ
qg TG WIH AT GRS BT e T
a7 ¢ T Y g AT §E A
A frg wr ey ? A AT T ad
& gu TG & et Ay OE dea Ay
& forg 6 w0 # g 2w e gfear
Wy, R wef W ¥ AT
Yrw AT FE WU | WRE
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fomdy SHRI K. P. UNNIKRISHNAN:
[sﬁ‘ L ] What is he trying to tell me? It is
it stfera e fag oft oy & e very much the concern of the House?

- NI Is 1t his private property, the Public
st T gou dww W T 1 Hhea Accounts  Committee? ~ (Interrmp-

% oz feawt Mg g f« wsgfyar tions). It is very much my look out.
TETEAT Tt X T WIT {qF qATH 47 I can be corrected if I am wrong. I

- - am not making an allegation. I am
SLL i_ﬁ% ¥ fr.,-q\ Wﬂfl b Fa:m ai posing & poser to Mr, Bosu who has
&Y T & AT @ HT AT A B0 AT been everyday hauling up the Prime
wired srarg fr s st gl sa e Minister, Shri L. N. Mishra, Shn

D. P. Dhar and everbody: how much

sro. foear Mar, a7ed g2a 1A gAS money did he spend in requisitioning

W ARG a7 H Gt qZ AW, I7 & an aircraft to go from Jorhat. Will
fesxr Ya5 A T he say i1t to this House? Ig the
g 3“" \W‘T & ﬁ‘* .m A Public Accounts Committee the pri-
#ifsg | A1 O [T A GW & 1L, Av vate property of Mr. Bosu? It is
:Iamrﬁ A w1 AR T AT A very much the concern of the House.
7R §, f5 gmaug A AW g, 70 SHRI JYOTIRMOY BOSU: The
| & TG I AT AT A4 SAAr commttee decided to requisition an
| F=VT HIW a1 B f=4r1, ;i aircraft because it had to travel over
m:s% & : % ufss _’ . a difficult area and it could not go
wH FTE ! AT ! Gl d HBEIEH there otherwise. I accept 1f. It was
Fadi &1 Tx T8 e & e 9T gy done What is there? It 1is not
AgE F1 S IECH TGN | ST stealing money.
oY, sra oY IR § W AR &1 WA MR CHAIRMAN: I am really very
i\‘?r{ﬁ e sorry that, while we are debating this
motion, any extraneous matter, how-
s ®o glo gf“m (a’m) : soever important it may be other-

. . e . wise, should have been raised by the
Jrci W fam et ATma s o wag members here. I would request Mr.
Gl Wﬁ'ﬂ' .. (wmm) v Unnikrishnan not to do it again, s0
that we may not distract our atten-
tion from the present debate.

ot 7y fmmd . W W& wIE

o gw S Aifew § 9@ 99 90X ot wy fol  @awf e,
IR | AT T ") oI FAIGR WIS Ya6 AATS Y
qfes waTsw A & fad A a, Tt § AW F AR # gAYy afews
3491 {iid ga G agR Ag FAS wEgAI L HATIRH FHE AT Y .

“The Committee are not con- “The Committee are not con-
vinced with the argument given by vinced with the arg‘umex_xts given
the Secretary, Planning Commis- by the Secre@ary. Planning Com~
sion that it was within the scope mission that it was within the
and functions of the Planning Com- scope and tul:ct;ons ;f the Ptlanning
migsion, ,....” (Inte ti Commission (a) to have set up an

’ (Interruptions). agency like the Bharat Sevak
Samaj and (b) to have given
SHRI OY BOSU; h
point of order s Chairiman. of the grants, losns wnd ofher faciitioe
Public Accounts Committee it is my ¥ 4 year.
look out. It is not his look out and
the House can decide He can move =y af Tt ag gé T conrfoer wefewy

tn the House R W i & arge TneC T e

*
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s w1 Feror vy it o gl i
g sE A A Y & R
o Wil ¥ fadw wdi fuar, abee
MATIEE W X 7

“The Planning Commission being
& government organisation whose
accounts and finances are subject to
proper scrutiny, is subject to the
normal rules and procedures and
financial discipline and is finally
accountable to Parliament. But
the Bharat Sevak Samsaj has not so
far been subjected to the control
required to be exercised by the
Ministries and Departments of
Government which give it large
grants and loans and unusual con-
cessions. Its consolidated accounts,
which alone could give a complete
and overall financial position, are
not prepared. The complete ac-
countg are not brought under the
audit scrutiny of the Comptroller
and Auditor General of India,
though the transactions run into
crores of rupees. According to pre-
sent indications, the transactions of
the construction service itself may
run into Rs. 90 crores by the end of
the fourth plan.”

afr gwafy #etew, T for ofss
SRy ¥R A gw & A § fawr
s i fore § & 0 R e a5y S
fraeft & | gl oft, ;A ag & feag
WY Ffy sy et fagrr ¥ wraifra
v fom & wivg S99 AW F) 5%
nifz fed 7F ;T IE F A F WA
sifea: =magic g7 § ag =T A I@
¥ gT 37 gy wiiem, A smR
oy fagre faen® v Ay e sfafa £
fed §, ag afems gl & o fagre
 forer® wwy & a1 A gy A § fr sy
wfex wroew faw & Swa &Y agt
L picil

Qw Wy ey Ggi Wi

oy R qi A e &
AT AT WG | W ST R Wl

Shri L. N. Mishra (M)
¥ foad A1 A Ay § 1 wwrar At
#a ¥ifow § qga o} Ag¥ T
W I B B0 A fear g @ wfea
o fasr oY wdw g wTwA @)
fraer 7 | wor 48 ¥aT  War wal
FqRAT AT 1 gLFT g T AT
fot ofi & qat & &, wg & <@ wrgmi
®T BIfeq I 9gq *1| AfpT 7w
srrar & fo fovar oY, fagre F—ed{w wr(
et 44, 8 | wfom aroa fmox o
& fagre e avg T 1 e wEt @A
Ffwr s 7y ww famr o ssgw
THTHT A& TAT FATY F T %7 g 4T,
AfFF TR N A e T IR
qiw 9% 99 W@ a7 = 9w www
AT & TR F FI0 A9 @ 8§,
T I AT QY FT gar, ay dras
w&r welY fagre & fafeea s & s

afgw 1@ o o faars awr &
€7 & foat &1 agwa &, s@ faare an
N A T fawfor sl § a8
dgar § —X 59 § § aga sunen gq W
Y ZAT wgAT §—uwTafa WA, 15
3 qT 7% TRE Fgr §—

“gezer § wfafa wY wofit af g
§ &9 qF Y Iw< (o wr e
qear §, i aw aof & W §F
“gafeder gifrater  sroii”
1 W wa7 W s T 1 gw W
& mifes qds swe aroer fg 99
wgy A o faard oelt & wrf §
sfwrme w1 § for % worwr: 57w fgemn
sosfama o 209fawa ¥’ ag AT
far e @ A QA 7 & 1 %@ v
adt fir & fog qficare & e § av agf
gerwd o fodee § wadt &
e shgfrsa oivgr s §, s & o
i pfw ki, ..,
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ot gmo Qo fam  wWT X® w7
SEX W A BT § 7

oft vy fornd T T wlE
wifag |

wix ag afafa gar fawrfor waft 8-
755 17 7¢ ¥ Y fawfar % faw
7o 2 famfon & T A9 w1 @
femrar =agaT g -

“HY afcatoe T awar ars
¥ fsr afcare ¥ e gge & %
¥ gt § omore 9w F g fahw
fraaY 1 Seae v fae T AR
sfaatta &1 vaeqmeA w7 w77 wfva-
frarst &Y sra ¥ s QT
s o 1

forar fererar aar & o sfrer ooy
faet % faa) 7 agaw &, wraA fawrrs
T X f9v F1 99€q §, 997 fqum
9T R FREORTH THEY T AT T @Y
¥ fr g o Al o1 34
foz 7 g ot ¥ 7Y StTAT TNRAT g
I T ITH KV W17

st Wo ®wm  (Fwad-gfam)
g1 3% & wiea aroan fam sram d ?

hayg fomd 72 7 a@
T4 gq I w1t § g W ]
& ‘!j"mfl

avafa wgNeT, w9 ¥ ¥ FHNA
% Foid ax waT W §-9E 9%
104~ 11 & X qU g,
QreT T qgAC

|
@
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Wi, geTw e wEve, W wger §—

“Unfortunately, whiatever &hese
accounts, they have been kept back
by the Bharat Sevak Sama) but the
correspondence on the files of the
Central Bharat Sevak Sama) tends
to show that these accounts were
unaudited ”

“But 1t 15 rather astonishing”.,

Ug A T WX T gEAwTe Fapur wr )

“But it 15 rather astonishing that
m spite of the criticasms, both n
Bihar Assembly and in Parbament,
these accounts have been kept back
by the Sama) and have not been
produced either before the Central
Bharat Sevak Sama) or before this
Commission ™ b

7@ fod ofers wwroed w4et A
ag i froqoft oY & W< Aa% qa™r
ST geqr 1 FIET AYEr wRAT A
g & T w2, wilfE Tw qedn
& feam-feam & o7 g9 nifegrae
at Qo Yo aT afe UFTIEH FTULL-
# fAaw afy @, T A | A gl
g

g7 o wlwg araavfad w1 @R
@ fear gaT §—39 ¥ T e ¥
TA &7 W0 WT §

“While I fully appreciate your
anxiety to guard the interests of
the Bharat Sevak Samaj m this re-
gard I would lLike to say that it
will not be proper and fair for the
Government to take upon itself the
work of audit of the accounts of
an independent organmsation lke
the Bharat Sevak Sama)” s

“Mr I N. Mishra slso stated g TEew, 90 +OT T A0

thatchg had ntn:h ﬂmwu::untgml to @mmﬁﬁm Fyviigue ot

the Convener of the Western Em- o gqe g oy ayedly sl s syarray
C Saving Com- )

Dunkment Communlty Saving Com”  orelh {10 wowrdy 40 qx s wwr § 7
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ete, againat
ww FTC ¥ dur A ¥ O 7w fagra
= afea wreaw faw v 9w & Trw@
w0 gfar & g ATy e wra
Jow gaTe ¥ fama fama ¥ goee )
A wawa A AT Whed, W7 TR
¥ T & w1 & dar four 97 ar wiee
arerw faw Yo S s W femar ?

&t o garo fawrd (wiurerisr) :
TR ot Qan Y w

Y ay fom¥ : & fagra 7 @@
T @1 §—% g 78 <@ g fs afes
THTIZE HHEY A qg 9T AT wqATT -
WIE @9% T & 1 ¥ 5 Ao Yow
qATT FT wOET TI4T 3 549 F g o
2 wifr o7 & fd w18 S o
& &, e wrgerer Fefafora wdt g—
§ yfers gmeweR TR W f—
g agr §f wefew a7 @ o @m
=&Y %7 5r1E & fog v off afmg srage
frr wed & & foverd 7Y 77w 3,
¥ #7 9 Twrfor gor §—atT ave
&Y & 7 & fimaray ooty areft @ Aam
IS OF WO wnifaewT §
¥ femma 7 wiv a1 wEar &

¥ o¥ Az F71 wiyw @97 7 ¥
RN~ AT A AT T T R
™R g

“improprieties and malpractices
committed by the Minister”,

% ¥H Y@ ¥ fawny §—amy o
I e wF § 4 ¥aw faare ¥k
W T F wwm Wt § ) fawg
ag § fr cu %t wEew ¥ v T
wRTE Y W o el w1 formrfirmr
W @A g R e ¥ gy wre
e g 1w d ge S fed
T & @ off fot 7y w2
£ v o7 o g ¥ g o sy

Shri L. N, Mishra (M)
g &, wiar, fenfadt—gd wr
& g ¥ o wiwT AF {7 weRTT
o w5 ¢ )

qrfieT HTEaAT & Rk X 9 wey
FTvE & AT 9T AWl ST et §
Imar 4T -4 v /Y T =g
g-a v ¥ fadw =merewd a7 wixioe
fer s fadwr =T waTaw BT
#a g7 1-grE ANt w1 aer-siven foay
amd a & efag ®< wwar § 5wl
T A gT @ A THE WG et
#, AwAe e ¥ gd ¥ 1 W |
wargTw I—Ef% g A {oie
A gars w8 AT wrEr AR SE—
Fo FTENTEATT FY | 99 T F AR
14 T B qEREL, ., .

st q®o T frmt Wﬁ"l’l’ﬁ:ﬂt
& #fre sl &) (W &1 #E 1%
I A7 AUA FOAT 8T |

ot vy foreed : & dee wx & ot
fare g—& W wTn g ag S
TeRfT W G 8, TR B, W9 S &Y
wrga W e Hifad (iR Fraw
&7 #fcs wiraw A {aeft [ #1 7
XETAT AT | HTOT F T @RS .

SHRI D. P, DHAR: On a point of
order. With your permission, I
would like to submit for your kind
consideration that the Chairman who
precceded you has given a specific
ruling that the debate should be con-
fined to the limuts of the metion. 1,
therefore, submit for the kind consi-
deration of Madhuji that we may limit
ourselves to the substance of the
motion. I would, therefore, vecall
the rulng your predecessors have
given on this issue and I would beg
on a personal basis and request him
to confine his remarks to the con-
tents of the motion.
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Y am FwTgrar ) §owgr ¥ ooy
TR R g 1 ) T ag @ i dfaw
wHYIw #Y (e & o aw qand v
0T gEEr FYT A4 A 5 agy aw
TR 9y AEEs o e qe,
Qferees ard, mfx ard foras (e
FIEEIT AT A AT BT A § o
§ dar aga #7514 (a1 910 | AT
Pagg AT .. .

avfe waa o AR e F
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ot Ay oy @ & Faw IERIT ?
W I AT ARNT AT gEarg
(Sxvesion) =g @ g | W @ wg
o Ae faar § 1 S spde @@ frag
WAL EAID IO @
awy & Fae g FEATARATE (F WA
AERT FY A AT o § AT Ay
7 AT AT F T ITH Q@Y FEAT
wifed s # gz e g, 4 a91g AR
A aTmh @Y A F
figa 7 avr & w7 @y g 1 e s wfem
araa™ fosy, 5t A w1 A ARl
ferfg s &Y aqarar amgan — iy
# wg 1§~ 8 WTIFT, TTHICHT NS
guT WX N AE WA T g I«
¥ wroeY e Enfr | g S oy WA
wmam Aoy A X0 gaw
¥ wfrwar &1 ¥ AT § fw ol
sitfasis ag o7 o wearA ¢ IEE T
Fzaed aygm a@ A e 3@
o 0 e ol § 1 wETTCE
fem % xwr @ A e
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HRI D, P. DHAR): 1 can see that

will not have to deal with some of .
he remarks which are completely
extraneous to the subject matter of
the motion and which have to bear-
1ng on some of the points which were
made out by Shn Jyotirmoy Bosu. I
was completely taken aback by Shri
Madhu Limaye’s speech i1n support of
this motion. It had nothing whatso-
ever to do with the motion itself and
he will forgive me, therefore, if I do
not devote any time or just a lLttle
time to what he had to say. We all
know and know it with a sense of
admiration that Shri Jyotirmoy Bosu
1s a very hard-working and very in-
telligent honourable Member of
this House. But I am afraid, in his
enthusiasm sometime he 1s  either
consciously or perhaps unconsciously
capable of deviating from a sense of
precision and this lack of precision
has led to a long and unfortunate and
said debate. Shorn of the invectives
of unfair expressions, of equally un-
fair insinuations, what is the crux of
the allegations which Mr Jyotirmoy
Bosu has made out in this House? I
would like to summarise the essence
of the arguments of Mr. Jyotirfnoy
Bosu. He hag relied on Chapter 29
of Volume XI. He has quoted so
many pages in his Motion that or-
dinarily one who has not read the
report, who has not read the whole
chapter, who has not read them in a
connected manner, would be led to
believe that all that the Commission
had said is directed solely and mgin-
ly against Mr. L. N. Mishra. I sub-
mit, this impression is not only un-
fortunate but this is totally incorrect.

\(s'n-m MINISTER OF PLANNING

What is the gravemen of the charge
it any levelled by Mr. Jyotirmoy Bosu
against my colleague Mr, Mighra
in this chapter? It relates to a sum
of Rs. 2.10 lakhs or even less.

SHRI JYOTIRMOY BOSU: I have
quoted from the Sixth Volume also.
Kindly cover thst, Training cemps
and so many other things.
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BHRI YAMUNA PRASAD MAN-
DAL: Your motion relates to this
only.

SHRI JYOTIRMOY BOSU: Who
told you that?

SHRI MADHU LIMAYE: That is
only 1llustrative, not exhaustive.

SHRI D. P. DHAR: I am at the
moment dealing with Volume XI,
Chapter 29. I shall not forget his
pale references to Volume VI,
Chapter 8,

19 hrs,
But, I will come to that a little later.

I was dealing with this Volume (XI),
paragraph 29 and I was submitting for
your consideration that the only re-
ference—angd I take full responsibility
while I say this—-that has been made
to Mr. Laht Narain Mishra, if you
read the whole Chapter and if you
read these paragraphs very care-
fully—relates to a sum of Rs. 2,10,000—
I repeat, litle less perhaps.

Now, Mr, L. N. Mishra has not said
that he did not draw this money. He
has gone on record to say that he has
drawn this '‘money and Mr. Justice
Kapur, who presided over this Com-~
mission has recordeq this fact, The
question thep is: in what capacijty did
he withdraw this money? Mr. Mishra
said that he withdrew this money as
the Treasurer of this Committee and,
ag the Treasurer, what were hig func-
tions. I am sure Mr, Bosu who belongs
to a political party and Mr. Limaye
who belongs to a political party—
apart from that, Mr, Bosu is also the
Chairman of the Public Accounts
Committee and it would be very easy
for them to refer to the definition of
the Treasurer—knows the definition of
“T'renasurer’.

SHRI JYOTIRMOY BOSU: 1 shall
teach,

SHRI D. P. DHAR: I am always
open to be taught and educated and,
even by you.

2088 1L5~—13
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SHRI JYOTIRMOY BOSU: 1 do
realise this. Some people do not.

SHRI D, P. DHAR: 1 ay glad you
have realised your limitation.

I am touched by your humility, But
the question is: the definition of a
Treasurer is one who is authorised to
keep money., He is not an Accountant.
Now, Mr, L. N. Mishra had this
Rs. 2.10 lakhs and then again Mr
Mishra, ag per the report of the Com~
migsion itself, says that he has distri-
buted this money; disbursed this
money to such and such a person and
to such and such an organisation and
he has given the account. It is a state-
ment of the account of disbursement
of my hon. friend, Shri Mishra and, I
think, Mr. Bosu has confused, ag the
statement of account of the disburge~
ment of the monies which were with
Mr, Mishra in his capacity as a Trea-
surer. He has given a full statement
and there his responsibility ends and
the responsibility of those who utilised
those monies begins,

Now, this is the totality ot the part,
of the role of Mr. L. N, Misghra in this
Chapter. Now, in this Chapter, the
Commission hag made a reference {0
the fact that the Bharat Seyak Samaj
authorities dig not produce the utili-
sation accounts of the sums which
were disbursed; these accounts were
not produced. But, ag far Mr, Mishra
was concerned, he has done his duty;
he has produced the accounts of the
disbursement to the last penny of
what was entrusted to him as a Trea-
surer.

SHRI JYOTIRMOY BOSBU: Not at
all

SHRI D. P, DHAR: That does not
alter the fact. This remarkable inter-
vention does not alter the fact; I stand
by this fact; Government stands by
this fact. Now, these accounts were
not produced before the Commission.
The Bharat Sevak Samaj chose to pre-
fer the plea that the Commission,
under its terms of reference, was not
competent to ask for the accounts, the
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detajled accounts of these monies and
on this score the Commission has ex-
pressed its unhappinesg ang at places,
{ would say, even 1itg uritation. A« far
as the Gevernment 1s concerned we are
not involved in this jurisdiction and
it ig in this connection that I will refer
to the Dutta Commission alzo a little
later. Here I would like to make the
position of the Government clear,that
thig plea which was raised before the
Commission was by Bharat Sevak
Samaj and it does not necessarily
mean that the Government agrees with
that. But what surprises the Govern-
ment is that 1t had appuinted a Com-
mission under the Enquiries of Com-
missiong Act and it had given powers
to this Commission under Scction 4
@nd 5 of that Act, specially under Sec-
tion 5, which empowels the Commuis-
sion to compel the productioa of evi-
dence or the productiun of witncsses
snd also empowers the Commission
even to issue warrants of gearch for
location and production and seizure of
documents.

I had the privilege of knowing Jus-
tice Kapur for a long time, that is,
since the Lahore days, I have the
highest respect for him but I am un-
able to understand while these powers
were available to him he did not excr-
cise them. Secondly, I am also unable
to understand why he did not give a
categorical opinion or taken a categori-
cal view on the question of jurisdic-
tion, Assume for a moment that he
entertained some doubt gbout its
jurisdiction then certainly it was
upto him to go back to the Govern-
ment of India and say that the terms
of reference are somewhat vague or
less clear and, therefore, they should
be amended appropriately in order to
clear this confusion. I must admit
that as an ordinary human being—
not very wellrversed in law and not
having the guidance and helo and
agsistance of a great lawyer like
Mr. Chatterjee which Mr. Bosu has—
and ingpite of all thege handicaps it is
rather lifficult for me to comprehend
why the Commission did not do that.
But ag far as the Government s
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concerned we did not entertamn this
plea that the moneys referred to by the
Bharat Sevak Sama) were not subject
to scrutiny. Thal 18 why the Govern-"
ment while presenting this Report
before th;g august House in the Ex~
planatory Memoranda has mentioned
that they are scrutinising this Report
and that thus Report gs woluminous.
I must say that 1 am very grateful to
Atal )i because he even counted the
pages of the main Report, without
going into the Appendices which run
into several volumes, that it consists
of 13,000 pages.

SHRI JYOTIRMOY BOSU: When
wag the report submitted to you?

I am telling you, you have nad more
than a year and a half.

SHR]I D, P. DIIAR: More than three
years Even three years was too small
a time to go into all these details—
this 1s my opmnion, you may dis-
agree—where the activities are spread
all over the country. It is not merely
Kos1 Project. This 15 spread all over
the country. We do need some time.
It 1s not a question of three years
or six years or six months or five
months. We have just asked for
some time and we shall make this
time as brief as possible in order to
get all the facts, in order to be able
to contact all the Departments in
order to be able to contact all the
Ministries in order to get at the truth,
The Government will not allow the
truth from being sheltered or prevent
it from being exposed to public
view. Thig is ‘an obvious position of
the Government and I stand by this.
This has been mentioned in terms of
the memorandum which has been
appended to the Report at the time it
was placed on the Table of the House.
Therefore, Sir, I would submit for the
consideration of thig hon, House that
whatever suspicions, whatever smell
or big or remote innuendos are con-
tained with regard to the actual ac-
counts relating to the utilisation of
these funds, Government shall take
care to make a proper scrutiny of the
whole matter and then at the
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appropriate time, it will consider
what action hag to be taken. This is
the first part of the story relateq to
us by Shri Jyotirmoy Bosu. Here, one
or two other guestions have arisen. I
do not want to go into all these ques-
tions. As I gaid, they are not 1elevant
to the issue. But, in order to correct
facts, I would like to submit that it is
true that a Commission was set up by
one of the many Governments which
Bihar had and after the Government
wag changed, the successor Govern-
ment on the recommendations of a
Cabinet Committee suspended this
Commission. Now, it is wholly in-
correct, I would submit, to say that
this Commission was suspended
under the authority or at the instance
or on account of the Government of
India and it is extremely unfair to
associate the name of the Prime Min-
ister with this decision of the Bihar
Government, Thig is the story of the
Dutta Commission. I am afraid that,
when Shri Madhu Limaye referred to
this and said that it was done under
President’s Rule, he was not aware of
real facts of the gituation. We come
to the second part of the argument as
far ag this Chapter is concerned,
Mr. Jyotirmoy Bosu has said that
under whose authority was this Com-
mittee constituted of which Mr. L. N
Mishra was the Treasurar. Well, it
has been gtateg unreservedly that
this Committee was dulv constituted
hy the proper authority and
Mr. Mishra hag just now said that in
his statement, and that whatever
amountg were disbursed were done
under the due and proper authority
of the Committee or itg functionaries
and that also has been asserted by
Mr. Mishra I do not see any reason
to doubt this statement. There is
nothing on regard to create the
slightest suspicion in dealing with the
eorrectness, with the veracity of this
statement which ha~ been so affirma-
tively made on the floor of this House
That was nne part of the story. of
course, made out very dramatically by
Mr. Jyotirmoy Bosu Now, we came
to the celebrated Chavter 8. Now.
what is this about? This velates to
two sets of schemes, one with regard
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to training and the other with regard
to mobilisation of people. In this, as
far as Mr. L. N, Mishra is concerned,
the total amounts which were drawn
by him, as the Convener of the Kosi
Project, BSS Project, were about
Rs. 65,000 on 29th September, 1858
and Rs. 24,000 in December 1957.

Now it is said that the second
instalment was issued on the basis of
a certificate, of an order, issued by
Mr. Krisnhan Prasad before whom all
the acts were not stated coherantly
by Mr. Mishra. Now I would submit
that this allegation cannot stand the
test of even ordinary scrutiny because
there is no doubt that the second
instalment was drawn on the basis of
facts which were clearly stated and
which were clearly assessed by
Mr. Knishan Prasad and his depart-
ment. I need not go into this matter
because fortunately Mr. Jyotirmoy
Bosu did not place much credence on
this aspect of the matter either.

SHRI JYOTIRMOY BOSU: Revision
petition?

SHRI D. P. DHAR: The question
is not o revision petition. The
question ig of interpreting what has
been said in the document called the
Kapur Commission Report. If it suits
Mr Bosu to draw conclusions which
in law are called perverse conclu-
sions then surely 1t is left ordinary
mortal like me to draw  conclusions
which are in conformity with the spirit
and the language of the Commission’s
Report.

SHRI JYOTIRMOY BOSU: Mr.
Dhar is a8 very handsome man and
even if he does not say anything,
there will be clapping.

SHRI D. P. DHAR: I would submit
a good deal of song and dance hss
been made about the duration of the
training centres and the training
course

SHRI JYOTIRMOY BOSU: Money

drawn after the closure of the trein-
ing centres.
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SHRI D. P. DHAR: I am glad he
refreshes my memory; I am really
grateful to him,

I must say that this is one. The
other is that this money was drawn
for schemes which had technically
ended their span of life, namely, the
training gcheme and the mobilisation
of people. Here I would make une
submisgion. From all the evidence on
record, Mr. Mishra—and that is all
that concerns him—has all along said
that the second instalment should be
released because the construction of
the Kosi project is suffering. He has
said that jeeps are necessary.

SHRI JYOTIRMOY BOSU: Page
number?

SHRI D, P. DHAR: 1 will give you
in a moment.

He hag gone on record to say so As
a matter of fact, he had earlier said
very clearly that accounts should be
audited and there is hurry; he has
been pursuing the central office, the
Central Bharat Sevak Samaj office .’

SHRI JYOTIRMOY BOSU: Like
the Tulmohan Ram licence story

SHRI D. P. DHAR: Mr, Bosu, I am
prepared to have a private discussion
with you outside the scope of this
motion on all the Rams that you have
in mind, but why bring Tulmohan
Ram in a controversy which is not
concerned with him at all?

SHRy JYOTIRMOY BOSU- 8o
gratifying to hear that a VIP is
anxious to have a dialogue with me.

SHRI D P DHAR‘ As a matter of
fact, I would be delighted to do so
provideq you allow me to deal with
the subect you have raised in this
‘House and not with other sutjects
which may be dear to your heart but
which are unfortunately irrelavant to
the discusgion. This ¥ what Mr
Mishra hag eaid repeatedly: that the
construction work was suffering.
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SHRI JYOTIRMOY BOSU: You
had not given be the page number, I
and waiting.

SHRI D. P. DHAR: I will not make

you wait for long. I will give the
page number.

SHRI JYOTIRMOY BOSU: I gave it
to you very promptly.

SHRI D, P, DHAR: I wish 1 were
as prompt. I wish that you were as
ready to accept truth as I.

SHRI JYOTIRMOY BOSU: It goes
undisputed

SHRI D. P, DHAR: If it is your in-
tention that you can by your stout
interruptions derail me from the main
argument, I am afraid that you are
waisting your time.

SHRI JYOTIRMOY BOSU: I never

live in fools paradise to derail you.
You were never on the rails

SHRI D P. DHAR: Page 11, para
888 page 12pata 8 96

SHRI JYOTIRMOY BOSU: You got
assistance,

SHRI D. P. DHAR: Need assistance
I am older than you I did not say
wiser.

‘
w

We have to go back 17 years and
we h ave got to have a look at this,
the grandeur of this conception.
Today we have become cynicse, We
have to look upon this tremendous
effort which was made in the past to
really associate the people with the
work of development. We looked
upon this movement as a mission We
did not look upon this mission from
the eyes of an accountant or from the
eves of the miniong who are available
for this purpose in the corridors of
the North Block and the South Block.
we looked upon it from the point of
view of securing the vparticipation of
people in the development of the
country. It is undoubtedly true that
some of the most idealistic vp=ople
were drawn into this movement. It
is also undoubtedly true that gome
wrong elementy were drawn into it.
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BHR! JYQOTIRMOY BOSU: Cer-
tainly I cannot dispute here a success-
ful Planning Minister such as this one.

SHRI D, P. DHAR: You will gee
the guccess of my planning when you
make up tomorrow morning.

SHRI JYOTIRMOY BOSU: Both of
you, I know have a very powerful
press lobby and what we will read
tomorrow morning I can tell you
right now. Lalit Babu infact main-
tains a presg regiment through fat en-
velopes. About your affairs I
cannot give details but I know you
have a set of admirers.

SHRI D. P. DHAR: If my details
are known it can be only romantie
We have to look back upon thig from
the point o view of what obtained at
that moment. As a matter of fact I
was very happy when Atalji raised
the fundamental question which, I
think, ghould have been the essence of
this Motion, namely, why did such a
grand mission, such a grand move-
ment fail? Why did it collapse.
I would not have, if I were Jyotirmoy
Bosu, raised the debate on the Kapoor
Commission in order to hound my col-
league Mr Mishra on grounds which
are absolutely not legitimate,

SHRI JYOTIRMOY BOSU: You did
not say: bound out.

SHRI D P. DHAR: If we had that
sense of direction and that sense of
purpose which Atalji mentioned .

SHRI JYOTIRMOY BOSU: Great
admirer of Atalji.

SHRI D. P, DHAR: I am an admirer
of Atalji; I do not work along with
him for a common purpose mnspite of
being a revolutionary. We should
have really seen why such move-
ments, such enthusiasm, guch zeals of
migsionary character, have failed To
say that because it ig written there
that thiz scheme had to finish on 7th
October 1957 but it continued till 20th
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December 19757 and therefore every-
thing is wrong, i I gubmit, an abso-
lutely narrow accountants point of
view. I do not think even a compe-
tent accountant will raise that point,
with due respect to my dear friend,
Jyotirmoy Bosu. After all, don’'t we
have spill-over schemes? There s
evidence galore where schemeg which
are to be completed within 3 or §
years have spilled over to the 6th,
7th or even 10th year. So, if these
schemes have spilled over—I1 assu-
me for a moment they have—has Mr.
I. Mishra heen responsible for it? Do
vou want {0 hang him for that
it 1 an impropriety, a malpractice
committed by Mr L. N. Mishra? I em
not trying to defend an individual. I
am trying -to defend a principle.
Therefore, if a principle is violated by
trying to destroy an individual, it is
my proud privilege tq go to the de-
fence of that individual. That is
what my party is doing.

Nandaji is here, in whose absence
unfortunately quite a number of ir-
reverent things were said, which hurt
me greatly. He was the father of thiz
idea. Who ig born in the country who
can raise his finger at the integrity of
this old man? It is tragic that his
great dream. great mission, failed. It
failed not because of the lack of
idealism and enthusiasm among the
people of this country but because 6f
these narrow accountant’s points of
view Therefore, 1 submit for the
consideration of my friends oppo-
site and on this side, in this whole so.
called deal of dishonesty, these
terrible malpractices and impronrieti-
es, these thefts and robberies
which Mr, L. N Mishra has commit-
ted—what does it come to? Including
the voluntary contribution, it comes
to Rs 1,03.000. Mr, Bosu asked a very
relevant question, He said, Shri
1.. N Mishra had mad~ a stalement
that Rs. 18.000 were available ag part
of the voluntary contribution of the
people and that was one of the bases
for the drawal of the secong instal-
ment. If you look at the audited
account of this Ras, 1,08,000....
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SHR1 JYOTIRMOY BOSU: Which
page? It can’t be one way trafflc.

SHRI D. P. DHAR: I will give you.
Occasionally if you only take and not
give, what is the matter? Thig was the
famous Daya Shankar’s statement. It
is pages 8 and 9. This Audit Re-
port of Shri Daya Shankar gives the
details of the expenditure of this sum
of Rs. 1,03,000. This ig all that ig re-
lated to Lalit Babu. I am not talking
of the other men and other things
which the Commission has said. After
all, there are 24 or 25 volumes. But,
this ig all that relates to Lalit Babu
and the audited account of Shri Daya
Shankar gives the detailg of thig ex-
penditure of Rs, 1,03,000. Shri
Jyotirmoy Bosu has chosen to redicule
Shri Daya Shankar. God knows
whether he is alive or not. He has
implied that he was not a chartered
accountant. There was a regular
Government order by which it was
stated that the BSS could utilize the
serviceg of a retired Assistant Ac-
counts Officer. I have the order with
me and I can quote it....T am sorry,
I have misplaced it somewhere. Any-
way, I have gone on record to say that
therr was a Government order by
which the auditing of the BSS funds
were exempted from being conducted
by chartered accountants; it can be
bv an Assistant Accounts Officer
Thi¢s gentleman happeng to be retired
Assistant Accounts Officer and he
prepared the Audit Report of this
expenditure.

I revert to Rs. 18,000 because that
iz relevant. This gives the whole
ctorv of the expenditure. mcluding
the items received by Lalit Babu. As
T eaid. this amount of Rs. 1,03,000
consisted of Government grants of
Rs #9000 and refund of grant made
bv BSS. Because. the whole organi-
sation was <o prone to temptation that
# wae capable of returning the grants
alsn! Recause, they were lving un-
utilized with them This proves the
mala fides of my colleague, Shri L. N.
Mishra, because Rs. 9,000 was unsnent
and he rvefunded it. Therefore,
according to Shri Jyotirmoy Dosu,
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this ig one of the greatest evideuce
of mala fides of Shri L. N, Mishra!

SHRI JYOTIRMOY BOSU: In the
import licence scandal, apart from the
fact that money had to be paid to get
the licences, they found, when they
raided, that even after some months
the licences were remaining unused.

SHRI D. P. DHAR: I suggest, Mr.
Jyortumoy Bo:u might use those em-
pty buckes for drinking water. But the
net contribution of the Bharat Sevak
Samaj was Rs. 23,790. These are the
elements of which the sum of Rs.
1,03,000 wpas composed, Angd this was
audited by Mr. Daya Shankar who
was auditing the accounts under the
competent authority of the Govern-
ment. This audit report was accepted
by the Ministry of Irrigation and
Power with the concurrence of the
internal Finance. I do not know
wherefrom these wild deductions are
available to my friends to say that
there have been serious irregularities,
improprieties or malpracticeg involved
in the disbursal of these amounts

As far as this contribution is con-
cerned. here is aghin something which
surprises me. In the documents of
evirlence , there 1s one Mr. Pritiranjan
Bose who has deposed Dbefore the
Kapur Commission that 256 per cent of
the contribution by way of articles,
goods, etc., etc., was made available
by this Organisation in order to
qualify for the drawal of the second
instalmenf. I do not know how, why
and through what oversight the Com-
mission has not mentioned this evi-
dence at all, though this evidence has
been recorded by the Commission and
it has cross-examined this Under
Secretarv of the Ministry of Irriga-
tion and Power. My submission,
therefore, is that the Government is
absolutely convinced that the sum of
Rs. 1,03000 was svent properly and
i+ was audited. Why do we say that
this was spent properly? We rely on
the audit report of Mr. Daya Shankar
who, under Government orders, weas



39/ shurges o AGRAHAYANA 27, 1868 (SAKA)

cie. aganst

competent {o draw up such an audi
repost angd iwhat audit report was ac-
cepted by tne Mumsiry ot Lirigauon
and Power with the concurrence of thg
uiteinal kMinance. And the tact of tne
contribution 1s refiected potn'm tue
audit report and also in lhe evidence
Of MI, pose. Unloriunaiely, he was
not Mr. Bosu. It 1s reflecied 1n tuc
evidence ot Mr. Base which 1s on tue
records of the Commussion itself,

1 do not want to take more time o,
this augusi House. I would lLke to
make one more submussion, Mr, L. N
Mishra did not take retuge under any
privilege as far as deposing before tnc
Lommission was concerned He wrote
1o ine tLommission that ne was avdil-
able to them any time. I was not
aware of the private meetings with
Justice Kaput. lhose aic aiflerent
things. I am now dealing with the
record. It 1s in the report of the
Kapur Commission that he wiote a
letter, he gave an affidavit in which
he offcred voluntarily to make a de-
position hefore the Commission. If
there were any doubts 1in the munds of
the Commission, they would have
called him. I have great respect for
Justice Kapur, he has been a great
judge and Mr. Jyotirmoy Bosu was
very correct in saying so. Now, ob-
viously there was not a shadow of
doubt in his mind about Laht Babu
being even remotely involved in these
transactions or the impropriety o1
these transactions, That 1s why he did
not deem it proper to call him to
give evidence. Otherwise, I fail to
understand and it is impossible to
understand that a Judge of such a
high calibre could have ignored the
sporting offer voluntarily made on
affidavit by Lalit Babu,

I would like to submit because Mr
Jyotirmoy Bosu talked of the Press
and he talked about ‘others, for the
kind consideration of the hon Mem-
bers of this House and also those who
may like should not go by quota-
tions, simple quatations of a line taken
out here and there or culled out from
here and there, Without any connec-
tiop or the context. They must see
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the hoie WIg and inen ney wiil see
Wie vely pilldbie signt. .

SHRI JYOTIRMOY BOSU. And gee
the man also.

SHRI D. P. DHAR: They must sec
tne whole thing, they must see tne
mdn behund the motion and they mus.
see the pitiable sight how this giea.
castle which was bwit by the hon.
mover of the motion fails to the
ground and crumples.

SHR1I JYOTIRMOY BOSU: Prof
D. P, Dhar, the prospective passenger
for Aeroflot. . .,

SHRI D. P. DHAR. Arr India.

SHRI JYOTIRMOY BOSU: I do
not feel envious-—has been thinking
of building a castle because with his
democratic and socialist background,
he cannot think of anythung else.

1 will be busmness hke and would
like to try to make pomnts and I do
not have any machinery or the abihty
to go and examine each and every
finding of this Commission. The Com.-
mission has. . . (Interruptions). Laht
Babu asked you to stay back?

SHRI NIMBALKAR (Kolhapur):
No, no.

SHRI JYOTIRMOY BOSU: Thank
you my dear friend. -

Let us come to Vol. VI, pazé 1,
What does it say? It says:

“This scheme for the Kos1 Project
was as follows:

(1) For training of 125 persons
on each bank ..

This is Mr, L. N. Mishra’s scheme.
There are letters embodied in the re-
port

AN HON. MEMBER: That has al-
ready beeh replied to.
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SH JYVILUMUY DBUSU: L um

not wuung to teil any COCK ang bud
story:

For traming of 125 persons. . .
(Interruptions) L do not ke to be
a Listener 1o solleouuy ewe taiking
through tne back of ms hat. i1 you
wear a hat, you wul looK nanusoue
because you can hide many things
that, [N

SHRI D. P, DHAR: Untortunatey,
I am bald.

Shr1 Jyotirmoy Bosu: “For train-
ing of 125 persons on each bank of
the river, e, 250 persons m all, for
supervisory and accounts staff: the
training was to be for 3 months.”

What do they find?

“The file of the Sama) shows that
it was to operate from October 16.
1856 to January 18, 1857 The audi-
ted accounts mention the period of
training to be from October 1956 to
December 1956 and in the report
of the auditor it 1s stated that it
operated for 1.1{2 months, ie. for
half the sanctioned period.

(ii) It was not put into operation.

(ni) This scheme was to work for
six months. . .

Now I come to the next one. It has
been stated. Sir, I do not want to
take your time by again reading the
same paragraph.

Here it is said:

“As there are not account books
nothing can be said as to the factum
or the propriety of the expenditure
after the scheme hag terminated.”

Then it says:

“They do not specity the period
but presumably they must be from
the commencement of the scheme
upto the date of the Accounts. These
figures are at considerable variance
with that shown by the retired Ac-
counts Officer acting as on Auditor.”

DECEMBER 18, 1674
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Mg, Lner reacs aogusn beuer Jan 4
Qo put 1 dig noL xnow he 38 In the
hapbit of reading between the Munes,
lven this person has said that there
consiueraple variance in regard to
these accounts.

‘Lhen on September 29, Government
S4ncuaoned 8, b,UVUYU and the camps
weie supposed to be closed at a
teliain qale, tiOW 1y 1L you take IO~
ney allel ihe camps wele closed? No
repiy has come with regard to the
same thing. Then 1t says:

“The inspectin report of Mr. R N
Gokhle 1n the Bharat Sevak Smaj
hie shows thai the system of pay-
ment to labour was delective,...”

He goes on to give assessment of
accounts and then he says, the
Accounts Officer was appointed for 4
months when the training cenire it-
self was for 1 1|2 months. Rs. 8400 was
asked. In June 1957 which s in ex-
cess of the need and the urgancy. It
also shows that the cash-book was
over-written. This is a very serious
matter.

Now we come to the mnext date
August 27, 1957. Mr. L. N. Mishra
wrote this:

“So far as contribution of the
Bharat Sevak Sama) 1s concerned
I am sure @ major portion of the
required amount has been collected
by the BSS organisation in Xosi
from the unit leaders. We have
only to await a statement from
them.. But 1"do not think in de-
manding the payment of second
instalment, it will be necessary to
make mention of the question of
this contribution. It is getting late
and we should not delay it further.
We must ask for the money.’

This is what he wrote on 27th August,
1957. And the comment on that is—

“This note is significant”—

That means, it is in plain English.
loud speaking.
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Then if you go to the next page this
is what is clearly stateq there. It says.

“The record however shows that
the certificate was not based on cor
rect facts.”

Then it says:

“Mr. L. N. Mishra on 27th July,
1957, mentioned the need for the
purchase of jeeps for which the
Bharat Sewak Samaj should try to
get the grant. Mr. M. D. Mittal was
still of the view that the Sama)
could not justifiably ask for the
money but Mr. Mishra emphasized
the getting of the grant without
mentioning the mon-contribution by
the Samaj of its share. And the
second instalment of Rs. 24,900 was
applieg for and received without
disclosing correct facts.”

So, this is the situation here. The
whole thing is a fraud; the whole
thing 1s cheating the public—nothing
short of that. Now I come to page
15 Mr. Dhar, there is a provision
that you may speak if you want to
If you speak again, I will be very
glad to hear it, This is what has been
stated here: ‘

“On January 20, 1958, Mr. M. D
Mittal wrote to Mr. Lahtan Chou-
dhary saying that out of the second
instalment. Rs 20,000 was being
paid, the first instalment having al-
ready been paid in full; that the
accounts showed that money had
been expended under every other
head excepting the purchase of jeeps
and the moneys which were being
sent might be utilised for the pur-
chagse of jeeps.”

“It was also said that the Samaj
had to make a contribution of Rs
20,680« and that although Mr
Mishra had saig that Rs. 18,000]-
was paid, no such contribution had
been credited in the accounts.”

Mr, Dhar, you are an eminent
lawver and yet, you claim that Mr
Dada Chandi, as your colleague an

2988 L3814
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eminent lawyer and so many others
but you lost sight of this in your an-
xiety to defend and shield a person
who is out and out corrupt and dis-
honest. (Interruptions). This is net
my saying. I give you many more
instances. But, the time is short. I
do not like to do so.

I quote:

“A special feature of the Public
Cooperation Scheme in the Xosi
Project which has been taken credit
for by the Bharat Sevak Samaj was
the reservation of certain percen-
tages of the runmng payments for
works of community development
and t{his Fund was called the Com-
munity Savings Fund which was
created by the Samaj specifically for
the purpose.”

Here the Commission dealt with all
the arguments put forward by Mr.
Dhar and Mr. Mishra and the Cong-
ress spokesman. It further says:

“This negatives the claim of the
Sama) that the money being of the
Samaj, none else had the right to
question them about its expendi-
ture”,

This is Mr. Justice Kapur's final find-
ing Then I come to another thing.

“90 per cent of the value of the
work executed will only be paid
to the Unit Leader and the
balance of the value of work done
will be deemed to have been
surrendered to the Government.
The latter amount will be kept 1n
deposit with the Government which
will he spent on organisational ex-
penditure of the Bharat Sevak
Samaj and community development
in a mannertobe settled mutually
between the Government and the
Bharat Sevak Samaj, The Unit
Leader shall not lav anv claim to
the said amount kept in deposit and
shall not be entitled to raise any
objection whatsoever as to the man.
ner of its gepesit,"
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So, that claim 1s absolutely baseless
attd foundationless. I have something
to say:

“A letter dated July 3, 1967 from
the Director (Public Cooperation) in
the Planning Commission to the
General Secretary of the Bharat
Sevak Samaj points out that during
their visit to Bihar the Accounts
Cell of the Planning Commissica
noticed that Kosi Project authorities
had raid Rs. 2,10 lakhs to Mr. L. N
Mishra out of the Community Sav-
ing Fund and the gdetails are given
by him and to this letter is attached
a sitatement showing the distribution
of the amounts by Mr. L. N. Mishra
to the various parties.

The Planning Commission wanted
to know as to how these monies
were accounted for by the payees,
whether they were spent in accord-
ance with the terms and conditions
governing the use of Community
Saving Fund.”

MR. CHAIRMAN: Not the payel
but by the payee.

SHRI JYOTIRMOY BOSU: Th»
payees are his men.

SHRI L. N. MISHRA: No.

SHRI JYOTIRMOY BOSU: I will
give you the list. I certainly own
‘anybody in this country. I am willing
to work for anybody. There are a0
many other:

“Messrs L. R. Pandit & Co., Char-
tered Accountants went through the
accounts of the Kosi project upto
‘the year 1962-63 and they found the
;rgxougt ‘;Tn ;}Inies}l:alance-sheet against

, ri . ra but no adju
i adjustment

MR CHAIRMAN: I hope you will
recall ‘the Minister had .caid that the
scbount was given thre months later
ind this wag earlier.
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SHRI JYOTIRMOY BOSU: I recall
that no account was given. Sir, I quote:

“This statement shows that Mr, L. .
N. Mishra had ceased to be the
Convenor of the Kos: Bharat Sevak
Samaj in May, 1957 but he continued
to be associated with the Xosi Sec~
tion because he withdrew Rs. 2.10,000
from Community Savings Fund and
he prepared s note on July 26, 1960
about the Community Savings Fund
which was sent to the Planning
Commission by the General Man-
ager of the Central Construction
Service. As has already been said,
Mr, Mishra had stated that he ren-
dered accounts to the convenor of
the Eastern Embankment Commu-
nity Savings Committee which hal
been duly accepted by the Commit.
tee but it is very unfortunate that
the Bharat Sevak Samaj has refused
to produce its records before the
Commission or even produce them
before the Government of Bihar
because that would have shown how
th~ monies were spent and by whom
and thevy would have been capable
of Scrutiny by the Commission.”

Sir, aboui his apvearing before the
Commussiop it is erystal clear that—

“Shri Nanda and Shri Malhotra
were also examined a5 witnesses but
due to the privilege provided in the
Civil Procedure Code excluding the
jurisdiction of the court to summon
inter alia Central Ministers, Shri
L. N. Mishra could not be summon-
ed ag witness.”

He gays I volunteered. I do not accept
that. He has to satisfy the House. He
has not explained why he opposed the
proposal of the Chief Minister of
Rihar to come gnd get the things
audited because he knew if the audit
party came many gkeletons will come
out and so he resisted the move.

Sir, I brought the motion against
Shri L. N. Mishra lnano before this
Session started. The notice for it was
wiven in the lazt Session and it was
difficult for me to get the motion
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sdmitted. This man has been  the
master-mind behind Tulmohan Ram’s
scandal and I gay he has got the files
burnt re'ating to the Karnataka Stain-
less Steel: (Interruptions)

20.00 hrs

Now, Dr. Dhar has donc a great ser-
vice by saying that we can quote from
documents connected with Kosi pro-
ject. Now 1 quote from 53rd report
of the Estimates Committee of the
Bihar Asiembly. Sir, it says:

“Ag regards the question of
awas Jing contracts relating to Kosi
project and thereby benefitting most
of the memberg of a single family
the Sub-Committee has come to the
conclusion on the basis of evidence
of local engineers, local persons and
available documents gnd local people
that it 15 a fact that most of the
contracts have mostly been given to
the members of “Mishra Family” of
Balua Bazar or their agents. All
these evidences were taken on oath.
The lineage of the members of
“Mishra Family” and the list of
their agents is given at Appendix I.
During the course of examination,
the Committee came to the conclu-
sion that mosi of the local eminent
peop'e are afra'd of Mushra Family
ang this faciy was established in the
sitting held on 6th August, 1973, In
all, three non-officials tendered evi-
dence on path. Other persons could
not be present themselves before the
Sub-Committee as they were threa-
tened.”

Further, it says:

“Shres Kripa Nath Mishra, P.O.
Balua Bazar. Distt. Saharsa wos
awarded a contract for Rs. 7,10,347
to consiruct a guide dam at R.D
No. 24,50 of Hanuman Nagar Ru4]
Birraj Road "

There, it says:

“According to the terms and
conditions of the Agreement the
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work which includes ten items such
as earth work, boulder pitching stc.

Now, most of the contracts went to
this Mishra Family., (Interruptions.)

DR. KAILAS: He can reply in
regard 10 whatever Mr. Dhar has said.
He cannot raise new points, (Inter-
ruptions.)

SHRI JYOTIRMOY BOSU: I ask a
question to Mr. Mishra?

MR. CHAIRMAN: At this rate, you
will bring the ertire Mishra families
of the whole country including Shrn
Shyamnandan Mishra’s family. Any
cne whose name is Mishra is good
enough for you, You are going beyond

the Motion Do not go so far. Limit
yourself to the Motion (Interrup~
tions )

SHRI JYOTIRMOY BOSU: Sur,
here are the names of individuals and
firms who have fictitiously. (Interrup-
tions), 1 will take two more minutes.
S, they have given 14 names who
worked as benami are of the Mishra
Family. Moat of the Kosi money, Kosi
funds found 1ts way through this or
through that to Balua Bazar and to a
particular compound. The moment I
tabled this Motion, Mr. L, N. Mishra
rushed a messenger to Patna to file a
tit bit of a civil appeal in a Court of
Law in order to make this thing sub-
judice. I never knew that he lives in
v fool’s paradise, that by filing a case
in a Munsif Court, he can debar this
House from raising a debate. (Inter-
ruptions.)

SHRI MD. JAMILURRAHAMAN:
Sir, on a pomnt of order. He ig raising
a new point on which hon. Minister
will have ahsolutely no chance to
reply, according to the procedures laid
down by this House. He should not
try to raise new points in regard to
this matter. This is my point of
order. He should confine himself to
the debate, he should reply within
the ambit of the Motion. He should
not raise new points. The hon.
Minister will have no chance to réply.
(Interruptions).



407  Charges of Malpractices

MR. CHAIRMAN: 1 am sure Mr.
Bosu will bear it in mind. Please limit
yourself to the Motion. Don't raise
new points. (Interruptions).

SHRI JYOTIRMOY BOSU: The
question 1s, Mr. L, N. Mishra stands
with the glory that he has acquired 1n
recent tithes 1n the country. I do not
want to cast “pea.ls before the
swine,”

Sir, my saying 1g this; If the Gov-
ernment 1s worth the name, 1f they
are not wearing a garb made of rhino
skm_this ghould have been enough. I
mentioned the case of a Minster in
the UK. where because his wife had
accepted a small contribution for a
charitable purpose, Mr. Maudling
resigned; otherwise, he would have
been the Prime Minister of that coun-

try.

All that I say 1s this. I do not press
this for a vote. I put it before the
House, Consider what the man outside
thinks about you Try and find out
You cannot escape the wrath of the
people by simply pushing your press
button here and defeating the motion
I do not wish to say anything more
These people cannot see the writing on
the wall. Therefore, corruption has
become a part of their ife. That 1s
how they are rumning the country and
ruining themselves.

I have nothing more to say, but
if there is any conscience, any sense
in them, they would have immediately
removed this man because enough has
come out against this man. This 1s
something in writing given by no less
an authority than a3 Commission, and
he hag been stealing the Kosi project
money for furthering his own ends. 1
wish to say nothing more.

MR CHAIRMAN: He said he is not
pressing it to vote.

SHRI JYOTIRMOY BOSU; I said jf
in the beginning,
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MR. CHAIRMAN: You want to
withdraw it?

SHRI JYOTIRMOY BOSU: No.

MR. CHAIRMAN: Then I will have
to put it to vote.

The question is:

“That this House resolves that
Shri Lalit Narain Mishra, a member
of this House and g member of
Cabinet be removed from the mem-
bership of this House for committ-
ing serious improprieties and mal-
practices a3 could be seen from the
Report of the Commission of Enquiry
into the affairs of Bharat Sevak
Samaj and ip particular as reported
in the said Commission Reports in
volume 11 (Eleven) page 97 para-
graphs 29.94, 2995, 29.96, page 98
paragraph 29.100, page 103 para-
graphs 29128, 29.129, page 110 para-
graphs 29 146, 29 147, page 126 para-
graph (xxi) and page 127 paragraph
"29 194.”

The motion was negatived.

SHRI JYOTIRMOY BOSU: Can a
ivilege motion be decided by vote?

20.09 hrs.

MOTION RE: FUNCTIONING OF
ELECTION COMMISSION

SHRI SHYAMNANDAN MISHRA
(Begusarai): I move the foliowing:

“That this House notes with deep
concern the growing complaints
about the functioning of the Elec-
tion Commission and recommends
that steps be taken to enlarge and
reconstitute the Commission in the
interest of free and fair election.”

MR. CHAIRMAN: We wil] continue
this next time,



